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 LOK  SABHA

 Monday,  Ist  Atigust,  7955

 ‘The  Lok  Sabha  met  at  Eleven  of  the  Clock

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 खोये  ह्य  कागज

 *QOY,  श्री  एम०  एल०  त्रिवेदी:  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  वायु  सेना  की

 ६१  फाइलें  तथा  हुलिया  चित्र  [  माडल  डिस्क्रीट-

 जन)  एकलिप  डिपो  संख्या  २,  बम्बई  से  खो
 गये  थे  मीर  उनमें  से  कुछ  रही  बचने  वालों  के

 वहां  मिले  2;

 (ख)  यदि  हां,  तो  क्‍या  इस  घटना  के
 सम्बन्ध  में  सरकार  द्वारा  कोई  जांच  की  गई  है
 अथवा  की  जा  रही  है  ;

 (ग)  क्या  शेष  खोई  हुई  फाइलों  के  लिये

 कोई  खोज की  गई  है,  यदि  हां,  तो  उसका  क्‍या

 परिणाम  हुआ  ;  कौर

 (घ)  इन  फाइलों  के  खो  जानें  का

 दायित्व  किन  व्यक्तियों  पर  है,  और  उनको

 क्‍या  दंड  दिया  गया  है  ?

 रक्षा  उपमंत्री  (सरदार  म्रद्नोठिया)  :

 (क)  भारतीय  वायु-सेना  के  एकलिप  डिपो

 संख्या  २,  बम्बई  से  ६१  सर्विस  डाकुमेंट्स
 अर्दली  के  कमरे  से  खो  गये  थे  ।  उनमें  कोई

 फाइलें  या  भारतीय  वायु  सेना  के  हुलिया-
 चित्र  (साइल  डिस्क्रिप्शन)  नहीं  थे।  इन

 ६१  डाकमेन्ट्स  में  से  ६०  प्राप्त  कर  लिये  गये

 हैँ  (जिनमें  १५  तो  पूरा  तथा  ४५  प्रहरी  या

 खराब  हालत  मैंने)
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 (ख)  जी,  हां  -  दस  घटना  के  बारे

 में  एक  जांच की  गई  है  ।

 (ग)  बाक़ी  डाकमेन्ट्स  को  प्राप्त  करने
 के  लिये  भी  कोशिश  की  गई,  पर  कोई  नतीजा

 नहीं  निकला  |

 (घ)  जांच  अदालत  ने  तीन  नान

 कमीशण्ड  प्रफेसरों  को  इन  डाकृमेन्ट्स  के

 सवो.  जाने  के  लिये  जिम्मेदार  ठहराया  है  |

 इन्हें  कया  सजा  दी  जाये,  इस  पर  गौर  किया
 जा  रहा  है  ५

 क्रो  एस०  एल०  त्रिवेदी:  इस  प्रकार
 से  मह  ध्यान  रखने  के  लिये  कि  कहीं  भागे
 शौर  फाइलें  या  कागज़ात  गुम  न  हो  जायें,

 '  क्या  सावधानी  बरती  जा  रही  है  ?

 सरदार  मजीठिया  :  उन  के  खो  जाते

 का  कारण  यह  था  कि  जो  इंस् ट्रक शंस  लिख
 कर  रखी  गई  हैं  अर्दली  के  कमरे  में  वह  पूरी
 तरह  से  फॉलो  नहीं  की  जा  रही  थीं।  मगर

 शब  फिर  उन  को  प्रकाशित  किया  गया  है
 कौर  उम्मीद  है  कि  भागे  कोई  ऐसी  वारदात

 नहीं  होगी  tt

 शो  एम०  एल०  हिंचेवी :  और  एक
 फाइल  शौर  जो  दूसरी  फाइलों  के  कागजात
 अभी  तक  भी  गुम  है,  क्‍या  उनके  प्राप्त  होने
 की  कोई  प्राणी  है,  यदि  है  ,  तो  किस  तरह
 से  ॥

 ‘eeare  wvfert  :  जैसा कि  में  न॑
 अभी  प्र पने  जवाब  में  बताया  कि  कोशिश
 अब  भी  की  जा  रही  है  मगर  उन  क ेप्राप्त

 होने  की  उम्मीद कम  है  |
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 Shri  T.  |  A.  Chettiar:  May  I  krow
 what  punishment  was  given  to  the  staff
 responsible  for  the  lois  of  these  documents  ?

 Sardar  Majithia:  I  have  already  stated
 that  the  question  as  to  what  punishment  is
 to  be  given  is  still  under  consideratios,

 Shri  T,  S.  A.‘Chettiar  :  Is  it  not  a
 matter  where  quick  actio)  is  necessary  ?

 Mr.  Speaker:  Iam  goingto  the  next
 question.

 National  Semple  Survey

 *a77.  Shri  Eswara  Reddi:  Will  the
 Minister  of  Finance  be  pleaced  to
 state;

 (a)  whether  any  employment  survey
 was  recently  undertaken  in  Andhra
 under  the  National  Sample  Survey;

 (b)  whether  the  survey  has  been  comp-
 leted;  and

 (c)  if  so,  the  results  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Attention  of  the  hon.  Member  is
 invited  to  the

 reply
 given  to  Starred  Ques-

 tion  No.  749  in  the  Lok  Sabha  on  (24.2,1955,
 As  stated  therein,  the  survey  of  the.extent
 of  employment  in  India  has  been  inte-
 grated  with  the  Ninth  Round  of  the  National
 San  Survey  which  commenced  by  the
 middle  of  May,  1955.  This  survey  covers
 the  whole’  of  the  Indian  Union  and  thus
 Andhra  will  be  automatically  included  in
 the  coverage.

 (b)  The  ficld  work  in  connection  with
 the  survey  is  expected  to  be  completed  by
 October,  1955.

 (c)  Since  the  survey  is  stillin  progress,
 the  results  are  not  yet  available.

 Shri  Eswara  Reddi,:  May  I  know
 whether  the  survey  is  being  conducted  in
 rural  areas  also  ?

 Shri  B.  R.  Bhagat  :  Yes  Sir,

 Shri  Nanadas  :  May  I  know  whether
 this  survey  is  8  comprehensive  one  co-
 vering  industrial  labour,  agricultural
 labour,  educated  and  uneducated  ?

 Shri  B.R.  Bhagat:  In  the  Ninth
 Round  the  scope  of  the  survey  has  been
 extended  so  as  to  include  the  collection
 of  statistical  data  on  employment,  un-
 employment,  intensive  study  of  small-
 sca  Te  industries,  and  other  vital  statistics.
 I  cannot  say  definitely,  but  I  think  these
 vital

 stars
 tics  may  include  the  information

 which  the  hon.  member  has  in  mind.

 Shri  Nanadas  :  Pending  a  decision,
 may  I  know  what  steps  Government
 have  taken  to  relieve  the  serious  unem-

 l  AUGUST  955  Oral  Answers  3756

 prablem,  especially  among  the
 weavers  and  ex-toddy  tappers  in  Andhra
 State?

 Mr,  Speaker:  I  think  the  quest.on  ie
 something  different  from  what  is  here.

 हिन्दी  पाद्य  पुस्तक  (रीडर)

 #0,  श्री  छह  प्रभाकर  :  क्‍या

 दिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  'भ्र हिन्दी
 भाषा-भाषी  व्यक्तियों  के  लिये  एक  हिन्दी

 पाठ्य  पुस्तक  तैयार  करने  का  विचार  है;
 ग्रोवर

 (ख)  यदि  हां,  तो  यह  पाठ्य  पुस्तकः
 कब  तक  तैयार  हो  जायेगी  ?

 शिक्षा  मंत्री  के  समा सचिव  (डा०
 एम०  एस०  दास)  :  (क)  हां,  जी।

 (ख)  चूंकि  पाठ्य  पुस्तक  तैयार  करने
 का  वास्तविक  कार्य  अभी  तक  हाथ  में  नहीं
 लिया  गया  है  इसलिये  कोई  तिथि  नहीं  दी

 जा  सकती  ।

 श्यो  नबल  प्रभाकर  :  क्‍या  मैं  जान
 सकता  हूं  कि  इस  रीडर  को  तैयार  करने
 का  कार्य  किस  को  सौंपा  जायेगा  ?

 Dr.  M.  M.  Das  :  At  present  Govern-
 ment  has  decided  to  select  two  thousand.
 basic  Hindi  words  which  will  be  used
 uniformly  in  these  primers.  After  the
 selection  of  these  two  thousand  basic  Hindi
 words,  the  actual  work  of  preparation
 of  these  primers  will  be  taken  up.

 श्री  नवल  प्रभाकर  :  क्‍या  में  जान

 सकता  हूं  कि  जिन  दादों  को  चेंज  किया  जा

 रहा  है  उसमें  श्र  यह  जो  साधारण  रीडर

 है  उसमें  क्‍या  फर्क  झा  गया  है  ?

 Dr.  M.  M.  Das:  There  will  be  no  di-
 flerence;  but  it  was  thought  proper  and
 expedient  to  select  two  thousand  basic
 Hindi  words  which  will  be  used  uniformly
 in  all  these  primers.

 st  उम्र  एल०  हवेली:  में  जानना

 बहुत  हूं  कि  यह  जो  प्राइमर  तैयार  हो  रही
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 है  इसके  अतिरिकत  शौर  भी  सीरीज़  तैयार

 की  जायेंगी  या  प्राइमर  तक  ही  इस  काम  को

 हाथ  में  लिया  जायेगा  ?

 Dr.  M.  M,  Das  :  At  first  let  us  prepare
 the  primers  ;  then  the  consideration  of
 other  things  will  come.

 सेठ  ग्रोविन्द  दास  :  क्‍या  माननीय

 मंत्री  जी  को  मालूम  है  कि  जहां  तक  ग्र हिन् दो
 क्षेत्रों  का  सम्बन्ध  है  वहां  तो  दक्षिण  भारत

 हिन्दी  प्रचार  सभा  कौर  राष्ट्र  भाषा  प्रचार

 सभा,  वर्धा,  यह  दोनों  संस्थायें  बहुत  काल  से

 इस  विषय  में  कार्य  कर  रही  हैं,  बौर  क्‍या

 इन  पाठ्य  पुस्तकों  को  तैयार ों  में  इन  सवारों
 की  सेवायें  प्राप्त  को  जायेंगी  या  इन  से
 परामर्श  किया  जायेगा  ?

 .
 Dr.  M.  M  Das:  The  Secretary  of  the

 Dakshina  Bharat  Hind:  Prachar  Sabha
 is  a  member  of  our  Hindi  Siksha  Samiti,
 and  in  the  meeting  of  that  Samiti,  the  Sec-
 retary  of  the  Sabha,  Shri  M.  Satyanarayana,
 who  is  a  Member  of  the  Upper  House,
 himself  prop&sed  that  the  selection  of  two
 thousand  basic  Hindi  words  should  be
 done  first.  And  he  himself  said  that  the
 has  selected  four  thousand  words,  and
 another  six  hundred  words  were  taken  from
 the  book  Achehi  Hindi  of  the  Nagari  Hindi
 Prachar  Sabha.  And  these  four  thousand
 and  six  hundred  words  have  been  circu-
 lated  to  the  members  of  the  Hindi  Siksha
 Samiti  and  State  Governments  for  their
 comments.

 Shri  Chattopadhyaya:  May  I  know
 whether  any  well-known  Hindi  writers
 will  be  engaged  in  writing  these  primers  ?

 Dr.  M.  M,  Das:  We  are  busy  in  sclect-
 ing  theset  wo  thousand  basic  words.  This
 question  mentioned  by  the  hon.  Member
 will  be  taken  up  afterwards.

 Storage  Accommodation

 *a8r.  Shri  Gidwani:  Will  the  Mini-
 शहर  of  Defence  be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 Ment  has  been  drawn  to  the  recommen-
 dation  against  Scrial  No.  4  of  Appendix I  to  the  Ninth  Report  (Vol.  II)  of  the
 Public  Accounts  Committee  regarding
 Provision  of  adequate  arrangements  for  the
 Proper  storage  of  bulk  of  the  Defence

 tores;  |

 (b)  if  so,  how  much  covered  accommo-
 dation  has  been  constructed  for  the  pur- Pose  during  ‘1953°54  and  1954-55,  ;  and
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 (९)  what  was  the  amount  of  lots  of
 8०008  due  to  their  being  kept  in  the  open,
 exposed  to  the  inclemencies  of  the  weather
 during  the  year  ‘1950-51  to  1954-55  res-
 pectively  ?

 The  Minister  of  Defence  (Dr.  Katju):
 (a)  Yes.

 (b)  During  1953-54  3
 p20039

 sq.  ft.  and
 during  ‘1954-55,  179425711  8q.  ft.

 (c)  The  information  is  not  available,
 as  no  statistics  are  separately  maintained
 for  losses  due  to  inclemencies  of  weather’
 in  respect  of  stores  kept  in  the  open.

 Shri  Gidwani  :  May  I  know  the  total
 value  of  the  stores  lying  with  the  Defence
 Department  and  how  much  of  it  is  under
 covered  accommodation  ?

 Dr.  Katju  :  It  is  a  very  difficult  to  say:
 I  cannot  give  that  information.

 Shri  Gidwani:  Is  it  a  fact  that  at  an
 engineeting  stores  depot  the  total  stores
 were  worth  Rs,  20  crores  out  of  which  stores
 worth  Rs.  2¢  crores  were  under  covered
 accommodation  and  the  rest,  namely  stores
 worth  Rs,  £7$  crores,  were  stocked  in
 the  open,  exposed  to  sun  and  rain  ?

 Dr.  Katjut  My  hon.  friend  is  so  well
 informed!

 Mr.  Speaker:  He  wants  to  be  satisfied
 about  the  correctness  of  it.

 Dr.  Katju:  I  shall  have  these  figures
 checked  up.

 Shri  Gidwani:  Will  it  not  be  more
 economical]  to  provide  covered  accommo-
 dation  for  all  the  stores,  as  the  loss  for
 want  of  covered  accommodation  will  be
 much  more  than  compensated  by  the  pro-
 vision  of  covered  accommodation  ?

 Dr.  Katju:  I  may  say  at  once  that  we
 are  making  the  utmost  efforts  to  provide
 the  maximum  covered  accommodation
 for  these  stores,  and  this  mattcr  is  being
 fully  considered  in  the  second  Fiye  Year
 Plan.  It  will  require  a  large  sum  to  pro-
 vide  this  accommodation,  many  many
 crores,’

 Shri  Kamath:  Arising  out  of  the  answer
 to  part  (c)  of  the  question,  am  I  to  under-
 stand  that  the  Defence  Ministry  main-
 tains  no  records  with  regard  to  loss  or
 damage  sustained  by  exposure  of  stores
 to  inclement  weather  ?

 Dr..  Katju:  It  maintains  complicated
 records.  Losses  are  calculated  under  di-
 ferent  heads,  but  I  cannot  spell  out  under
 this  particular  head.

 Shri  Kamath:  I:  is  strange,  very
 Strange  indeed.
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 National  Defence  Academy
 *a83,  Dr.  Ram  Subhag  Singh:  Wl

 the  Minister  of  Defence  be  pleased  to
 state  the  percentage  of  personnel
 selected  for  the  Military  Wing  of  the
 National  Defence  Academy  and  the
 corresponding  Officers  Training  Es-
 tablishments  for  the  Navy  and  Air  Force
 from  amongst  the  Other  Ranks  and  J.C.O.s
 or  those  of  similar  categories  ?

 The  Minister  of  Defence  (Dr.  Katju):
 IO  per  cent  of  the  available  seats  at  the
 Military  College,  Dehra  Dun  and  at  the
 Air  Force  Colleges  [G.D.  (Pilots’)  Branch]
 and  I2  1/2  per  cent  in  the  naval  training
 establishments  are  reserved  for  the  ser-
 ving  personnel.

 Dr.  Ram  Subhag  Singh:  May  |  know
 whether  the  percentages  fixed  for  taking
 trainecs  from  other  ranks  in  the  National
 Defence  Academy  at  Dehra  Dun  and  co-
 rresponding  other  training  establishments
 for  the  Navy  and'Air  Force  are  completed?

 Dr.  Katju:  They  are  always  full.

 श्री  भक्त  वर्शन  :  क्‍या  यह  सत्य  है  कि

 जो  अफसर  सेना  में  पहिले  से  ही  नीचे  पदों

 पर  काम  कर  रहे  हैं,  वे ंकाफी  ग्रनूभवी  होते

 है  प्रौढ़  क्‍या  इसलिये  गवर्नमेंट  इस  बात  की

 प्राववयकता  महसूस  नहों  करता  कि  इस
 प्रतिशत  को  १०  से  बढ़ा  कर  ३०,  ४०  तक

 कर  दिया  जाये  ?

 Blo  काटजू  :  में  इस  पर  गौर  करूंगा।

 Shri  Matthen:  May  I  know  if  the  De-
 fence  Academy  is  getting  all  their  cadets
 through  U.P.S.C.  selection  ?  If  not,  what
 are  the  ways  used  for  selecting  them?

 The  Minister  of  Defence  Organisation

 (Shri
 Tyagi):  They  are  selected  by  the

 the  U.P.S.  |!  first.

 Shri  Matthen:  Are
 ry

 getting  all  they
 want  through  the  U.P.S.C.  ?

 Dr.  Katju:;  I  am  sorry.  They  are  selected
 from  the

 Beregnnel-
 Selection  is  by  the

 Selection  Board.

 Shri  Matthen  rése--
 Mr.  Speaker:  I  am  going  to  the  next

 question.
 Rifle  Training

 *afg.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  lay  a  statement  on  the  Table  of  the
 House  showing:

 (a)  the  names  of  the  States  which
 have  accepted  the  scheme  for  impart-
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 ing  rifle  training  to  civilians  and  have
 introduced  the  same  intheirareas  ;  and,

 (b)  the  number  of  trainees  that  have
 joined  the  course,  State-wise  so  far?

 The  Depu  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b).  A  state-
 ment  showing  the  requisite  information
 in  respect  of  the  States  from  whom  re-
 plies  have  so  far  been  received  is  laid  on
 the  Table  of  the  House.  (See  Appendix
 ITI,  annexure  No,  2]

 Information  in  respect  of  other  States
 will  be  laid  on  the  Table  of  the  House
 when  received.

 Shri  Jhulan  Sinha:  May  I  know  the
 area  covered  by  these  figures  in  the  States
 in  which  these  schemes  have  been  intro-
 duced  ?

 Shri  Datar:  Ic  is  rather  too  early  to
 indicate  the  area  which  has  Ween  covered.
 Still  preliminary  attempts  are  going  on
 in  certain  States  and  after  some  time,  we
 shall  be  able  to  know  the  exact  area.

 Shri  Jhulan  Sinha:  What  I  wdhted
 to  know  was  the  time  when  this  scheme
 was  introduced  in  the  three  States  where
 it  has  been  introduced,  figures  for  which
 have  been  given  in  the  statement.

 Shri  Datar:  All  the  information
 that  we  have  received  has  beén  summarised
 in  the  note  placed  before  the  House,
 Government  have  no  additional  informa-
 tion  on  this  pvint  at  this  stace.

 Shri  Ramachandra  Reddi:  May  I
 know  whether  the  promised

 supply
 of

 22  bore  rifles  has  been  made  to  those  States
 which  have  undertaken  to  organise  rifle
 training  there  ?

 Shri  Datar:  Government  are  going
 to  loan  rifles  for  the  purpose  of  use  in
 those  States  which  are  prepared  to  under-
 take  this  scheme.

 Shri  Shivananjappa  :
 bed

 !
 P

 know
 whether  any  money  ts  allocat  or  pub-
 licising  this  training  either  in  the  first
 or  the  second  Five  Year  Plan  ?

 Shri  Datar:  So  far  as  the  question  of
 popularisation  is  concerned,  no  money
 has  been  allotted.  A  resolution  was  passed
 by  this  House  and  that  is  being  sent
 to  the  State  Governments  for  implemen-
 tation.

 Shri  S.  C.  Samanta:  May  I  know
 whether  over  and  above  the  State  schemes,
 any  all-India  schemes  are  being  carried
 out?

 Shri  Datar:  We  have  no  all-India
 schemes  as  such.  We  carry  on  the  schemes
 through  the  State  Governments.  In  India
 we  are  also  helping  to  some  extent  the
 All-India  Rifle  Association.
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 मैंगनीज  की  हवाने

 क२८६,  शी  रघुनाथ  सिह  :  क्‍या

 प्राकृतिक  संसाधन  और  बेमानी  गधेवरणा

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या  यह
 सच  है  कि  अम्बाला  में  एक  मैंगनीज  की  खान

 का  पता  पारखी  हाल  में  चला.  है  ?

 प्राकृतिक  संसाधन  मंत्री  (धी  के  ०  डो०

 मालवीय)  :  जी,  नहीं  ।

 भरी  [रघुनाथ  सिह  :  क्‍या  इस  एरिया
 में  कोई  सर्वेक्षण  हुआ  है?

 श्री  के०  to  मालवीय  :  जी  हां,
 जियोलाजिकल  सर्वे  अाफ  इंडिया  द्वारा

 पिछले  सालों  में  जी  सर्वेक्षण  हुआ  है,  उससे

 यह  सूचना  प्राप्त  हुई  है  कि  भ्रम्बाला  में  किसी

 मैंगनीज़  की  खान  का  पता  नहीं  लगा  है  ।

 Lead

 “287.  Shri  Nanadas:  Will  the  Minis-
 ter  of  Natural  Resources  and  Scienti-
 fic  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  large  de
 posits of  lead  have  recently  been  found  in  Almora

 District  of  Uttar  Pradesh;  and

 (b)  if  so,  what  is  the  extent  of  the  find

 se
 the  estimated,  quantity  of  lead  in  the

 elt  ?

 The  Minister  of  Natural  Resources
 (Shri  K.D.  Malaviya):  (a)  and  (b).  A  state-
 ment  giving  the  required  information
 is  laid  on  the  Table  of  tHt  House.  [See
 Appendix  III,  annexure  No,  3h.

 Shri  Nanadas:  From  the  statement  it
 appears  that  the  investigations  are  still
 going  on.  May  I  know  since  when  the
 investigations  have  been  carried  on  and
 how  long  it  will  take  to  complete  them  ?

 Shri  K,  D.  Malaviya:  The  investigations
 have  been  going  on  for  a  number  of  years—-
 about  two  years.  Mapping  of  the  area
 has  been  undertaken  and  the  systematic
 sampling  of  the  ores  that  have  been  found
 there  has  been  completed.  Now,  the  chemi-
 cal  analysis  will  be  undertaken.  We  will
 then  be  able  to  give  the  information  re-
 quired.  The  question  of  exploitation will  arise  only  after  that.

 Shri  Nanadas:  May  |  know  the  number
 of  technical

 personnel
 engaged  in  these

 investigations  p

 Shri  K,  dD  Malaviya:  I  cannot  give
 that  information  off  hand.

 Shri  Nanadas  :  May  I  know  the  per
 centage  of  lead  content  in  the  ore  found there  ?  4

 Shri  K.  D,  Malaviya:  I  have  just  said
 that  the  chemical  analysis  of  these  samples
 will  now  be  undertaken  and  the  quanti- tative  estimate  can  only  be  given  after
 the  chemical  analysis  of  these  samples has  been  done.

 sit  भक्त  मर्दान:  क्या  मैं  जान  सकता

 हैं  कि  कभी  तक  जो  जांच-पड़ताल  की  गई  है,
 उसके  आधार  पर  क्या  यह  कहा  जा  सकता

 है  कि  वहां  पर  सीसा  पर्याप्त  मात्रा  में  मिल
 जायेगा  धौर  इस  विषय  में  भागे  कार्यवाही  की
 जा  सकेगी  ?

 श्री  के०  डो०  मालवीय  :  जो  इन्फैन्ट्री-
 सेशन  हुई  है,  उससे  भ्राशाजनंक  सूचनायें  प्राप्त

 हुई  है।  सूचना  है  कि  करीब  करीब  एक
 मील  से  ज्यादा  लम्बी  शौर  दो  सौ  गज़  चौड़ी
 जगह  में  सीसे  का  शोर  (  ore  )  मौजूद  है,
 लेकिन  वह  किस  जगह  कितना  है,  इसका
 पता  ग्रभी  नहीं  लगा  है  ।

 Stheduled  Tribes

 “288.  Shri  Subodh  Hasda  :  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  it  is  a  fact  that  a  large
 amount  remained  unspent  during  1954-555,
 out  of  the  total  amount  sanctioned  by  the
 Government  of  India  as  grant-in-aid  for
 executing  various  development  schemes
 in  West  Bengal  for  the  welfare  of  the
 Scheduled  Tribes  ?

 The  Deputy
 Ministes,

 of  Home
 Affaire  (Shri  Datar)  :  Out  of  a  grant
 of  Rs.  37°56  lakhs  sanctioned  by  the
 Government  of  India  during  the  year
 1954-55,  the  State  Government  spent
 Rs.  9.36  lakhs.

 Shri  Subodh  Hasda  :  May  I  know
 the  schemes  in  which  the  major  sum  is
 spent  ह

 Shri  Datar  :  The  schemes  are  educa-
 tion,  agriculture,  irrigation,  public  health
 and  aid  to  voluntary  organisations.

 Shri  8S.  C.  Samanta  :  May  I  know
 why  about  Rs.  2  lakhs  was  not  spent  as
 there  is  so  much  necessity  for  water  sup-
 ply  and  other  things  in  West  Bengal  ?

 Shri  Datar  :  The  amount  that  was
 Dot  spent  was  in  respect  of  the  heads—
 health  centres  and  training  cum  produc-
 tion  centres,  and  the  amount  could  noe
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 be  spent  on  account  of  lack  of  personnel,
 land  and  materials.

 सरदार  Go  Wao  सहगल  क्या  मैं

 जान  सकता  हूं  कि  कौन  कौन  सी  ऐसी  स्टेट्स

 हैं,  जिनको  जो  सालाना  ग्रान्ट  दी  जाती  है,
 उसको  वे  खर्च  नहीं  कर  सकतीं  ?

 श्री  दातार  :

 तो  केवल  बैस्ट  बंगाल  का  प्रश्न  है।

 Shrimati  Renu  Chakravartty  :  In
 answer  to  the  question,  the  hon.  Minister
 has  said  that  the  reason  why  this  money
 was  unspent  was  lack  of  personnel  for
 health  services  and  training  cum  produc-
 tion  centres.  May  J  know  if  there  is  a
 rule  that  even  health  centres  themselves
 have  to  be  manned  by  Scheduled  Tribes,
 or  is  it  that  these  centres  are  meant  for
 Scheduled  Tribes  ?

 Shri  Datar  :  They  are  meant  for
 Scheduled  Tribes.

 University  Certificates  of  Displaced
 Persons

 4289.  Shri  Bhagwat  Jha  Azad  :  Will
 the  Minister  of  Education  be  pleased
 to  state  :

 (a)  whether  any  agreement  has  been
 reached  with  the  Government  of  Pakis-
 tan  for  obtaining  duplicate  copies  of
 etrtificates  from  the  Universities  in  lieu
 of  the  originals  lost  by  the  displaced  per-
 sons  during  the  disturbances  ;  and

 (b)  if  so,  the  procedure  adopted  in  this
 connection  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.
 M.Das)  :  (३)  and  (b)  A  statement  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  III,  annexure  No.  4].

 Shri  Bhagwat  Jha  Azad  :  May  I
 know  whether  Government  have  got  any
 information  as  to  the  number  of  persons who  have  suffered  due  to  the  loss  of  the
 original  certificates  ?

 Dr.  M.  M.  Das:  I  have  got  no  definite
 number  here,  but  I  can  say  that  the  Govern-
 ment  of  India  have  received  complaints
 often,  and  the  number  will  be  large.

 Shri  Bhagwat  Jha  Azad  :  May  I

 —
 fee  prescribed  for  the  applica- ons

 Dr.  M.  M.  Das  :  It  is  the  usual  fee
 that  we  have  to  give  along  with  our  ap- lication  s  for  duplicates  of  our  certificates
 from  the  universities.
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 Shri  Bhagwat  Jha  Azad  :  By  what
 time  do  Government  expect  that  this
 agreement  will  be  ratified  by  the  Govern-
 ment  of  Pakistan  ?

 Dr.  M.  M.  Das:  We  have  ratified  the
 agreement  on  23rd  June,

 Bet
 but  we

 have  not  received  the  reciprocal  ratification
 by  the  Government  of  Pakistan  ;  we  ¢x-
 pect  that  ratification  very  soon.

 परिसीमन  आयोग

 +२६०,  श्री  भक्त  वहशत  :  क्‍या
 विधि  मंत्री  ११  मार्च  १६५५,  को  दिये  बय
 तारांकित  प्रश्न  संख्या  ७३१  के  उत्तर

 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  परिसीमन  आयोग  ने  भ्र पना
 कार्य  समाप्त  कर  दिया  है;  कौर

 (ख)  यदि  नहीं,  तो  कब  तक  समाप्त

 होने  की  आशा  है  ?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas)  :  (a)  and  (b).
 The  Commission  has  practically  completed
 its  work.  Only  the  final  order  concern-
 ing  Uttar  Pradesh  remains  to  be  made,
 and  |  understand  that  the  Commission
 will  be  signing  it  in  a  day  or  two.  Very
 likely  it  has  been  signed  already.

 श्री  भक्त  वर्षों  :  क्‍या  मंत्री  महोदय
 को  याद  है  कि  ३०  नवम्बर,  १६५४  को  इस

 सभा  में  जवाब  देते  हुये  उन्होंने  कहा  था  कि

 इस  आयोग  का  काम  फरवरी,  LEXY  तक
 समाप्त  हो  जायेगा  -  उसके  बाद  ११,  मार्च

 १६५४५  को  उत्तर  देते  हुये  कहा  था  कि  यह  कार्य

 मई  के  प्रीत  तक  समाप्त  हो  जायेगा,  शर
 कब  वह  ,कहते  हैं  कि  कुछ  दिनों  के  अन्दर

 समाप्त  हो  जायगा  ।  मैं  जानता.  चाहता

 हूं  कि  इतनी  देरी  होने  का  क्‍या  कारण

 है  ?

 Shri  Biswas  :  There  were  various
 reasons,  such  as  waiting  for  associate
 members  who  were  not  available  for  cons-
 ultation  etc.  We  need  not  go  into  the
 reasons,  now  that  the  work  is  practicably
 over.
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 Excavations  in  West  Bengal

 9291.  Shri  s.  C.  Samanta  :  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  a’  Tank

 a“
 rovement  Officer  of

 the  West  Bengal  Government  dis-
 covered  a  thousand  year  old  stone
 image  of  Ganesh  while  re-excavating
 2  tank  at  Bagdihg  Police  Station
 Gazole,  Malada,  West  Bengal  ;  and

 (b)  if  so,  whether  Government  pro-
 spose  to  send  a  party  to  make  some
 archaeological  excavations  near  about
 the  place  where  the  image  was  found  ?

 The  Parliamentary  Secretary  to  the
 -Minister  of  Education  (Dr.  M.  M.
 Das)  (a)  and  (b)  Yes,  Sir.

 Shri  S.  C.  Samanta:  May  I  know
 where  the  image  is  at  present  being  pre-
 -served  Py

 Dr.  M.  M.  Das  :  Malda  museum.
 Shri  S.C.  Samanta:  May  I[  know

 ‘whether  the  details  about  the  image  pro-
 duced  by  Shri  J.N.  Ganguly,  Professor  of
 History  at

 Mobis,
 have  been  received  by

 the  Central  overnment  ?
 Dr.  M.  M.  Das  :  We  have  received  a

 -description  of  the  image  but  |  do  not
 know  hat  history  of  the  image  can  be
 ‘given  “unless  investigation  is  made.

 Shri  S.C.  Samanta:  It  was  stated
 ‘that  the  description  of  the  image  is  available
 at  the  hands  of  the  Ministry.  May  I
 know  whether  it  is  an  ashtabhuja  image
 or  a  chaturbhuja  image?

 Mr.  Speaker  :  I  think  we  |nced  not  go
 dnto  these  details.

 ‘Gorkhas

 *z92,  Shri  Rishan
 हू  Relshiog

 :  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  :

 (a)  the  number  of  villages,  inhabit-
 ed  by  Gorkhas  in  Manipur  State  and
 their  total  population  there;

 (b)  whether  the  Gorkha  Community
 is  treated  as  a  Backward  Community

 an  Manipur;  and
 (c)  the  measures  undertaken  by

 Government  for  their  uplift?

 The
 Deputy

 Minister  of  Home
 Affairs  (Shri  Datar)  (a)  The  number
 of  villages  inhabited  by  Gorkhas  in  Mani-
 pur  State  is  6  and  their  population  accor-
 ‘ding  to  r95  census  is  2620.

 (b)  No.
 (c)  Since  they  are  not  treated  as  a

 Backward  Community,  no  special  steps
 fhave  been  taken  for  their  upliti.,
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 Shri  Rishang  Keis  :  Is  it  not  a
 fact  that  in  Assam  the  one,  ha  community
 has  been  classified  as  a  backward  commu-
 nity,  and  if  80,  why  should  not  the  Gorkha
 community  in  Manipur  also  be  treated  as
 a  backward  community  ?

 Shri  Datar  :  The  best  course  is  to
 await  the  recommendations  of  the  Back-
 ward  Classes  Commission,  and  to  see
 whether  they  are  prepared  to  recommend

 a
 community  88  a  backward  commu-

 1  8  uw  |  .

 Shri  Rishang  Keishing  :  Ani  I  to
 understand  that  the  Backward  Classes
 Commission  is  giving  its  attention  .to  the
 case  of  the  Gorkhas  in  Manipur?

 Shri  Datar  :  The  Backward  Classes
 Commission  have  given  attention  to  all
 the  claimants  for  consideration  as  backward
 communities.  *

 Shri  Ri
 anene

 ——
 Keishing  :  In  view  of

 the  extreme  backwardness  of  the  Gorkhas
 in  Manipur,  may  I  know  whether  Go-
 vernment  will  give  their  immediate  and
 special  attention  for  the  educational
 uplift  of  the  Gorkhas?

 Shri  Datar  :  In  view  of  the  fact  that
 they  were  not  recognised  as  backward,
 no  special  attention  has  been  given  to
 them,  and  as  I  stated,  the  question  will
 be  considered  in  case  they  are  recommended
 to  be  treated  as  a  backward  class  by  the
 Backward  Classes  Commission.

 Shri  B.S.  Murthy  :  What  are  the
 conditions  for  a  community  being  de-
 clared  as  a  backward  community?

 Shri  Datar  :  The  hon.  Member  will
 have  full  opportunity  of  knowing  the
 conditions  and  the  enumerations  also.

 General  Elections

 *295.  Shri  Kamath  :  Will  the  Minister
 of  Law  be  pleased  to  state  when  the  next
 General.  Elections  to  Parliament  and  the
 State  Assemblies  are  likely  to  be  held?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  It  is  much  too
 early  to  say  now  when  the  elections  are
 likely.  to  be  held.

 Shri  Kamath  :  Is  it  probable  or
 sible  that  the  time-schedule  for  the

 next  general  elections  will  be  largely
 conditioned  by  the  report  of  the  States
 Reorganisation  Commission,  as  the  hon.
 Home  Minister  is  reported  to  have  said
 recently  ?

 Shri  Biswas  :  Nothing  can  be  said
 definitely  until  and  unless  the  report  of
 the  States  Reorganisation  Commission
 is  received  and  is  considered  by  Govern-
 ment,
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 Shri  Kamath  :  Is  it  a  fact  that  the
 Election  Commission  has  recommended
 simultaneous  elections  to  the  Lok  Sabha and  to  the  State  Legislative  Assemblies,
 and  simultaneous  dissolution  of  these
 bodies,  except  those  of  Andhra,  Travan-
 core-Cochin  and  PEPSU  १

 Shri  Biswas):  Various  proposals have  been  made  by  the  Election  Commi-
 ssioner,  and  they  are  being  considered
 by  Government.  I  do  not  think  it  will
 be  right  for  me  now  to  disclose  what  those
 Proposals  are,

 Shri  Kamath  :  By  what  approximate
 date  do  Government  expect  to  take  a
 decision  in  this  matter?

 Shri  Biswas  :  I  have  said  it  is  too
 early  now  to  give  a  final  reply.

 Smuggling  in  Arms

 “296.  Sardar  Iqbal  Singh:  Will  the

 ester
 of  Home  Affairs  be  pleased  to

 state:

 (a)  the  number  of  cases  of  smuggling in  arms  between  India  and  Pakistan
 detected  during  1954-55  and  upto  the
 Tat  June,  19855  ५

 (b)  the  steps  taken  to  check  it,  and
 (c)  the  type  of  arms  smuggled  ?

 The  uty  Minister  of  Home
 Affairs  “sh  ri  Datar)  :  (9)  to  {c).  The
 information  has  been  called  for  from the  Governments  of  the  States  concer-
 ned  and  will  be  placed  on  the  Table  of the  House  in  due  course.

 Sardar  Iqbal  Singh  :  May  I  know
 whether  Government  are  aware  of  the  fact
 that  some  arme  are  being  smuggled  from Pakistan  to  India?

 Shri  Datar:  Government  have  made
 enquiries  in  this  very  behalf.

 Income-tax  Officers
 *297.  ShriJBogawat:  Will  the  Minis- ter  of  Finance  be  pleased  to  state

 (a)  whether  retired  Income-tax  Officers
 ea

 allowed  to  practice  on  the  Income-tax
 side;

 (b)  the  number  of  retired  Income-tax Officers  practising  in  the  Income-tax
 Department  at  present;  and

 (c)  whether  Government  propose  to
 frame  rules  as  regards  their  practice  and
 pensions  e¢tc,?

 The  Minister  of  Revenue  and  Civil

 Expenditure
 (Shri  M.  0,  Shah)  :(a)  Yes, Ir,
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 (b)  Information  is  being  collected  and
 will  be  placed  on  the  Table  of  the  House.

 (c)  The  matter  is  already  under  the:
 consideration  of  the  Government  of  India.

 Shri  Bogawat:  May  I  know  whether: these  retired  income-tax  officers  practising
 on  the  income-tax  side  are  likely  to  influence: the  officers  before  whom  they  practice, and  whether  the  State  is  at  a  loss  owing
 to  this  reason  ?

 ShriM.C.Shah:  They  are  not  likely
 to  influence  the  income-tax  officers,  but
 then  as  I  said  the  matter  is  under  considera--
 tion  whether  they  should  be  gallowed  to:
 practise  or  not.

 Shri  Bogawat:  Are  Government  aware:
 that  these  retired  officers  practise  at  the
 very  place  where  they  were  officers  before  ?

 Shri  M.  C.  Shah:  Yes,  it  is  s0  in  some.
 cases.

 प्राकृतिक  संकट  में  सहायता

 +२६८.  ह ।  लक्ष्मीधर  जमा  :  क्‍या

 विश  मंत्री  सभा-पटल  पर  एक  विवरण:
 रखने  की  कृपा  करेंगे  कि  जिसमें  यह  दिखा
 गया  हो  कि  १६५४-५४  में  बाढ़  तथा  करना

 वृष्टि  से  पीड़ित  राज्यों  को  वित्तीय  सहायता
 के  रूप  में  सरकार  ने  कितनी  राशि  दी

 वितमंत्री  के  सभा  सचिव  (शी  बी०  कार-
 भगत)  :  मांगी  गयी  सूचना  एक  विवरण

 के  रूप  में  सभा  पटल  पर  रख  दी
 गयी  है  ।  [तैलीय  परिशिष्ट  ३,  अनुबन्ध
 संख्या  ५  ]

 श्री  लक्ष्मी घर  जमा :  क्या  मंत्री  जी  यह
 बताने  की  कृपा  करेंगे  कि  वह  राशि  किस
 किस  राज्य  को  किस  किस  मात्रा  में  दी  गयी

 है,  और  जो  राशि  लोगों  को  दी  गयी  है  क्‍या

 वह  बतौर  कर्ज  के  दी  गयी  है  ?

 Mr.  Speaker:  The  first  part  of  his  ques-
 tion  is,  what  is  the  State-wise  disbursal
 of  these  funds.  What  is  the  second  part?

 Shri  Gidwani:  Whether  it  is  loan  or
 grant.

 Shri  B.  R.  Bhagat:  ‘The  statement
 contains  al]  details a  ed  for.

 डा०  रास  सुभाग  सिंह:  हिन्दी  में  कहिये  ।

 a  श्री  to  करार  भगत  विवरण
 में  सारी

 बातें  दी  गयी  हैं
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 Shri  Blshwa  Nath  Roy:  In  view  of
 the  serious  condition  owing  to  floods  in
 East  Uttar  Pradesh,  may  I  know  whether
 Government  propose  to  give  immediate
 help  to  that  part  of  Uttar  Pradesh  ?

 Shri  B.R,  Bhagat:  Government  will
 consider  it,  as  soon  as  the  request  comes
 from  the  State  Government.

 Special  Marriage  Act.

 "2996  Shri  B.  C.  Das:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  the  names  of  the  States  which  have
 so  far  framed  rulen  under  the  Special
 Marriage  Act,  79545  and

 (b)  whether  in  certain  States  marriages
 are  still  being  registered  under  the  previous
 Actand  the  rules  made  thereunder  ?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  (a)  and(b).  The
 information  is  being  collected  from  the  State
 Governments  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Shri  B,  C.  Das:  Are  Government
 aware  that  certain  marriages  are  being  re-
 gistered  in

 the
 State  of  Orissa  under  the

 Old  Special  Marriage  Act  which  has  been
 repealed  ?

 Shri  Biswas:  I  donot  know  what  the
 hon.  Member  means  by  saying  ‘are  being
 registered’.  They  cannot  be  solemnised
 except  under  the  new  Act.  But  so  far  as
 rules,  for  instance  rules  relating  to  payment
 of  fees  etc.  are  concerned,  the  rules  hats  not
 been  framed  in  all  the  States.  Burt  under
 section  24  of  the  General  Clauses  Act,  so
 long  as  no  new  rules  are  framed,  the  old
 rules  remain  in  force.  These  rules  relate
 to  unimportant  matters  or  minor  matters
 of  procedure  and  soon.  But  the  solemniza-
 tion  of  the  marriage  must  take  place  in
 accordance  with  the  provisions  of  the  new
 Act,  and  if  thatis  not  done,  the  marriage  will
 not  be  valid.

 Shri  B.C.Das:  Am  I  to  understand
 that  marriages  registered  under  the  old  rules
 will  be  valid?

 Shri  Biewas:  Mere  registration  in  the
 register  is  not  a  vital  part  of  the  transaction.

 feet  एन्साईक्लोपोडिया

 *303.  शी  सफल  प्रभाकर  :  क्‍या

 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकार

 नागरी  प्रचारिणी  सभा,  बनारस  द्वारा  एक
 '

 हिन्दी  एन्साईक्लोपीडिया  संकलित  कराने  का

 बिचार  रखती  है;  शौर
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 (ख)  यदि  हां,  तो  इस  प्रयोजन  के  लिये
 इस  संस्था  को  कितनी  वित्तीय  सहायता  देने
 का  विचार  है  ?

 शिक्षा  मंत्री  के  समाजविद्  (डा०

 एस०  एश०  बासी:  (क)  हां,  जी 1

 (ख़)  यह  विषय  विचाराधीन  है।

 की  बबल  प्रभाकर  :  क्‍या  में  जान
 सकता  हूं  कि  इस  प्रकार  के  शौर  कितने
 विषव  कोष  हैं,  एन्साईक्लोपीडिया  हैं,  जो
 तैयार  हो  रहे हैं  ?

 Dr.M.M.  Das:  There  are  two  encyclo--
 paedias  which  the  Government  have  decided
 to  prepare.  One  is  being  entrusted  to  the
 Nagari  Precharini  Sabha,  Banaras;  this
 encyclopaedia  will  be  in  ten  volumes  of
 500  pages  each.  Another  encyclopacdia
 under  the  name  of  Gyansaravar  in  being:
 prepared  under  the  auspices  of  the  Govern-
 ment  of  India.

 tt  mae  प्रभाकर  :  क्या  मैं  जान
 सकता  हूं  कि  यह  जो  एन्साईक्लोपीडिया  हैं,
 उनमें  कब  तक  कितना  काम  हो  चुका  है  कौर
 कब  तक  यह  पूर्ण  हो  सकेगी  ?

 Dr.  M.M:Das:  So  far  as  this  encyclo-
 aedia  which  will  be  entrusted  to  the  Nagari

 Pracharini  Sabha,  Banaras,  is  concerned,
 negotiations  are  going  on  and  the  final
 decision  entrusting  this  work  to  the  Nagari.
 Pracherini  Sabha  has  not  yet  been  taken.

 सेठ  गोबिन्द  वास  :  इन  दोनों  विश्व

 कोषों  में  जो  कि  नागरी  प्रचारणी  सभा,  बनारस

 द्वारा  बनवाया  है  और  दूसरा  जो  सरकार
 स्वयं  बना  रही  है,  क्‍या  अवसर  होगा  शौर

 जहां  तक  नागरी  प्रचारिणी  सभा  के  को८  का
 सम्बन्ध  है,  वहां  क्‍या  नागरी  प्रचारणी  सभा

 ने  कोई  योजना  सरकार  के  सामने  रखी  है
 कि  उसमें  कितना  खर्चा  होगा  और  क्या  उस

 पर  कोई  विचार  किया  गया  है  ?

 Dr.  M.  M.  Das:  The  two  encyclo-
 paedias  will  be  of  different  standards.
 The  encyclopaedia,  the

 prep
 aration  of  which

 will  be  entrusted  to  the  Nagari  Pracharini
 Sabha,  will  consist  of  ten  volumes  of  500
 pages  cach.  That  will  be  of  a  higher
 standard.  The  peo

 pole
 encyclopaedia,

 under  the  name  of  nsarovar,  will  be
 for  ordinary  literate  persons.  I  mean



 "3201
 Oral  Answers

 who  have  been  educated  up  to  the
 thoee  standard,  That  will  be  of  five
 “wolumes  of  300°pages  each.  So  far  as  the
 Nagari  Pracharini  Sabha  is  concerned,  at
 the  instance  of  the  Government,  the  Sabha
 submitted  a  scheme  to  the  Central  Govern-
 ‘ment.  This  scheme  involved  an  expendi-
 ‘ture  of  about  Rs.  22  lakhs.  It  was  a  very
 -ambitious  scheme.  Now,  an  expert
 ‘committee  was  appointed  by  the  Centra
 Government.  That  committee  considered
 the  proposal  of  the  Nagari  Pracharini

 ‘Sabha  and  it  decided  that  we  should  mot
 prepare  an  encyclopaedia  of  sucha  high

 yvmagnitude,  at  present.

 Cost  Accounting  System

 430
 %

 Shri  Gidwani  :  Will  the  Minis-
 iter  of  Defence  be  pleased  to  state  :

 (a)  whether  there  is  @  proposal  to
 vintroduce  the

 va
 tem  of  Cost  Accounting

 in  respect  of  proper  evaluation  and
 -accounting  of  jobs  executedin  the  Naval
 Dock  yards;  and

 (b)  if  s0,  when  the  system  is  expected
 to  be  introduced  ?

 The  Minister  of  Defence  Organisa-
 itien  (Shri  Tyagi)  :  (a)  and  (b).  The
 system  of  cost  accounting  was  intro-
 duced  in  the  Naval  Dockyard  i  949

 -and  is  being  enforced  since  then.

 Shri  Gidwani  :  How  many  works
 have  been  undertaken  during  the  years
 ‘1953-54  and  1954-55  by  the  Naval  Dock-
 yard  and  for  how  many  cases,  estimates

 ~were  prepared  ?

 Shri  Tyagi  :  It  requires  collection  of
 _a  lot  of  information  from  the  dockyard.

 I  am  sorry  I  am  not  in  a  position  to  give
 a  ready  reply.

 Air  Force  Academies

 “305.  Dr.  Ram  Subiag  Singh:  Will
 the  Minister  of  Defence  be  pleased  to

 ~etate  f

 (a)  whether  it  is  a  fact  that  it  is  prov-
 ing  difficult  for  instructors  and  other
 staff  attached  to  the  Air  Force  academies
 to  maintain  the  high  standards  set  for
 flying  personnel  because  of  the  trainees,

 rogressively  diminishing  knowledge  of
 English  3  and

 (b)  if  so,  what  action  Government
 propose  to  take  in  the  matter  ?

 The
 Deputy

 Minister  of  Defence
 (Sardar  jithia)  :  (a)  and  (b).  It  is
 correct  that  a  certain  amount  of  difficulty
 ia  being  experienced  in  imparting  instruc-
 tions  at  the  Air  Force  Academies  due  to
 a  lower  standard  of  English  in  the  civil

 ~schools  now.
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 _This  however  is  being  overcome  by
 ving  cadets  extra  coaching  in  English.
 Itimately ty

 this  difficulty  will  disappear when  Hindi  replaces  English  as  the  medium
 of  instruction.

 ‘i
 For  this  the  Air  Headquarters  are  com-

 piling  a  list  of  technical  terms  in  Hindi.

 डा०  राम  सुलग  सिह  :  अंग्रेज़ी  के
 स्थान  में  हिन्दी  को  माध्यम  बनाने  के  लिये

 वायु  सेना  के  विद्यालय  में  क्या  किया  जा  रहा
 है  ?

 Sardar  Majithia  :  I  have  already  said
 that  a  jist  is  being  compiled  in  Air  Head-
 quarters  of  the  technical  terms  in  Hindi.

 डा०  रास  सुभाग  सिह  :  मंत्री  महोदय
 ने  पहले  बतलाया  था  कि  उस  विद्यालय  के
 शिक्षा  का  स्तर  नीचे  गिरता  चला  जा  रहा
 है,  तो  क्या  यह  सही  है  कि  वहां  के  शिक्षकों
 को  हिन्दी  की  जानकारी  कभी  नहीं  है  ?

 Sardar  Majithia  :  As  |  siad,  a  certain
 amount  of  difficulty  is  being  experienced
 in  imparting  instructions.  But  I  strongly
 controvert  the  suggestion  that  the  stan-
 dard  of  instruction  is  going  down.
 That  is  not  the  case.  As  I  said,  those
 cadets  who  are  a‘bit  weak  in  English  get
 extra  coaching  in  English  to  bring  them-
 selves  up  to  standard.

 Shri  Chattopadhyaya  :  May  I  know
 whether  this  factor  has  in  any  way  in-
 fluenced,  or  rather  in  any  way  been  the
 cause  of,  some  of  the  accidcats  that  have
 recently  taken  place  rf

 Sardar  Majithia  :  No.  This  has
 nothing  to  do  with  that.

 तिब्बती  छात्र

 +३०७,  श्री  भक्त  दर्शन  :  क्‍या  शिक्षा
 मंत्री  २३  मार्च,  १६५५  को  पूछे  गये  तारांकित

 प्रदान  संख्या  १४१४  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  भारत  की  विभिन्न  शिक्षण
 संस्थापकों  में  अध्ययन  करने  वाले  तिब्बती  छात्रों
 के  सम्बन्ध  में  तब  से  कोई  सूचना  एकत्र  कर
 ली  गई  है  ;  कौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  है
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 शिक्षा  मंत्री  के  समाजविद्  (डॉ०
 एस०  एस०  बास)  :  (क)  सूचना  कभी  तक
 सैयार  नहीं  हुई  है  क्योंकि  कुछ  विश्वविद्यालयों
 और  राज्य  सरकारों  से  शमी  रिपोर्टों  का
 इंतजार  है  ।

 (ख)  प्रदान  उत्पन  नहीं  होता।

 श्री  भक्त  वरदान  :  वैसे  तो  कारण  मंत्री

 महोदय  ने  बता  दिया  है,  लेकिन  मैं  जानना

 चाहता  हूं  कि  इसमें  इतनी  विद्वेष  देरी  होने
 का  कारण  क्‍या  है?  आखिर  गवर्नमेंट
 की  इतनी  बड़ी  मशीनरी  क्‍या  इतनी  सूचना
 कभी  एकत्रित  नहीं  कर  सकती  थी?

 Dr.  M.  M.  Das:  Assoon  as  we  received
 notice  of  this  question  during  the  last
 weasion  we  sent  @  circular  letter  to  all  the
 Universities  and  State  Governments  of

 this  country  but  unfortunately  all  the
 replies'  from  all  the  State  Governments
 and  Universities  have  not  yet  reached  us.
 ‘We  have  sent  reminders  to  them  and  we
 hope  to  receive  all  the  replies  soon.

 श्री  भक्त वर्दान :  क्‍या  कोई  एक  ऐसी
 तिथि  निश्चित  की  जा  सकती  है  जब  कि  यह
 संख्या  प्राप्त  होने  की  शादी  की  जाय  ?

 Dr.  M.  M,  Das  :  It  is  not  possible  for
 me  to

 give
 the  exact  date  as  to  when  the

 State  vernments  and  Universities  will
 send  their  replies.

 x9!  poli.  SySIpe  gis  Naess

 :  old  Giga)  प्र्  ०८०५४  Bay
 Banal  sof  #  ptinrptig?d  pe

 pp  ah  QS  Ugtheryy!

 [The  Minister  of  Education  and
 Natural  Resources  and  Scientific
 Research  (Maulana  Azad)  :  We  can
 only  address  the  Universities  and,  State
 Governments.  What  else  can  we  do  2].

 Smuggling

 *309,  Sardar  Iqbal  Singh  :  Will  the
 Minister  of  Finance  be  pleased  to  state
 the  total  value  of  diamonds,  rubies  and
 jewellery  seized  at  air  and  sea  ports

 during  1955-56  80  far  ?
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 The  Minister  of  Revenue  and
 Defence  Expenditure  (Shri  A.  C.
 Guha)  :  A  statement  showing  the  total
 value  of  diamonds,  rubies  and  jewellery
 seized  at  air  and  sea  ports  by  the  Customs
 authorities  during  the  months  April—
 June  955  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  III,  annuexure  No.

 Sardar  Iqbal  Singh  :  May  I  know
 whether  the  gold  detectors  installed  at
 the  airports  4  proved  successful  in
 detecting  gold  ?

 Shri  A.  C.  Guha  ;  Gold  detectors  have
 proved  successful  in  detecting  some  of
 these  things.  But  I  cannot  say  how  many
 of  these  seizures  were  tht  result  of  the  use
 of  gold  detectors.  We  have  not  got  that
 break-up.  *

 Sardar  Iqbal  Singh  :  May  I  know
 whether  gold  detectors  will  also  be  ins-
 talled  at  other  air  and,  sea  ports  where
 smuggling  of  gold  and  jewellery  goes  on  ?

 Shri  A.  C.  Guha’:  Wherever  necessary,
 the  gold  detector  is  being  used  by  the
 customs  officers.

 ज्ञान  गंगा  (एम्साईक्लोपोडिया)

 +*+२११,  थी  नवल  प्रभाकर  :  क्‍या  सिका
 मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)  ज्ञान  गंगा  (एन्साईक्लोपीडिया  )
 के  अरब  तक  कितने  खण्ड  प्रकाशित  हो  चुके

 हैं;  कौर

 (ख)  किस  तिथि  तक  सारे  खण्ड  छप
 कर  तैयार  हो  जायेंगे  ?

 शिक्षा  मंत्री  के  समासचिथ  (डा०

 एम०  एस०  दास  )  :  (क)  प्रभी  तक  ज्ञान

 सरोवर  (ज्ञान  गंगा  नहीं)  का  कोई  खंड  नहीं
 छपा  है  ।

 (ख)  यह  भ्रनुमान  किया  जाता  है  कि

 ज्ञान  सरोवर  पांच  खंडों  में  दिसम्बर  १६५६
 तक  तैयार  हो  जायेगा  |

 श्री  नवल  प्रभाकर  :  क्‍या  मैं  जान  सकता

 हूं  कि  इस  पर  जो  रिपोर्ट  दी  गई  थी  उस  में

 इस  का  नाम  ज्ञान  गंगा  था  और  उस  के  बाद

 उस  का  नाम  परिलक्षित  कर  दिया  गया  ?

 Dr.  M.  M-  Das:  Sir,  it  was  though
 proper  that  the  name  should  be  Gyan-
 serovar.
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 att  नकल  प्रभाकर  :  क्‍या  में  जान  सकता

 हूं  कि  गत  वर्ष  इसी  प्रश्न  का  उत्तर  देते  हुये
 माननीय  मंत्री  ने  बताया  था  कि  इसका  एक
 वाल्यूम  श्री  दीर्घ  छपने  वाला  है  और  इस

 एक  वर्ष  के  इन्दर  इतनी  ही  प्रगति  हुई  है  कि

 अब  भी  यंह  छपने  वाला  ही  है?

 Dr.  M.  M.  Das  :  Sir,  |  may  submit
 that  the  first  volume  of  this  encyclopaedia
 Gyansarovar  is  in  the  press  and  the  print-
 ing  has  nearly  been  completed.  We  ex-

 ce
 that  the  firstevolume  will  come  out

 y  the  end  of  this  month.

 को  भवन  प्रभाकर  :  क्‍या  में  जान  सकता

 हूं  कि  यह  सारा  कब  तक  छप  जायेगा  ?

 Dr.  M.  M.  Das  :  By  the  end  of  1956,

 Shri  Chattopadhyaya  :  May  I  know
 the  scope  of  this  encyclopacdia  and  the
 subjects  it  covers  ?

 Dr.  M.  M.  Das:  I  have  given  in
 reply  to  a  former  question  the  scope  of
 the  encyclopaedia  that  it  is  meant  for
 people  who  have  been  educated  up  to
 the  middle  standard.  And,  so  far  as  the
 subjects  are  concerned,  I  have  got  a  long
 list;  it  covers  practically  all  the  subjects
 of  common  knowledge  beginning  from
 the  evolution  of  the  earth,  mankind,
 history  of  mankind,  rations  etc,

 सेठ  गोबिन्द  दास:  इस  ज्ञान  सरोवर
 की  तैयारी  पर  कितना  रुपया  रच  होगा  पौर
 कौन  लोग  इस  की  तैयारी  कर  रहे  हैं  ?

 Dr.  M.  M.  Das  The  estimated
 expenditure  will  be  about  Rs.  1,80,000
 and  the  Makhtuba  Jammia  is  doing  the
 preliminary  editing  work.

 Rural  Higher  Education  Committee

 “312,  Dr.  Ram  Subhag  Singh  :
 Will  the  Minister  of  Education  be

 leased  to  refer  to  the  reply  given  to
 Starred  Question  No,  62  on  the  24th
 February,  7955  and  state  :

 (a)  whether  Government  have  consi-
 dered  the  Report  of  the  Rural  Higher
 Education  Committee  ;  and

 (b)  if  so,  whether  the  recommendations
 made  therein  have  been  accepted  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.
 M.  Das)  :  (a)  and(b).  The  Government
 of  India  are  examining  the  Report  of  the
 Rural  Higher  Education  Committee.
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 डा०  रास  सुभाग  सह :  कब  तक  इस
 का  एग्जामिनेशन  पूरा  होगा  ?

 Dr.  M.  M.  Das  :  Copies  of  the  report Were  sent  to  the  institutions  visited  by the  Rural  Hi
 gher

 Education  Committee
 and  also  to  the  State  Governments  to:
 study  the  report  and  send  their  detailed
 and  specific  proposals  with  regard  to  the
 improvement  of  this  type  of  education.
 Now  we  are  expecting  their  comments,

 Central  Finger  Print  Bureau

 *3r4.  Sardar  Iqbal  Singh  :  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  3r405  on  the  28th  Septem-.
 ber,  954  and  state  whether  Government
 have  since  implemented  the  decision  to
 establish  a  central  Finger  Print  Bureau  >

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar)  :  ‘Not  yet’.  Efforts  are
 being  made  to  find  out  suitable  accom-
 modation  for  the  sestablishment  of  this
 institution.

 I  may  add  that  they  are
 trying

 to  get
 accommodation  in  Hyderabad  ant  if  suc-
 cessful,  the  institute  will  be  established:
 by  November.

 Sardar  Iqbal  Singh  :  May  I  know
 whether  Government  is  aware  of  the  fact
 that  Phillaur  which  is  situated  in  the
 Punjab  has  the  best  Finger  Print  Bureau
 in  all  the  States,  and  will  Government’
 consider  the

 question
 of  Phillaur  in  locating.

 the  institute
 Shri  Datar  :  Sir,  I  did  not  follow

 the  hon,  Member.

 Mr.  Speaker  :  Will  the  hon.  Member
 repeat  the  question  ?

 Sardar  Iqbal
 Singh

 :  May  I  know
 whether  Government  will  consider  the  case  of
 Phillaur  where  the  Finger  Print  Bureau  of
 the  Punjab  Government  is  situated  to  raise
 this  bureau  to  the  status  of  the  Central
 Finger  Print  Bureau  ?

 Shri  Datar  :  The  Central  Bureau  will
 be  established  for  the  use  of  all  the  States
 in  India  and  it  will  be  established  at  a
 central  place  as  far  as  possible.

 Sardar  Iqbal  Singh  :  Is  Hyderabad
 a  central  place  ?

 Shri  Datar  :  Hyderabad  is  a  fairly
 central  place  ?

 Shri  Nanadas  :  May  I  know  the
 States  in  which  we  have  not  got  Finger
 Print  Bureaus  at  present  ?

 Shri  Datar  :  There  are  only  few  States
 which  have  got  a  Bureau  and  that  is  the
 reason  wh  we  are  p  ing  to-
 have  a  Central  Institute  for  he
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 Watch  Oils

 *376.  Shri  Punnoose  १  Will  the
 Minister  of  Defence  b:  pleased  to- state  :  e

 (a)  whether  it  is  a  fact  that  a  new
 process  for  the  manufacture  of  watch
 oils  has  been  evolved  at  the  Technical
 Development  Establishment  at  Kanpur  ;

 (b)  if  ‘BO,  whether  Government  pro-
 Pose  to  utilize  the  process  in  the  manu-
 facture  of  watch  oils  in  their  own
 factories  for  civilian  consumption;  and

 (c)  if  not,  how  the  data  regarding
 athe  new  process  is  proposed  to  be
 attilised  ?

 The  Minister  of  Defence  Organixza-
 tion  (Shri  Tyagi)  t  (a)  Yes.  The
 ‘composition  developed  is  still  under  prac-
 tical  trials,

 (b)  and  (c).  When  the  trials  succeed.
 the  question  will  be  examined  whether
 this  is  to  be  utilised  to  establish
 indigenous  production  with  private  trade
 or  in  the  Ordnance  Factories.

 नि  National  Defence  Academy

 *283.  Shri  S.  C.  Samanta  (ता  bahaif  of
 Shri  Ibrahim)  :  Will  the  Minister
 of  Defence  be  pleased  to  state  :

 (a)  whether  any  woman  cadet  has
 so  far  been  admitted  to  the  National
 Defence  Academy,  Dehra  Dun  ;  and

 (b)  the  number  of  male  cadets  who
 completed  their  training  during  1954-
 5  in  this  Academy

 The  Minister  of  Defence  (Dr.  Katju):
 {a)  No,  Sir.

 (b)  4०4.
 Shri  S.  C,  Samanta  :  May  I  know

 ~whether  there  is  any  provision  for  female
 scandidates  being  taken  in  ?

 Dr.  Katju  :  There  is  a  statutory  bar.

 Bombay  Police  Act

 *  293.  Chaudhuri  Muhammed
 Shaffee  :  Will  the  Minister  of  Home
 Affairs  be  pleased  to  state  :

 (a)  whether  Government  are
 examining  the  possibilities  of  ८

 Ca ing  the  Bombay  Police  Act  वा  Thi
 State  ;  and

 (b)  if  so,  when  it  is  likely  to  be  en-
 forced  ?

 The  Deputy  Minister  of  Home
 AMeirs  (Shri  Datar)  :  (a)  No.

 (b)  Does  not  arise.

 I  may  add  for  the  information  of  the
 ‘hon.  Member  that  some  sections  of  the
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 Bombay  Police  Act  ace  going  to
 be  made  applicable  for  the  miuintenance
 of  efficiency  of  traffic.

 Hindustan  Aircraft  Limited

 *306,  Shri  S.  C.  Samanta  (on  behalf  o,
 Shri  Ibrahim  )  :  Will  the  Minister  g
 Defence  be  pleased  to  state  the  value
 of  roduction  in  the  Hindustan
 ‘Aircr  ah  Ltd.  re  and  the  cost
 of  the  repair  work  done  in  that  Factory for  Government  (Civil  and  Military
 separately)  aircrafts  during  1954-55,  ?

 The  Deputy  ister  of  Defence
 (Sardar  Majithia)  :  Value  of  Production
 work  done

 For  Civil—Rs,  1,82,24,000/~
 For  Defence—It  would  not  be  in  public

 interest  to  disclose  the
 figure.

 Repair  work  do.e—
 Civil—Rs.  26,28,500/-
 Defence—Rs.  —,04,42,322/-
 Shri  Barman:  May  I  know  —  the

 value  of  the  arcraft  that  is  produced
 in  this  factory  ?

 Sardar  Majithia:  As  I  have
 already  stated,  so  far  as  aircrafts  for  defence
 are  concerned,  it  will  not  be  in  public  in
 terests  to  disclose  the  figure.

 Shri  Barman  :  May  I  know
 the  proportionate  value  of  the  parts  that
 are  imported  for  these  and  other  aircrafts
 and  the  value  of  those  parts  that  are
 in  the  country  ?

 Sardar  Majithia  :  J  require  notice
 for  that.

 Shri  Kamath  :  Has  the  Hindustan
 Aircrafts  Ltd.

 sorted
 the  manufacture  of

 acro-engines  and,  if  so,  what.  progres
 has  been  made  in  this  direction  ?

 .

 Sardar  Majithia  :  It  has  not  started
 manufacturing  acro-engines.

 Shri  Nanades  :  Question  308.
 Mr.  Speaker  :  Has  the  Hon.  Member

 got  authority  ?

 Shri  Nanadas  :  No,  Sir.
 Mr.  Speaker  :  Then  he  cannot  ask

 the  question.

 Insurance  Companies

 313.  Shri  S.  C.  Samanta  (on  behalf
 of  Shri  Ibrahim)  :  Will  the  Minister
 of

 Pisance  7५
 Pleased  to  lay  a  statement

 on  the  Table  of  the  louse  show-
 ing:

 (a)  the  number  of  Insurance  Com-
 panies  taken  over  by  the  Government
 during  1953-54  and  1954-55  respectively;
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 (b)  the  reasons  for  taking  them  over;
 (c)  how  they  are  managed  now  ;  and

 (d)  the  amount  spent  by  Govern-
 Ment  on  their  management?
 The  Minister  of  Revenue  and  Civil

 (M.  C.  Shah):  (a)  to  (d).
 A  statement  is  laid  on  the  Table  of  the

 Bowe  )
 [See  ‘Appendix  III,  annexure

 lo.  7  .
 Shri  S.  C.  Samanta  :  May  I  know

 how  the  balance-sheets  of  these  govern-
 ment-managed  companies  compare  with
 the  balance-sheets  of  the  ordinary  insurance
 companies  ?

 Shri  M.  C.  Shah  :  As  a  matter
 of  fact,  when  insurance  company  is  taken
 over,  an  administrator  is  appointed  and
 effort  is  made  toget  a  report  from
 the  administrator  about  amalgama-
 ting  ‘that  in  surance  company  with
 any  other  good  insurance  company.
 Therefore,  it  is  not  possible  to  tell  the  hon.
 Member  how  this.  works  out.  As  a  matter
 of  fact  we  are  just  trying  to  bring  down
 the  cost  of  administration  and  the  expense
 ratio  and  if  ossible,  to  amalgamate
 with  other  insurance  companies.  All
 these  insurance  companies  were  taken
 over  by  the  administrator  because
 their  expenditure  ratio  was  very  high  and
 there  was  mismanagement.

 Shri  S.  C.  Samanta:  May  I  know  how
 many  such  insurance  companies  have
 been  taken  over  and  been  amalgamated  by
 Government  ?

 Shri  M.  C.  Shah  :  We  have  taken
 over  in  all  te>  companies  and  administrators
 have  been  appointed.  Some  of  the  com-
 panies  have  been  amalgamated.  In  Mysore
 an  insurai-c:  com  has  bee.  amalgamated
 with  the  Prithwi  Traurance  Co.  Madras.
 The  busiress  of  the  National  Mercantile
 Irsurance  Com

 pany
 has  been  transferred

 to  the  Mercantil  Insurance
 ones,

 Ltd.,
 ard  some  others  have  been  ordered  by  the
 court  to  be  taken  to  liquidation.

 Shri  S.  C.  Samanta:  As  _  regards  my
 first  supplementary  questin  I  want  to
 know  whether  the  expenditure  that  is  being
 ircurrel  by  the  Government  is’  in  any
 way  more  or  less  comparable  with  other
 Ordirarv  insurance  companies,

 Shri  M.  C.  Shah:  ‘The  Gover  men
 does  not  spend  a  ything  on  the  adminis-
 tration,  The  admunistretor’s  pay  «omes
 cut  of  the  funds  of  the  insurance  com-
 panies.  As  a  matter  of  fact,  we  have
 take:  over  these  companies  in  order  to
 brine  them  under  food  ma-ageme:.t  and
 to  bring  down  the  expendiiure  ratio.
 So,  it  takcs  s¢me  time  to  bring  about  these
 results,

 Shri  M.S.  Gurupadaswamy  :  Just
 row  the  Minister  said  that  the  insurance
 compenics  are  taken  over  by  Govern-
 ment  to  bring  down  the  expenditure
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 ratio  and  also  to  bring  about  good  mana-
 gement.  Is  it  true  that  after  the:
 Jupiter  and  Empire  of  India  Insurance
 Companies  were  taken  over  by  Government
 and  after  some  years  of  government  manage-
 Ment  ard  control  the  expenditure  has  in«
 creased  and  the  business  has  also  suffered  ?°

 Shri  M.C.  Shah:  The  expenditure  hag.
 not  increased,  rather,  the  Empire  of  India
 Insurance  Company  is  showing  good  results
 after  it  wos  taken  over  by  the  administra—
 tor.  With  r.gard  to  the  Jupiter  Irsurance

 pany  also  because  ifis  general  insyr-
 €nce  pusincss  there  ore  certian  difficultics.
 Otherwise  the  cxpenditure  ratio  has  alrea-
 dy  been  brought  down  ard  mismenage- ment  has  been  replaced  by  good  manage ment.

 Shri  M.  S.  Gurupadaswamy  :  May I  know  how  far  the  expenditure  has  beem
 cut  down  in  these  two  companies  after  they had  been  taken  over  by  Government  ?

 Shri  M.  C.  Shah  :  I  would  refer  the
 hon.  Member  to  the  balance  sheets  already
 published.

 Mr.  Speaker :  I  think  308  is  an  im-
 Portant  question  and  it  should  be  answered..

 Scheduled  Castes  and  Scheduled
 Tribes

 *308,  Shri  P.  N.  Rajabhoj:  Will  the:
 Minister  of  Home  Affairs  be  pleesed  to
 state  whether  the  Schemie  for  providing
 Housing  facilities  to  Scheduled  Castes
 and  Scheduled  Tribes  submitted.  by  the
 Commissioner  for  Scheduled  Castes  and.
 Tribes  has  been  included  in  the  Second
 Five  Year  Plan  ?

 The  Deputy  Minister  of  Home
 Affaipe  (Shri  Datar):  The  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes  has  made  certain  genera]  proposals
 which  are  at  present  under  consideration.

 Shri  Nanadas:  May  J  know  whether
 the  Planning  Commission  also  is  consider-
 ing  this  question  ?

 Shri  Datar:  ‘The  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 has  made  a  recommendation  that  Rs.  i0
 crores  should  be  reserved  for  the  housing
 of  Harijans  in  the  Second  Five  Year  Plan.
 This  matter  will  go  to  the  Planning  Com-  4
 mission  as  early  as  possible.

 Shri  B.  S.  Murthy:  May  I  know
 whether  the  recommendations  made  by
 the  Commissioner  have  been  communicated
 to  the  State  Governments  and  if  so,  whe-
 ther  the  State  Governments  have  given
 their  own  opinion  on  the  recommenda
 tions  ?

 Shri  Datar:  The  State  Govern—
 ments  have  to  be  informally  consulted  and
 they  can  only  agree  then.
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 Shri  I.  Hacharan:  ‘What  6
 arg  ecm to  provide  house  sites  to  those  w  e

 no  sites  at  present?
 Shri  Datar:  Under  the  scheme  as

 roposed,  the  house  sites  have  to  be  given
 by  the  State  Governments.  They  have
 to  give  som:  material  also  and  out  of  the
 amount  that  the  Centre  will  give,  ha
 will  be  by  way  of  subsidy  and  the  other:
 half  as  loan.

 WRITTEN  ANSWERS  TO  QUESTIONS

 अम्बाला  छावनी  बोर्ड

 +२७८.  डा०  सत्यवादी  :  क्‍या  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  अम्बाला  छावनी
 बोर्ड  का  यह  प्रस्ताव  मिला  है  जिसमें  बोर्ड  के
 झाम  चुनाव  कराने  के  सम्बन्ध  में  निश्चय
 किया  गया  है;  और

 (ख)  यदि  हां,  तो  सरकार  का  इस
 सम्बन्ध  में  क्या  कार्यवाही  करने  का  विचार

 है?

 रक्षा  उपमंत्री  (सरकार  मजीठिया):

 (काजी  हां  ।

 (@)  चूंकि  अम्बाला  छावनी  के  चुनाव
 में  पहले  ही  देर  हो  गई  है,  इसलिये  २४  अगस्त,
 १६५५  को  चुनाव  कराने  का  फैसला  किया

 गया  है  ।

 Andaman  Islands

 “284.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  uf  Home  Affairs  be
 Pleased  to  state:

 (a)  the  steps  that  Government  pro-
 Pose  to  take  to  improve  further  the  con-
 ditions  in  the  Andaman  and  Nicobar
 Islands  on  the  basis  of  the  Hejmadi
 Report;  and

 (b)  the  main  problems  discussed  and
 the  proposals  made  in  the  said  Report?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  With  a  view
 to  improve  conditions  in  the  Andaman
 and  Nicobar  Islands,  a  Conference  of  the
 Ministries  concerned  was  held  to  consider
 ways  and  means  of  implementing  the  sug-
 gestions  made  by  Shri  Hejmadi  after  his
 visit  to  the  Andaman  Islands  during  March
 ‘1955.  Copies  of  the  minutes  of  the
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 meeting  have  been  sent  to  the  variou  !
 Ministries  and  the  Chief  Comm  ssioner>
 Andaman  and  Nicobar  Islands  for  neces-
 sary  action  and  for  reporting  the  progress. made.  Another  meeting,  at  which  the
 Chief  Commissioner  will  also  be  present,
 is  likely  to  be  held  in  the  near  future.

 (b)  The  main  problems  discussed  and.
 proposals  made  were  :

 ()  Improvement  of  communication
 with  the  mainland  and  within.

 the  Islands.

 (2)  Cottage  Industries,
 Fisheries  etc. ;

 (3)  Survey  of  minor  ports;  and

 (4)  Clearance  of  forest  land  and:
 colonisation.

 Forests,

 Ruler  of  Dholpur

 *294.  Shri  P.  N.  Rajabhoj:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  report  of  the  Com-
 mittee  appvinted  by  Government  for:
 determining  the  person  to  be  recognis-
 ed  as  the  Ruler  of  Dholpur  has  been  sub-
 mitted;  and

 (b)  if  so,  what  are  the  findings?
 The  Deputy  Minister  of  Home:

 Affairs  (Shri  Detar):  (a)  Not  yet.
 (b)  Does  not  arise.

 L  A.  S./L  P,  8.
 जी

 +300.  Shri  N.  Rachiah:  Will  the:
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  LA.S.  and  IPS.
 officers  appointed  so  far  in  Mysore  State
 after  integration;  and

 (b)  the
 number

 of  LA.S.  and  I.P.S.
 officers  transferred  from  Mysore  State
 to  other  States  or  the  Central  Govern-
 ment?

 The
 inary  8

 Minister  of  Home.
 a Affairs  (Shri  tar):  (a)

 LAS.  ६2  of  whom  9  have
 fetired  or  died

 ILp.S.  22  of  whom  2  have
 retired,

 (b)  No  LA.S.  /  I.P.S.  officer  has  been

 eapired
 transferred  from  the  Mysore

 Cadre  either  to  another  State  Cadre  or  to
 Central  Government.  Four  (4)  LA.S,
 and  two  (2)  I.P.S.  officers  from  Mysore are  however  on  tenure  deputation  to  the
 Central  Government.
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 were  छा बनो

 +३०१.  eto  सत्यवादी  :  क्या  रक्षा

 मंत्री  १८  मार्च,  १६५५  को  पूछे  गयें  तारांकित

 दन  संख्या  १२२६  के  उत्तर  के  सम्बन्ध  में

 मह  बताने  की  कृपा  करेंगे  कि  क्‍या  असैनिक  क्षेत्र

 -को  अम्बाला  छावनी  से  ग्रहण  करने  का  प्रस्ताव

 स्रमाप्त  कर  दिया  गया  है  ?

 रक्षा  उपमंत्री  (सरदार  मजीठिया)
 जी,  नहीं  ।  ग्रहण  करने  का  प्रदान  चुनाव
 के  बाद  लिया  जायेगा,  जब  कि  नये  बने  हुये
 बोर्ड  की  पाय  मिल  सकेगी  t

 हिन्दी  सम्बन्धी  प्रादेशिक  समितियां

 +३१०,  श्री  कुष्णात्षार्य  जोगी  :  क्‍या
 शिक्षा  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  हिन्दी  भाषा-भाषी  राज्यों  में

 हिन्दी  प्रचार  के  कार्य  की  समीक्षा  के  लिये

 “नियुक्त  की  गई  चार  प्रादेशिक  समितियों  ने
 कब  तक  क्या  कार्य  किया  है;  और

 (ख)  क्‍या  इन  समितियों  से  कोई
 आरम्भिक  प्रतिवेदन  प्राप्त  हुआ  ?

 शिक्षा  तथा  प्राकृतिक,  संसाधन  और
 वैज्ञानिक  गवेषणा  मंत्री  (मौलाना  आजाद):

 _  (क)  समितियों  का  कार्य  अभी  तक  प्रारम्भिक
 अवस्था  में  है  ।

 (लव)  नहीं,  जी

 Collapse  of  Tank

 IM,  Dr.  Satyawadi:  Will  the  Minis-
 ‘ter  of  Defence  be  pleased  to  refer  to  the
 teply  given  to  part  (b)  of  Starred  Question
 No.  70932  on  the  73th  December,  954  and
 state:

 (a)  whether  the  enquiry  into  the  causes of  collapse  of  the  tank  constructed  at
 Sabathu  has  been  completed;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Defence  Organiza-

 tion  (Shri  Tyagi):  (a)  Yes.
 (b)  Investigations  revealed  that  the

 wauses  of  failure  were:
 (i)  abnormal  rainfall  and  the  appea-

 trance  of  water  springs  in  the
 hillside  close  to  and  underneath

 the  reservoir  ;
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 (éi)  over-optimism  in  design  in  that
 the  factor  of  safety  for  friction
 between  concrete  and  clay  was
 taken  at  too  high  a  figure  and
 sufficient  provision  was  not
 made  against  sliding  in  soil  of
 this  nature.  The  cause  of  the
 failure  was  not  in  any  way  con-
 nected  with  bad  workmanship
 on  the  part  of  the  Contractor.
 Fallen  panels  have  now
 been  raised  and  action  Is  in
 hand  to  make  good  the  damages.

 Ceotral  Secretariat  Service

 ‘127.  Dr.  Satyawadi:  Willthe  Minis-
 ter  of  Home  Affaira  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  567  on  the  20th  September,  1954
 and  state  the  steps  taken  to  raise  the  num-
 ber  of  Scheduled  Caste  persons  in  each
 grade  of  the  Central  Secretariat  Service
 80  as  to  bring  it  up  to  the  percentage
 reserved  for  them  ?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  The  only  two
 grades  of  the  Central  Secr  Service
 to  which  appointments  are  made  by  direct
 recruitment,  4s  distinguished  from  promo-
 Lions,  are  Grades  [II  and  IV,  For  Grade
 cane  a  proportion  of  vacancies  to  be  filled
 on  the  result  of  a  departmental  examination
 held  by  the  Union  Public  Service  Com-
 missioi  has  been  reserved  for  Scheduled
 Castes  and  Scheduled  ‘Tribes  candidates,
 Similarly,  a  proportion  of  vacancics  in  the
 same  grade  to  be  filled  on  the  results  of  the
 Combined  Competitive  Examination  held
 by  the  Union  Public  Service  Commission,
 has  also  been  reserved  for  such  candidates.

 z.  For  Grade  IV,  #.¢.,  the  grade  of
 Assistant,  the  Union  Public  Service  Com-
 mission  has  been

 regieated
 to  arrange  for

 a  special  selection  of  r00  Scheduled  Caste
 and  Scheduled  Tribes  candidates.  An
 examination  open  to  such  candidates  only
 is  accordingly  being  held  by  the  Com-
 mission.  Another  examination  for  rec-
 ruitment  of  r00  Assistants  open  to  all
 communities  will  be  held  by  the  Commis-
 sion  in  November.  25  out  of  the  Ico
 vacancies  to  be  filled  from  this  examination
 are  also  reserved  for  Scheduled  Castes
 and  Scheduled  Tribes  candidates.

 Indian  Investments  in  Pakistan

 18,  Shri  Tulsidas:  =  Will  the  Minis-
 ter  of  Finance  be  pleased  to  statc:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  difficulties
 experienced  by  Indian  Investors  in
 Pa Sistas  regarding  the  repatriation  of  their
 capital  and  transferring  the  profits  to
 India;  and

 (b)  if  so,  the  steps  proposed  tu  be
 taken  in  the  matter?
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 The  Parliamentary  Secretary  to
 the  Minister  of  Finance  (Shri  B.
 R.  Bhagat):  (a)  Yes  Sir.

 (b)  Government  are  taking  necessary
 action.  The  difficulties  in  question  have
 been  brought  to  the  notice  of  the  Govern-
 ment  of  Pakistan  and  their  reply  is  awaited.

 Statistical  Quality  Control  Courses

 129.  Dr.  Rama  Rao:  ‘Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  a  statistical  quality  con-
 trol  course  was  recently  run  at  Bangalore?

 (b)  if  so,  by  whom;
 (c)  whether  any  foreign

 ‘helped  in  running  the  course;  and
 (d)  the  purpose  of  the  course?
 The  Parliamentary  Secretary

 tothe  Minister  of  Finance  (Shri  8.  R.
 Bhagat):  (a)  Yes,  Sir.

 (b)  By  thefQuality  Control  Association,
 angalore.

 (c)  The  U.S.  A.  Technical  Co-opera-
 tio.  Mission  in  India  helped  by  lending
 fer  exhibition  two  films  entitled  ‘Textile
 u  limited’  and  “Industrial  Production
 Conrtrol”  and  one  of  its  members  gave  a
 le  ture  to  the  classes  on  “Installation  of
 Statistical  Quality  Control  in  Industry’’.

 (d)  The  course  was  run  in  order  to  give
 training  to  technical  personnel  engaged  in
 industry  in  the  methods  of  statistical  quality
 control  with  particular  emphasis  on  the use  of  control  charts  as  a  method  applica-
 ble  in  the  day  to  day  production  of  fac-
 tories,

 Central  Secretariat  Staff

 r30.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:  .

 (a)  the  number  of  Matriculates  working
 as  peons  in  the  Central  Secretariat
 for  more  than  a  year  as  on  the  3oth  of  June,
 ‘19553  and

 (b)  whether  there  is  any  proposal
 to  promote  such  persons  who  have  worked
 for  more  than  three  years,  as  Daftries?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  33.

 (b)  No.

 agencies

 बिल्ली  पुलिस

 १३१.  Bo  सत्यवादी  :  क्‍या  गृह-कार्य
 मंत्री यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  पुलिस  में  विभिन्न  पदों

 पर  भपनुसूचित  जातियों  के  कितने  व्यक्ति  हैं
 85  L.S.D.  (2)
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 कौर  प्रत्येक  प्रकार  की  श्रेणी  में  वे कुल  कितने

 प्रतिशत  हैं;  शौर

 (@)  पिछले  वर्ष  कितने  कान्सटेबल

 तथा  सब-इन्सपेक्टर  भर्ती  किये  गये  शौर  उन
 में  से  कितने  हरिजन  थे  ?

 गृह-कार्य  उपमंत्री  (भी  दातार)  :

 (क)  पद  संख्या  प्रतिशतता

 (१)  सहायक.  सब-

 इन्सपेक्टर  १  *२३

 (२)  हेड  कान्सटेबल.  १४  “88

 (३)  फुट  कान्सटेबल  २५८  ३.३

 (४)  चतुर्थ-श्रेणी  कम-
 चारी  गण  रद  ४३.१

 (ख)  पद  संख्या  हरिजन-
 संख्या

 (१)  कान्सटेबल  १२६८  ve

 (२)  सहायक  सब-

 इन्सपेक्टर  श्र  t

 National  Sample  Survey  Organisa-
 tion's  Staff  हि

 ‘132.  Shri  Raghavaiah:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (8)  the  total  number  of  gazetted
 and  non-gazetted  staff  in  the  De-
 partment  of  National  Sample,  Survey
 and  their  categories;

 (b)  the  number  under  each  cate-
 ry  who  were  brought  under  new  grades

 in  October,  19533  and

 (c)  the  reasons  for  not  upgrading
 the  rest  of  the  staff?

 The  Parliamentary  Secretary  to
 the  Minister  of  Finance  (Shri  8,  R.
 Bhagat):  (a)  There  are,  39  gazetted  and
 I,I2§  non-gazetted  sanctioned  posts  in  the
 Directorate  of  National  Sample  Survey,
 A  statement  showing  different  categories
 of  these  posts  is  appended.  [See  Appendix
 III,  annexure  No.  8).

 (b)  A  statement  showing  the  numbe-
 under  each  category  of  staff  who  were
 brought  under  new  grades  in  October
 7953  is  appended.  [See  Appendix  III,
 annexure  No.  8].

 ©
 All  the  posts  mentioned  in  State-

 ment  I  with  the  exception  of  298  fost:  of
 investigators  who  are  on  fixed  rates  of  pay
 are  now  on  regular  scales  of  pay.  As  Ly
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 regards  investigators,  prior  to  October,
 1953,  they  were  all  on  an  ad  hoc  pay  of
 Rs.  75/-  p.m.  It  was  then  decided  that
 a  grade  of  Rs,  न-60  would
 be  offtred  to  a  certain  number  of  these
 investigators  by  selection:  this  scale  of
 Rs.  t00—-60  is  thus  treated  as  a  selection
 grade  for  the  investigators,  all  of  whom
 cannot  claim  the  scale  automatically.

 Central  Social  Welfare  Board

 133.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  the  total  amount  spent  during
 9§5-56  by  the  Central  Social  Welfare
 Board  upto  the  3oth  June,  I955;  and

 (b)  the  number  of  Welfare  Exten-
 sion  Projects  started  during  the  same
 period?  w

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific
 Research  (Maulana  Azad):  (a)
 Rs.  25,59,193/7/9.

 (b)  43.

 Military  Schools

 ra
 Dr.  Ram  Subhag  Singh:  Will

 the  Minister  of  Defence  be  pleased  to
 lay  a  statement  on  the  Table  of  the  House
 showing:

 (a)  the  number  of  students  at  the
 Prince  of  Wales  Military  College,  Dehra
 Dun  at  preseat  from  each  State;  and

 (b)  the  number  of  cadets  at  each  of  the
 King  Grorge  Military  Schools,  Nowgong,

 Peat
 Belgaum  and  Bangalore  from  each

 tate

 The  Minister  of  Defence  Orghni-
 sation  (Shri  Tyagi):  (a)and  (b).  A  siate-
 ment  is  laid  on  the  Table  of  the  House,
 [See  Appendix  ITI,  annexure  No.  9].

 Foreign  Companies
 135.  Sheri  Ibrahim:  Will  the  Min-

 ister  of  Finance  be  pleased  to  lay  on  the
 Table  of  the  House  a  statement  containing:

 (a)  a  list  of  all  subsidiaries  of  British
 and  American  Companies  (separately)
 operating  in  India;  and

 (b)  a  list  of  all'subsidiaries  of  American
 Companies  operating  in  India?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 and  (b),  Statements  giving  the  required
 information  as  far-as  availab.  4  with  Govern-
 ment  are  placed  on  the  Table  of  the  House.
 {See  Appendix  ITI,  annexuze  No.  r0].

 Scheduled  Tribes
 136.  Shrilbeahim:  Will  the  Minister

 of  Home  Affaira  be  pleased  to  state  the
 ,  mount  spent  for  the  welfare  of  chedule
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 Tribes  and  Aborigines  during  1954-55 as  compared  to  1953-54  ?

 The  Deputy  Minister  of  Home
 Affairs  (ShriDatar):  A  statement
 showing  the  information  in.  respect  of  States
 for  which  it  is  available  is  placed  on  the
 Table  of  the  House.  [See  Appendix  III,
 annexure  No.  Il).  In  bee  a  in  respect of  other  States  wil!  be  laid  on  the  Table  of
 the  House  in  due  course.

 Imported  Milk  Products
 ©

 B74
 Shri  Ibrahim:  Will  the  Minis-

 ter of  Defence  be  pleased  to  state  the  value
 of  imported  tinned  milk,  tinned  butter  and
 tinned  cheese  supplied  to  the  Forces  during
 ‘1954-55,  ?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  The  value  of  tinned
 milk  imported  and  supplied  to  the  Forces
 for  1954-55  is  Rs.  (27,08,358/-  Import of  tinned.  butter  has  been

 gocentnued
 as

 this  item  is  now  produced  in  the
 county No  Import  of  tinned  cheese  was  made

 during  1954-55  as  surplus  stocks  from  pre-
 vious  ycar  were  available,

 Zoological  Survey,  of  India
 138.  Shri  Bishwa  Nath  Roy:  Will

 the  Minister  of  Natural  Resources  and
 scientific  Research  be  pleased  to  state
 whether  it  is  a  fact  that  some  tiny  shrimp-
 like  creatures  were  found  at  Banaras  and
 Monghyr  by  the  Scientists  of  the  Zoological
 Survey  of  India  some  time  ago?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  Yes,  Sir.

 Youth  Camps

 ‘139.  Shri  Gadilingana  Gowd:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  number  of  Youth  Camps
 or  aiised  in  the  Andhra  State  and  the
 nature  of  work  done;

 (b)  the  amaunt  spent  thereon;

 (c)  the  average  expenditure  incurred
 per  head  per  day;  and

 “(d)  whether  the  expenditure  is  com-
 Mensurate  with  the  work  done  by  tnese
 students  ?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific
 Research  (Maulana  Azad):  (a)  Du.ing
 9§5-§6,  sanctions  for  34  youth  camps
 were  accorded  for  undertaking  manual
 service  like  construction  of  road,  repa'r  of
 tanks,  digging  of  irrigation  canals  etc.  in
 case  of  boys’  camps  and  for  conductiig
 environmental  hygiene  in  case  of  girls’
 camps.
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 (b)  Rs.  1,56,467/-{-.

 (९)  Average  expenditure  is  at  the-rate  of
 Rs.  r/32/-  per  head  per  day  for  food  and
 incidentals.

 (d)  Reports  of  the  work  done  are  awaited.

 Industrial  Finance  Corporation

 Ls]
 Shri  Gadilingana  Gowd:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 _(a)  the  number  of  applications  re-
 ceived  up-to-date  from  Andhra.  State
 for  aid  from  the  Industrial  Finance  Cor-
 poration;

 (b)  the  amounts  sanctioned  therefor
 and

 ५2
 the  amounts  received  by  them  so

 far

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.C.  Guha):
 (a)  Seven.

 i
 (b)  and  (८),  Oaly  two  companies  were

 sanctioned  loans  of  Rs.  4  lakhs  and  Rs.  43
 lakhs  respectively.  While  the  company
 which  was  sanctioned  Rs.  4  lakhs  did  not
 avail  of  it,  the  other  company  availed  of
 only  Rs.  r2  lakhs.

 National  Sample  Survey

 गा  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  numberof  places.  selected  for
 National  Sample  Survey  in  Bihar;

 (b)  the  number  of  places  among  them
 where  the  work  has  been  completed  ;  and

 (c)  the  special  features  of  the  result
 of  the  Survey  carried  out  so  far?

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance(Shri  8.  छू,  Bhagat):
 (a)  A  total  n  amber  of  ‘192,  sample  villages  ani
 72  urban  blocks  situated  in  42  towns  an
 citiesin  Bihar  have  been  selected  for  the
 survey  for  the  current  round  i.e.  ninth  round
 ofthe  National  Sample  Survey.

 (b)  The  Survey  work  in  49  samples
 (both  rural  and  urban)  was  completed  upto
 the  end  of  June,  1955.

 (c)  The  results  have  not  yet  been
 published,  as  the  survey  is  still  in  progress.

 Tribal  Welfare
 19.  Shri  Rishang  Keishing:  Will

 the  Minister  of  Home  Affaire  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  Assam
 Gover  ment  sets  apart  a  sum  of  Rs,  20
 lakhs  out  of  the  grants  made  by  the  Central
 Govrnment  for  the  welfare  of  the  tribals
 in  the  Autonomous  Districts  for  payment  of
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 grants  to  non-Government  organisations
 doing  welfare  work  amongst  the  Scheduled
 Tribes  in  1954-555

 ni
 if  80,  the  name  of  such  institutions

 w  have  received  the  grants;  and

 (c)  the  nature  of  the  welfare  work
 done  and  the  District  in  which  they  are
 doing  it?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  A  sum  of  Rs,
 1,83,200/-  was  distributed  among  non-
 Government  organisations  during  ‘1954-55.

 (b)  and  (c).  A  statement  is  placed  on
 the  Table  of  the  House.  [See  Appendix
 III,  annexure  No.  12).

 Lotteries

 143  Shrimati  Ila
 ahaa

 arte
 4

 t
 Will  the  Minisi.r  of  Home  Affairs  be
 Pleased  to  state  whether  any  Lotteries
 Were  organised  cither  by  the  Central  or
 the  State  Governments  during  the  Year
 I954-55  ?

 The  Deputy  Minister  of  Heme
 Affairs  (Shri  Datar):  No.

 Estate  Duty

 SoA
 Shri  Viswanatha  Reddy:  Will

 the  nister  of  Fimamce  be  pleased  to
 state  the  allocat  ons  made  to  St

 ae
 Govern-

 ments  out  of  the  revenue  realised  from  the
 Estate  Duty?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  The
 revenue  realised  from  Esiae  Duty  in
 1954-55,  is  Rs.

 £430,815
 inclu  ing  estate

 duty  on  agricultural  land.  The  duty
 realised  in  respect  of

 oer
 scultura)  land  is

 payable  entirely  to  the  States  in  which  the
 agricultural  land  is  situated.  The  net
 proceeds  of  estate  duty  on  property  other
 than  agricultural  land  are  being  provisional-
 ly  distributed  on  the  basis  of  the  Sta  es’
 share  of  Income-tax.  The

 Dia
 Soro

 in  which  distributon  is  made  to  the
 various  S:ates  on  th.s  basis,  after  deducting
 275%  of  the  net  proceeds  which  is  the
 share  attributable  to  Part  ‘C’  States,

 ate
 as  shown  in  Appendix  III,  annexure

 0  13.
 A  total  amount  of  Rs,  58,98,000  in-

 cludng  duty  on  agricultural  land  was
 actually  credited  to  the  State  Governments’
 accounts  in  the  year  1954-55.  The  figures
 State-wise  are  given  in  Appendix  III,
 annexure  No.  I3.

 #
 145+  Shri  0.  C.  Sharma:  Will  the

 Munster  of  Natural  Resources  and
 Scientific  Research  be  pleated  io  sige:

 (a)  the  number  of  manganese
 mi-es  in  Indiaand  the  names  of  the  States
 where  these  are  situated;  and
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 (b)  whether  production  of  manga-
 nese  in  I  dia  hes  increased  or  dec-
 reased  si  ce  the  termination  of  the
 Seco  id  World  War?

 The  Minister  of  Natural  Resources
 (Shri  K.  DW,  Malaviya):  (a)and(b).  A
 statement  giving  the  required  information

 wou
 [See  Appendix  ITI,  annexure

 ०.  Tak

 Visits  to  U.S.S.R.

 146.  Shri  0,  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to  lay
 on  the  Table  of  the  House  a  statement
 showing:

 (a)  the  number  and  designations
 ef  the  Government  Officials  who  have
 visited  U.S.S.R.  in  ‘1955,  80  far;

 (b)  the  purpose  of  such  visits;  and

 (c)  the  total  expenditure  incurred  on
 them?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.

 =
 :  (a)

 to  &.  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House
 as  soon  as  available.
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 Central  Social  Welfare  Board

 147s  Shri  N.  Rachiah  :  Will  the
 Mi  ister  of  Edueation  be  pleased  to
 state:

 (a)  the  total  amount  of  financial  aid

 rg
 to  different  institutions  in  Mysore

 ate  by  the  Central  Social  Welfare
 Board  durng  1955-56  so  far;

 (b)  the  number  and  fames  of  o:gani-
 sations  to  which  this  aid  has  been  given;

 €c)  the  extent  of  aid  given  to  each  of
 m;  and

 (d)  the  number  of  organisations
 which  applied  for  aid  and  the  number
 ef  applications  which  have  ten
 rejected.

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific
 Research  (Maulana  Azad):  (a)  Rs.
 1,68,700/-

 (b)  and  (c)  the  information  ४७  given
 in  the  enclosed  staten.eut.  [See  Appen-
 dix  ITI,  ainexure  No.  15).

 (d)  Number  of  aptlications
 Received  Rejected

 III  30
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 (Part  II—Proceedings  other  than  Questions  and  Answers)

 8947
 LOE  SABHA

 Monday,  lst  August,  955

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 (Mr.  Speaker  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  ft)

 11-53  am

 PAPERS  LAID  ON  THE  TABLE

 SuMMARY  OF  BUDGET  ESTIMATES  07
 REVENUE  AND  EXPENDITURE  oF  Am  INDIA
 INTERNATIONAL  CORPORATION  FOR
 1955-56.

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  I  beg  to  lay  on
 the  Table  a  copy  of  the  summary  of
 the  budget  estimates  of  Revenue  and
 Expenditure  of  the  Air  India  Inter-
 national  Corporation  for  the  year  1955-
 56,  under  sub-rule  (5)  of  rule  3  of  the
 Air  Corporation  Rules,  954  [See  Ap-
 pendix  III,  annexure  No.  6]

 NorIFIcCATION  UNDER  InsULANCE  ACT,
 938

 The  Minister  of  Revenue  and  Ctvil
 Expenditure  (Shri  M.  C.  Shah):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Ministry  of  Finance  Notification  No.
 S.R.0.  90l,  dated  the  26th  April,  1955.
 under  sub-section  (2)  of  section  2C
 of  the  Insurance  Act,  1938.  (Placed  in
 Library.  See  No.  S-229/'55]

 LEAVE  OF  ABSENCE
 Mr,  Speaker:  The  Committee  on

 Absence  of  Members  from  the  Sittings
 of  the  House  in  its  Tenth  Report  has

 82  L.S.D—I
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 recommended  that  leave  of  absence
 may  be  granted  to  the  following  Mem-
 bers  for  the  periods  indicated  In  the
 Report:  q)  Rt.  Rev  John  Richardson
 (2)  Shri  N.  C.  Chatterjee  (3)  Shri
 Rohini  Kumar  Chaudhuri  (4)Shri  Tridib
 Kumar  Chaudhuri  (5)  Dr.  N.  8.  Khare
 (6)  Shri  B.  Shiva  Rao  (7)  Shrimati  Da
 Palchoudhuri  (8)  Shri  C.  P.  Mathew  (9)
 Shri  Sofi  Mohd.  Akbar.  I  take  it  that
 the  House  agrees  with  the  recom-
 mendations  of  the  Committee.

 Several  Hon.  Members:  Yes.
 Leave  was  granted,

 Mr.  Speaker:  The  Members  will  be
 informed  accordingly.  °

 ELECTION  TO  COMMITTEE

 Pvus.ic  ACCOUNTS  ComMIrTzz.

 The  Minister  of  Parliiamontary  Affairs
 (Shri  Satya  Narayan  Sinha):  I  beg  to
 move;

 “That  the  Members  of  this
 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (3)
 of  rule  242  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  Lok  Sabha,  one  Member  from
 among  their  number  to  serve  on
 the  Committee  on  Public  Accounts
 for  the  unexpired  portion  of  the
 year  1955-56  vice  Shri  V.  द  Giri
 resigned.”
 Mr.  Speaker:  The  question  is:

 “That  the  Members  of  this
 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (3)
 of  rule  242  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 Lok  Sabha,  one  Member  from
 among  their  number  to  serve  on
 the  Committee  on  Public  Accounts
 for  the  unexpired  portion  of  the
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 {[Mr,  Speaker]

 "year  1955-56  vice  Shri  V.  द  Giri
 resigned.”

 The  motion  was  adopted,

 Mr.  Speaker:  I  have  to  inform  the
 House  that  the  following  dates  have
 been  nxed  for  receiving  nominations
 and  withdrawal  of  candidatures  and
 for  bolding  election,  if  necessary,  in

 ‘connection  with  the  Committee  on
 Public  Accounts:

 Date  for  Date  for  Date  for
 nominationa.  withdrawal.  election.

 (2-8-1955  3-8-1955  5-8-1955,

 The  nominations  to  the  Committee
 and  the  withdrawal  of  candidatures
 will  be  received  in  the  Parliamentary
 Notice  Office  upto  4  P.M.  on  the  dates
 mentioned  for  the  purpose.

 .  The  election,  which  will  be  conduct-
 ed  by  means  of  the  single  transferable
 vote,  will  be  held  in  Committee  Room
 No.  62,  First  Floor,  Parliament  House
 between  the  hours  l]  am  to  1-30  pm

 PRESS  AND  REGISTRATION  OF

 BOOKS  (AMENDMENT)  BILL,  952

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  I  beg  to
 move  for  leave  to  withdraw  the  Bill
 further  to  amend  the  Presg  and  Re-
 gistration  of  Books  Act,  1867.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  with-
 draw  the  Bill  further  to  amend
 the  Press  and  Registration  of
 Books  Act,  18687."

 The  motion  was  adopted,

 Mr,  Speaker:  The  Bill  is  therefore
 withdrawn.

 PRESS  AND  REGISTRATION  OF

 BOOKS  (AMENDMENT)
 BILL,  955

 The  Minister  of  Information  and
 Broadcasting  (Dr.  EKeskar):  I  beg  to
 move  for  leave  to  introduce  a  Bill
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 further  to  amend  the  Press  and  Regi»
 tration  of  Books  Act,  1867.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Press  and  Registration  of  Books
 Act,  1867."

 The  motion  was  adopted.

 Dr.  Keskar:  I  introduce  the  Bill.

 STATE  BANK  OF  INDIA  (AMEND-
 MENT)  BILL

 The  Minister  of  Revenne  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 I  beg  to  move  for  leave  to  introduces  a
 Bill  to  amend  the  State  Bank  of  India
 Act,  1955.

 Mr.  SpeSker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Stste
 Bank  of  India  Act,  1955.”

 The  motion  was  adopted.

 Shri  A.  C  Guba:  I  introduce  the
 Bill.

 PAPER  LAID  ON  THE  TABLE

 STATEMENT  GIVING  REASONS  FOR  PROM-
 ULGATING  THE  STATE  BANK  oF  INDIA
 (AMENDMENT)  ORDINANCE.

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 I  beg  to  lay  on  the  Table  a  copy  of  the
 explanatory  statement  giving  reasons
 for  the  immediate  legislation  by  ordi-
 Dance  as  required.under  rule  89(i)  of
 the  Rules  of  Procedure  and  Conduct.
 of  Business  in’  Lok  Sabha.  (See  Ap-
 pendix  ITI,  annexure  2€.}

 INDIAN  TARIFF  (AMENDMENT)
 BILL,  955

 Mr.  Speaker:  Before  we  proceed  to
 the  usual  business,  I  have  to  make  a
 statement.  The  Indian  Tariff  (Amend-
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 ment)  Bill,  1955,  was  passed  by  this
 House  on  the  26th  July  1955,  Under
 article  0  of  the  Constitution  I  have
 certified  that  this  is  a  money  Bill
 When  such  a  Biil  is  passed  by  the
 House,  it  is  the  duty  of  the  Secretary
 of  the  House  to  transmit  it  to  Rajya
 Sabha  for  its  recommendation.  It  is
 provided  in  the  Constitution  that  the
 Rajya  Sabha  shall,  within  a  period  of
 fourteen  days  from  the  date  of  receipt
 of  the  Bill,  return  it  to  the  Lok  Sabha
 with  its  recommendation.  As  hon
 Members  are  aware,  the  Rajya  Sabha
 is  not  yet  in  session  and  if  the  Bill  is
 sent  to  that  House  immediately,  the
 period  of  fourteen  days  will  lapse
 before  the  Rajya  Sabha  meets  on  the
 l6th  August  1955.  I  am,  therefore,
 directing  the  Secretary  of  the  House
 not  to  transmit  the  Bill  to  the  Raly*
 Sabha  immediately  but  to  wait  for
 some  time  so  that  the  period  of  four-
 teen  days  does  not  terminate  before
 the  commencement  of  the  session  of
 the  Rajya  Sabha.

 Shri  M  8.  Gurupedaswamy
 (Mysore):  Can  this  be  done?  Can  it
 be  kept  pending?

 Mr.  Speaker:  It  is  not  kept  pending,
 but  only  the  ministerial  act  of  des-
 patch  from  one  House  to  the  other  is
 delayed  or  postponed.  There  is  no
 time-limit  fixed,  but  it  is  understood
 that  there  should  be  no  delay  as  far
 as  possible.

 Shri  Eaghavachari  (Penukonda):  It
 is  purely  a  matter  of  procedure—to
 send  it  by  post  or  by  communication.
 Where  is  actually  the  need  for  consent
 of  the  House  for  this?

 Mr.  Speaker:  I  cannot  follow  the
 argument  of  the  hon.  Member.  What
 does  he  say?

 Shri  Raghavachari:  The  process  of
 communication  can  be  delayed  to  suit
 other  consequences,  but  I  do  not  know
 why  the  permission  of  the  House  is
 needed.

 12  Noon

 Mr,  Speaker:  I  am  not  asking  for
 any  permission  of  the  House.  I  am
 merely  inviting  the  attention  of  the
 House  to  a  certain  act  of  my  own,
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 taken  on  my  own  responsibility,  so
 {that  Members  may  be  aware  as  to
 how  this  Secretariat  is  functioning.  If
 attention  was  not  paid  to  this  small
 matter  at  the  time  of  transmission,
 the  result  would  have  been  that  four-
 teen  days  would  have  elapsed  before
 the  Rajya  Sabha  began  their  session.

 The  President  would  have  certified
 the  Bill  und  the  Rajya  Sabha  would
 have  had  no  occasion or  opportunity  of
 making  itg  recommendation.  The  only

 House  to  another  sector.  The  inter-
 pretation  has  been—we  are  told  by
 people  conversant  with  law  -and  बाइन
 perienced  in  law—that  even  when  the
 Rajya  Sabha  is  not  in  session,  a  Bill
 can  be  sent  to  the  office  of  the  Rajya
 Sabha,  to  its  Secretary  and  if  the
 Secretary  receives  the  certified  copy
 of  the  Bill,  it  is  received  by  the  Rajya
 Sabha.  That  is  the  difficulty  and  there-
 fore.  I  wanted  the  Secretary  not  to
 remit  the  Bill  immediately.

 Shri  Kamath  -(Hoshangabad):  In
 order  to  obviate  this  difficulty,  could
 not  you  have  suggested  to  Gov-
 ernment  that  this  Bill  should  be  taken
 up  later  in  the  session?  Do  not  Gov-
 ernment  heed  your  advice?

 Mr.  Speaker:  In  fact  they  consult
 us;  not  that  they  do  not;  but  some-
 times  it  does  not  become  possible  and,
 to  err  is  human.

 Shri  Kamath:
 now.

 Mr.  Speaker:  If  the  hon.  Member
 had  waited  for  a  minute,  he  would
 have  heard  my  request.  I  was  going
 to  say  that  in  future,  Government
 should  take  care  to  so  arrange  its  pro-
 gramme  when  the  other  House  is  not
 in  session  that  a  contingency  of  this
 type  might  not  arise.  The  Secretary
 of  the  House  is  bound  to  transmit  the
 Bill  as  soon  as  it  is  passed  and  is
 ready,  unless  he  has  directions  from
 me  to  the  contrary.  I  do  not  want  to
 intervene  and  give  directions  every

 time  but  this  time  all  have  been  taken
 unawares  and  so  I  thought  I  should

 That  is  quite  clear
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 (Mr,  Speaker]
 give  the  direction  and  apprise  the
 House  of  the  situation.

 Pandit  K.  com  Sharma  (Meerut  Distt.
 —South):  I  think  it  wil]  amount  to
 circumventing  the  rule.

 Mr.  Speaker:  There  is  no  rule;  it  is
 not  a  question  of  circumvention.  The
 rules  are  meant  for  doing  business
 and  not  for  obstructing  busine->.

 SPIRITUOUS  PREPARATIONS
 (INTER-STATE  TRADE  AND
 COMMERCE)  CONTROL  BILL

 Mr.  Speaker:  The  House  will  now
 proceed  with  the  further  consideration
 of  the  following  motion  moved  by  Shri
 Eanungo  on  the  29th  July  1955:

 “That  the  Bill  to  make  provi-
 sion  ‘for  the  imposition  in  the  pub-
 lic  interest  of  certain  restrictions
 on  inter-State  trade  and  com-
 merce  in  spirituous  medicinal  and
 other  preparations  and  to  provide
 for  matters  connected  therewith,
 be  taken  to  consideration.”

 Amendments  printed  on  the  second
 and  other  lists  will  be  taken  up.  The
 time  allotted  is  three  hours  of  which
 i4  minutes  has  been  taken  up.

 Shri  Bogawat  (Ahmednagar  South):
 This  Bill  is  very  useful  in  those  States
 where  prohibition  is  made  applicable.

 [Mr,  Deputy  Srraxer  in  the  Chair]

 In  the  Bombay  State,  the  Prohibi-
 tion  Act  of  949  is  made  applicable
 but  there  were  a  number  of  difficulties.
 You  very  well  know  that  Bombay  State
 is  surrounded  by  other  States  and
 especially  our  district  is  surrounded
 by  Hyderabed  State  and  seven
 talukas  are  also  surrounded  by  that
 State.  A  number  of  things  are  hap-
 pening  in  those  States.  The  distance
 to  the  outskirts  of  Bombay  State  from
 my  district  is  only  about  eight  miles;
 sometimes  5  or  20  miles.  All  the
 people  who  are  addicted  to  drinking
 go  to  such  places  and  either  bring  the
 wine  to  this  State  or  they  drink

 (Inter-State  Trade  and  8954
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 enough  there  and  thus  want  to  foil
 the  attempt  of  the  Bombay  Govern-
 ment.

 I  feel  that  several  amendments  are
 necessary  in  this  Bill.  For  instance  I
 can  point  out  that  in  clause  3  sub-
 clause  (l)(b)  after  the  words  “export
 from  any  State  or  transport  from  one
 place  to  another  to  sell  any  spirituous
 preparation  for  the  purpose  of  its  im-
 port  into  a  prohibition  State”  the  word
 ‘consumption’  should  be  there.  It
 should  be  “......  for  the  purpose  of  im-
 portation  or  consumption  in  a  pro-
 hibition  State.”  The  people  in  Hyder-
 abad  are  sclling  liquor  just  on  the
 border;  on  the  borders  liquor  is  con-
 sumed  on  a  very  large  scale.  So,  the
 word  ‘consumption’  should  be  there.

 Similarly,  I  And  that  on  page  3,
 lines  7  and  8  read:  “......building  or
 enclosed  space".  Here,  the  word  ‘en-
 closed’  should  be  taken  out  because
 even  in  the  open  space  these  articles
 are  concealed.  These  things  are  con-
 cealed  under  a  heap  of  cow  dung.  The
 people  who  prepere  Illicit  liquor  not
 only  keep  it  in  such  places  as  are  men-
 tioned  here  but  they  keep  it  in  lands
 also  so  that  they  will  not  be  caught.
 They  transport  from  one  place  to  an-
 other.  All  these  things  are  going  on.
 So,  I  suggest  that  the  word  ‘enclosed’
 should  be  omitted;  similarly  in  line  2I
 also,  this  word  should  be  taken  out
 The  word  ‘land’  should  be  substituted

 or  vehicle...,.."  These  two  things  are
 very  material  in  clause  है,

 Then,  if  ५.३  go  to  sub-clause  (d),  in
 line  32,  we  find  the  words:  “...arrest
 him  and  any  other  persons  in  the
 company.”  After  the  words  ‘any  other
 person’,  we  must  put  the  words  ‘whom
 he  believes  to  be  an  associate’  because
 these  associates  are  very  much  help-
 ful  to  them.  They  not  only  assault
 the  police  officers  or  the  prohibition
 officers  but  sometimes  even  kill  them
 and  so  these  associates  are  very
 dangerous  people  and  these  things  are
 going  On  under  their  protection.  So,
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 in  order  to  protect  the  public  workers
 or  the  officers  or  the  Home  Guards,  it
 is  very  material  that  the  words  sug-
 gested  by  me  should  be  inserted  in
 clause  (8)  sub-clause  (d).

 Then  I  come  to  sub-clause  (3)  of
 clause  8  which  empowers  any  officer
 of  the  prohibition  or  excise  depart-
 ment  to  investigate  certain  offences.
 If  we  give  all  these  powers  to  any
 officer  and  to  every  ordinary  person
 of  these  departments,  there  is  every
 likelihood  that  they  would  bring
 trouble  to  innocent  people.  These
 things  are  taking  place.  In  order  to
 avoid  harassment  and  trouble  to  res-
 pectable  people,  it  is  quite  essential
 that  such  enquiries  should  be  made  by
 officers  not  below  the  rank  of  a  sub-
 inspector.  So,  in  sub-clause  (3),  after
 the  words  “The  State  Government
 may  empower  any  officer  of  the  pro-
 hibition  or  excise  department  ....’,
 the  words  “not  below  the  rank  of  a
 sub-inspector”  may  be  added.  These
 words  are  very  material  in  this  section.

 If  we  goto  clause  9  we  fing  that
 in  line  8,  it  reads:  “......  for  the  con-
 duct  .of  the  business  of  the  company, ”

 Now,  it  would  be  wrong  on  our  part
 to  prosecute  any  person  who  has  no
 knowledge  of,  or  with  whose  conniv-
 ance  or  consent-no  act  is  done.  There
 are  sleeping  partners  in  a  company
 who  know  nothing  about  the  activities
 of  the  company.  We  know  there  are
 several  pharmacies  and  even
 pharmacies  prepare  some  medicines.
 Supposing  some  mistake  is  committed
 by  the  active  partner  and  no  such
 licence  is  taken,  then  the  other  part-
 ners  sLould  not  be  held  liable.  There-
 fore,  in  order  to  save  innocent  people
 who  are  not  at  all  a  party  to  any  such
 offence,  the  word  “company”  should
 be  taken  out  and  only  those  persons
 that  are  mentioned  there—director,
 manager,  secretary—should  be  held
 liable.  But,  other  officers  who  are  not
 active  persons  in  the  company  should
 not  be  held  liable.  So,  it  is  very  material
 totake  out  the  words  “aswell  as  the

 pany” com
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 Then  I  come  to  clause  10.  This
 clause  is  not  a  good  clause  according
 to  the  law  of  jurisprudence.  It  will
 be  wrong  to  prosecute  a  person  in  pos
 session  of  spirituous  preparations  be-
 cause  he  fails  to  account  satisfactorily.
 Clause  0  reads  like  this:

 “In  trials  under  this  Act,  it  may
 be  presumed  unless  and  until  the

 So,  the  burden  of  proof  is  thrown  on
 the  accused.  It  says:

 mitted  an  offence  under  this  Act
 or  the  rules  made  thereunder  in
 respect  of  any  spirituous  prepara-
 tions  for  the  possession  of  which
 he  fails  to  account  satisfactorily.”

 Now,  supposing  by  chance  any  person
 comes  in  possession  of  some  spirit  for

 if  E  5  i  :  &  F
 crime.  He  wag  only  told  by  the  owner
 and  for  that  the  innocent  person  was
 convicted  for  two  months  and  award-
 ed  some  fine.  Therefore,  this  burden
 of  proof  which  is  put  under  clause  0
 is  not  according  to  the  principles  of
 jurisprudence.  We  know  that  several
 pharmacies  also  prepare  many  such
 medicines  wherein  there  is  alcoho]  and

 such  an  article  then  it  will  be  against
 justice  and  there  would  be  too  much
 harassment  end  trouble,  It  ig-  also

 likely  that  the  police  would  bring
 many  innocent  people  into  trouble.

 The  prohibition  policy  has  done
 much  for  the  poor  people  in  our  coun-
 try.  They  are  now  saving  the  money
 which  they  used  to  spend  uselessly,
 Nowadays  we  see  that  many  families
 are  becoming  more  and  more  happy
 though  there  is  illicit  preparation  of
 Uquor  in  several  parts  of  the  country
 where  there  is  prohibition.  In  order
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 (Shri  Bogawat]
 to  avoid  this  and  also  to  avoid  the
 several  persons  doing  illegal  bus.ness
 this  Bill  will  be  very  helpful.  I  can
 tell  this  House  that  even  doctors  and
 other  educated  people  in  order  to  earn
 lakhs  and  lakhs  prepare  tinctures  and
 make  money.  If  educated  people  do
 this  it  is  really  a  shameful  act.  It  is
 shameful  that  in  order  to  earn  money
 they  should  dea]  in  such  article  when

 fhe  Government  is  trying  to  save
 people  from  such  a  vice.  In  my  town
 there  were  several  types  of  spirituous
 articles  calledaefta,  छत्तीस,  'भ्डतालो त ७८५

 so  on.  There  were  a  number  of  shops
 trading  in  these  things.  When  the
 police  took  some  step  so  as  to  arrest
 these  people,  these  articles  started  dis-
 appearing.

 Therefore,  in  the  interest  of  the
 poor  people  and  in  the  interest  of  the
 country,  it  is  a  very  good  thing  that
 this  important  Bill  is  brought  before
 fhig  House.  These  tinctures  and  other
 spirituous  articles  were  coming  from
 Punjab  to  Bombay  and  they  made
 lakhs  and  lakhs  of  rupees.

 Shri  D.  C.  Sharma  =  (Hoshiarpur):
 From  Punjab?

 Shri  Bogawat:  You  can  make  en-
 quiries.  When  there  was  no  such  Bill
 all  these  things  were  going  on  and
 people  not  only  drank  these  bad
 spirituous  articles  but  there  are  in-
 stances  where  even  death  took  place.
 Some  people  died  on  account  of  these

 bad  drinks.  You  make  enquiries  and
 you  will  come  to  know  that  I  am  right.

 Shri  D.  C.  Sharma:  I  am  only  ask-
 ing  the  hon.  Member  about  the  source
 of  his  ir  “ormation,

 Mr.  Deputy-Speaker:  Order,  order.
 There  is  no  aspersion  against  Punjab.
 The  hon.  Member  is  only  saying  that
 some  people  in  Punjab  are  trying  to
 make  ag  much  money  as  possible  by
 dealing  in  these  spirituous  articles.
 That  is  only  what  he  said.

 Shri  Bogawat:  That  is  the  only  in-
 tention.  I  never  meant  to  say  any-
 thing  about  the  whole  of  Punjab.
 There  are  some  people  in  Punjab  who
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 send  these  articles  to  my  State.  My
 intention  was  only  that  and  not  be-
 yond  that.

 Shri  D.  C.  Sharma:  What  about
 Bombay?

 Shri  Bogawat:  Bombay  is  doing
 much.  Bombay  has  already  done  much
 and  our  Chief  Minister  is  doing  his
 best  to  see  that  prohibition  is  made
 effective.  But,  there  are  faithless  people
 —TI  must  say,  ‘traitors’—who,  in  order
 to  fill  their  bellies,  are  doing  all  these
 things.  If  there  were  no  such  people
 prohibition  would  have  been  fully  suc-
 cessful  in  Bombay  State.

 Without  saying  much,  I  offer  these
 humble  suggestions  and  I  hope  the

 hon.  Minister  will  take  into  considera-
 tion  what  I  have  said  and  try  to
 amend  clause  8  and  also  clause  10.

 Shrimati  Sucheta  Eripalani  (New
 Delhi):  Sir,  I  fully  support  this  Bill

 which  is  now  before  the  House  be-
 cause  I  consider  that  it  has  come  not
 a  day  too  early.  There  was  a  persis-
 tent  demand  on  the  part  of  the  States
 where  prohibition  is  in  force  that  an
 all-India  Act  should  be  enacted,  which
 would  prevent  inter-State  traffic  of
 liquor  under  the  garb  df  legitimate
 trade.  This  kind  of  illegitimate  trade
 has  assumed  fairly  large  proportions.
 Therefore,  it  is  very  necessary  to  pass
 such  a  Bill.

 Now,  in  the  States  where  prohibi-
 tion  is  in  force,  there  are  two  prob-
 lems  which  are  very  serious  for  them:
 one  is  the  problem  of  illicit  distillation
 and  sale  and  the  second  is  the  prob-
 lem  of  manufacture  and  distribution
 of  spirituous  preparations,  with  high
 alcoholic  percentage  with  a  definite
 view  to  sell  them  as  a  beverage.  As
 fer  as  illicit  distillation  and  sale  is
 concerned,  from  our  study  it  hag  been
 revealed  that  this  problem  is  not  »
 Problem  peculiar  to  prohibition  areas.
 It  is  a  problem  in  the  wet  areas  also.
 This  problem  arises  from  the  fact  that
 people  want  to  make  profit.  Just  as
 people  adulterate  food  in  the  same
 way  illicit  distlJation  goes  on.  In  the
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 course  of  our  enquiry  it  was  revealed
 that  at  Calcutta  which  is  not  a  dry
 area  illicit  distillation  ig  going  on  on
 a  fairly  large  scale.  I  consider  that
 Lilicit  distillation  is  a  crime  which  has
 to  be  dealt  with  by  the  State  as  any
 other  crime.

 As  far  as  the  sale  of  spirituous  pre-
 Parations  in  the  name  of  medicines
 and  other  things  is  concermed,  this  is
 a  crime  peculiar  to  the  prohibition
 areas,  Now,  what  are  the  difficulties
 that  the  States  have  to  face  in  this
 connection?  I  would  like  to  give  you
 certain  illustrations  from  the  reports
 of  s&me  of  the  States.  In  Bombay,
 after  the  decision  of  the  Bulsara  case
 where  the  Supreme  Court  held  that
 the  restrictions  placed  by  the  Bombay
 Government  were  unreasonable  §  and
 offended  against  the  Fundamental
 Rights—artirle  19,  the  reszlt  was  that
 there  wat  a  great  rise  in  the  manvu-
 facture  of  tincture,  essence  and  all
 sorts  of  things  like  that.  The  figures
 are  like  this:  In  1950,  24,643  Ib.,  in
 95l,  36,620  Ib.  and  in  4952  it  went  up
 to  26  lakhs  lb.  So,  you  can  aee  how
 in  the  name  of  legitimate  trade  dealers
 took  advantage  of  the  law.

 Then,  I  have  got  here  a  report  from
 Madras  Government  which  makes
 very  interesting  reading.  The  Madras
 report  reveals  that  liquor  was  sold  in
 the  garb  of  drugs,  toilet  preparations,
 culinary  preparations,  areated  water
 end  other  flavouring  essences.  Here  is
 a  very  interesting  case.  The  provisions
 of  Prohibition  Act  of  Madras  do  not
 apply  to  lawful  consignment  of  Mquor
 or  intoxicating  drugs  carried  through
 the  Madras  State.  Taking  advantage

 of  that  a  company  tried  to  st.]  liquor
 during  Transit  from  Mysore  to  Tra-
 vancore.  I  would  like  to  read  out  to
 you  the  short  report  which  is  very
 interesting.

 “Taking  advantage  of  this  pro-
 vision  (Section  1  of  the  Act)
 certain  dealers  in  this  State  im-
 ported  large  quantities  of  spuri-
 ous  spirituous  medicinal  prepara-
 tions  manufactured  In  Mysore
 Into  the  Travancore-Cochin  State
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 through  this  State.  The  main
 object  of  this  import  was  to  sell
 such  preparations  in  the  Madras
 State  on  their  way.  For  instance,
 a  consignment  of  4,000  Ibs.  of
 tinctures  was  seized  by  the  Pro-
 hibition  staff  at  Burliar,  in  the
 Nilgiris  district  in  April,  1054.  On
 verification  it  was  found  that  the
 consignment  was  exported  by
 one  Sunder  Chemicals,  Banga-
 lore  to  Ashok  Stores,  Trichur,
 through  this  State,  by  road.  The
 export  permit  issueq  by  the  Ex-
 cise  Commissioner,  Mysore,
 authorised  the  importers  to  take
 the  consignment.  by  road  througb
 this  State.  But  the  consignment
 in  question  was  detained  at
 Burliar  on  its  way  from  Coimba-
 vore  to  Ooty,  i.e.,  the  lor;  wos
 proceeding  towards  the  opposite
 direction  instead  of  from  Ooty  to
 Coimbatore.  The  Board  was  satis-
 fied  that  this  consignment  was
 intended  to  be  disposed  of  cland-
 estinely  in  this  State.  The  ques-
 tion  of  prosecuting  the  dealers
 was  referred  to  the  Government.
 They  observed  that  no  action
 could  be  taken  against  the  con-
 signer  and  the  consignee  as  long
 as  they  were  protected  by  the
 permits  issued  by  the  Mysore
 State  Excise  authorities”,

 So,  the  consignment  had  to  be  re-
 leased.  When  they  were  in  such  a
 fix,  they  tried  to  issue  a  notification
 to  prevent  such  occurrences.  But
 this  notification  had  to  be  revoked
 because  of  the  Bulsara  judgment.  This
 is  what  it  says:

 “A  notification  prescribing licences  for  the  sale  of  spirituous preparations  was  issued  in  the
 year  95l,  Under  this  notifica-
 tion  spirituous  medicinal
 tions  as  are  found  ip  the  recog. nised  pharmacopoceias  and  such of  the  patent  preparations  which were  approved  by  the  Board  from time  to  time  were  permitted  to be  sold.  This  notification  had  to be  revoked  as  a  result  of  the
 Judgment  of  the  Supreme  Court on  the  Bombay  Prohibition  Act™,
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 Here  also  they  could  nol  do  any-

 thing.  Then,  as  a  result  of  this,  huge
 quantities  of  spurious  medicines  were
 being  dumped  in  the  Madras  State.
 Here  is  something  about  it:

 “As  the  State  Government  have
 entered  into  reciprocal  arrange-
 ments  in  regard  to  imports  and
 exports  of  spirituous  medicinal
 preparations  manufactured  under
 bond  and,  as  these  arrangements
 dispense  with  the  issue  of  import
 permits  by  the  State  of  import,
 it  was  observed  that  large  stocks
 of  spirituous  medicinal  prepara-
 tions  were  being  dumped  into  this
 State  for  misuse.  The  quantity
 of  these  preparations  so  imported
 was  very  excessive.  With  a  view
 to  have  a  sort  of  control  over  the
 imports  made  into  this  State,  the
 reciprocal  arrangements  were  80
 modified  as  to  require  the  obtain-
 ing  of  a  pelor  import  permit  from
 the  Board  in  each  case”.

 When  the  need  of  securing  prior
 ‘mport  permit  came  into  force,  the
 dealers  became  even  more  clever.
 They  challenged  it  in  the  courts  by
 writ.

 “Messrs.  Gowri  Shanker  Phar-
 maceutical  Works,  Bangalore,  filed
 a  writ  in  the  Madras  High  Court,
 challenging  the  Board's  orders  im-
 posing  restrictions  on  the  quantity
 of  these  preparations  imported
 into  this  State.”

 The  Court  held  it  as  illegal  and  as
 @  result  there  was  again  a  steep  rise
 ‘pn  the  use  of  these  spurious  medicines.
 Ultimately,  the  Madras  Government
 had  to  issue  a  notification  imposing
 restrictions  on  the  sale,  import,  and
 possession  of  these  preparations.  All
 ssedicines  having  more  than  3  per

 cent.  of  alcoho]  were  controlled  and
 they  had  to  maintain  accounts  in  the
 shops  of  the  sale  of  such  medicines.

 Now,  you  ikmow  that  apart  from
 these  medicines,  varnish  and  de
 patured  spirit  are  also  consumed  by
 vecale.  The  repo-t  to  which  I  refer
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 red  earlier  says  that  liquor  containing
 traces  of  shellac  and  termed  as  var-
 nish  was  being  freely  sold  to  ex-
 addicts,  and  this  was  used  in  huge
 quantities  for  consumption.  So  far
 I  have  referred  to  the  Government  re-

 ports.  Now,  I  shall  read  out  to  you
 from  a  very  interesting  private  letter

 which  I  have  received  from  Kandla,
 the  new  port  that  the  Government  are
 building  and  from  a  new  refugee
 township  which  is  being  built  there.
 Some  of  the  refugee  leaders  have  com-
 plained  that  they  are  starting  a  new
 life  there  and  they  want  everything  to
 be  set  there  om  a  good  footing  but
 there  also  this  crime  is  being  com-
 mitted  to  a  large  extent.  I  shall  read
 out  relevant  portion  of  the  letter.  It
 is  a  long  letter  giving  all  sorts  of  facts,
 about  illicit  distillation,  etc.  Here  is
 what  it  says:

 “at  Khari  Rohar,  Kutch  Chemi-
 cal  Works  is  manufacturing  illicit
 liquors  in  large  quantities  which
 is  sold  at  Gandhidham  and  other
 places  under  different  names.  The
 labels  on  these  bottles  are  as
 under:  (l)  Ecvawinum,  (2)  Ex-
 tracts,  (3)  Licres,  (4)  Churnas,  (5)
 Rectified  spirits,  48)  Denatured
 spirits,  (7)  Cologne  water,  (8)
 Sagar-na-neer”.

 An  Hon.  Member.  What  is  the  last
 word?

 Shrimati  Sucheta  Kripalani:  “Sagar-
 na-neer"—that  is  a  Sindhi  word
 meaning  “water  of  the  sea”.  The
 letter  goes  on  to  say:

 “J  have  been  rUably  informed
 that  the  proprietor  of  this  firm  is
 exporting  averagely  one  wagon  in
 every  two  months  to  Asarva  sta-
 tion  near  Ahmedabad  where,  with
 the  connivance  of  the  excise
 authorities,  he  is  freely  selling
 these  bottles  and  making  huge
 profit.  He  books  these  wagons
 either  from  Gandhidham  or  Anjar
 stations  and  pays  Rs.  300  to
 Rs.  500  as  bakhshish  to  the  railway
 police  and  booking  authorities.
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 One  full  wagon  contains  between
 360  to  500  packages;  each  package
 contains  two  to  four  dozen  bottles.
 The  last  wagon  that  he  had  book-
 ed  was  in  the  month  of  February,
 1955,  He  manufactures  all  these
 liquors  under  the  permission  of
 excise  authorities.”

 Then  it  says:
 “It  is  learnt  that  there  is  a  firm

 at  Anjar  which  is  manufacturing
 such  illicit  liquor  under  different
 labels.  One  of  the  popular  lable  is
 “Eu-decologne”  which  is  freely
 and  openly  sold  in  the  market  and
 consumed  as  liquor”.

 This  is  even  more  interesting:
 “Almost  every  hotel,  tea-shop

 and  food-shop  stocks  this  Eu-de-
 cologne  and  sells  it  openly  for
 purpose  of  consumption  as  liquor.
 This  hag  been  going  on  for  years
 and  nobody  takes  notice  of  it  If
 statistics  are  taken,  the  merchant
 in  Anjar  manufactures  fifty  to
 bundred  times  more  Eu-de-cologne
 than  can  possibly  be  consumed  in
 the  small  territory  of  Kutch  for
 toilet”.

 Then  I  shall  refer  to  what  Kumari
 Annie  Mascarene  spoke  some  time  back
 in  Parllament.  She  brought  a  bottle
 which  contained—what  was  supposed
 to  be—tincture  manufactured  in  one
 of  the  Travancore-Cochin  factories.
 So,  this  crime  is  prevalent  on  a  very
 large  scale,  and  the  States  have  to
 take  enough  power  to  solve  this  prob-
 lem.  The  crime  has  been  going  on
 unchecked.  Therefore,  this  measure  is
 absolutely  necessary  and  it  must  be
 implemented  early.  If  we  really  want
 to  have  prohibition  in  the  country
 and  if  we  intend  gradually  to  increasa
 the  extent  of  prohibition  in  this  coun-
 try,  this  measure  is  absolutely  neces-
 sary.

 I  am  very  giad  to  find  one  clause  in
 this  Billk—chause  0  which  tries  tb
 check  the  companies  from  being  ab-
 solved  of  all  abilities.  You  know
 that  rich  people,  powerful  people
 stand  at  the  back  of  crime.  They  are
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 the  organisers  of  the  crime  and  they
 have  their  agents,  amall  people  who
 are  their  hirelings,  who  work  for
 these  rich  people,  They  get  caught
 and  they  bear  the  brunt  of  punish-
 ment.  Therefore,  it  is  absolutely  neces-
 sary  to  see  that  those  powerful  people
 proprietors  of  companies  who  are  really
 the  brain  behind  ell  this  crime  are
 caught  and  given  proper  punishment.
 So,  I  welcome  this  Bill  as  a  very
 necessary  one  for  the  proper  imple-
 mentation  of  the  Prohibition  Policy.

 Shri  A.  KE.  Gopalan  (Cannanore):
 This  Bill  is  to  make  provision  for  the
 imposition,  in  the  public  interests,  of
 certain  restrictions  on  inter-State
 trade  and  commerce  in  spirituous
 medicines  and  other  preparations  and
 to  provide  for  matters  connected
 tuerewith.  In  the  Statement  of  Ob-
 jects  and  Reasons,  it  is  said  that  cer-
 taln  powers  to  make  rules  regulating
 certain  matters  connected  with  the
 movement,  transport  and  sale  of
 spirituous  preparations  entering  into
 inter-State  trade  and  commerce  are  to
 be  taken  so  that  these  spirituous  pre-
 parations  are  not  misused  as  alcoholic
 beverages,  As  far  as  the  objects  and
 reasons  are  co  I  agree  with
 them.  But  I  have  to  bring  forward
 here  the  position  in  Madras.  Madras
 State  is  an  area  where  there  was  pro-
 hibition  for  the  last  so  many  years. As  far  as  I  know,  in  the  District  of
 Malabar,  where  there  is  full  prohibi-
 tion,  the  number  of  people  who  are
 taking  alcohol,  in  some  form  or  other, is  more  than  what  we  found  before
 prohibition  was  introduced.  Not  only that.  As  far  as  jails  are  concerned, if  you  take  the  number  of  offenders who  break  this  prohibition  rules,  you will  find  that  this  number  is  increas- ing  every  year.  Furthermore,  the  {lli-
 cit  preparations  that  they  are  taking from  their  house  and  other  places  are such  that  many  persons  who  take  these things,  suffer  from  disexses  and  the
 mumber  of  such  persons  who  get  some
 kind  of  disease  is  also  increasing.  The
 Ramamurthi  Committee  on  prohibition in  Andhra  State—I  wanted  to  get  the
 report,  as  it  is  not  here—also  said  that
 as  far  as  the  effect  of  prohibition  is
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 concerned,  the  number  of  people  who
 had  been  taking  liquor  now,  when
 compared  to  earlier  periods,  is  in-
 creasing;  it  is  not  only  increasing  but
 it  has  gone  up  by  leaps  and  bounds.
 The  effect  of  prohibition  has  also  not
 been  as  much  as  those  who  introduced
 prohibition  expected.  As  far  as  the
 medicinal  preparations  are  concerned,
 where  alcoholic  drinks  are  added,  if
 this  Bill  is  going  to  stop  that  practice,  I
 have  no  objection,  because  when  I
 went  to  Nilgiris  and  other  places
 especially  where  there  are  plantations,
 there  is  what  is  called  essence  which
 is  sold  in  large  quantities,  This  is  sold
 openty  and  people  are  taking  it.  Wh
 planters  come  there,  they  purchase
 Rs.  5,000  or  Rs.  6,000  worth  of  this
 essence  and  take  it.  This  happens  in
 places  where  there  is  prohibition  and
 the  police  is  not  able  to  see  the  intoxi-
 cated  persons  walking  along  the  roads.
 So,  such  preparations  like  the  essence
 which  are  really  very  injurious  are
 being  sold.  When  I  first  wrote  to  the
 Chief  Minister  of  Madras  asking  about
 the  preparation  of  this  essence  and  its
 banning,  the  reply  that  I  got  was  to
 this  effect:  If  one  essence  is  banned,
 after  two  months  the  name  is  changed.
 First  it  will  be  some  plantation  es-
 sence,  but  afterwards  it  will  be  pine-
 apple  essence  or  something  like  that.
 So  by  the  time  they  ban  the  first  thing.
 the  name  ig  changed  and  so  it  is  not
 possible  to  stop  it.

 In  Kerala  as  well  as  other  parts  of
 India  there  are  ayurvedic  medicines
 called  adsavas  and  arisk‘as,  and  there
 is  a  little  alcohol  contained  in  all  these
 medicines.  If  this  Bill  is  passed  into
 law,  prepardtion  of  azavas  and  urishtas
 will  have  to  be  stopped.  Not  only
 that;  if  this  Bill  is  passed,  the  restric-
 tions  it  imposes  will  come  in  the  way
 of  other  ayurvedic  medicines  that  are
 sent  from  one  place  to  another.  This
 will  be  a  blow  to  all  the  genuine
 ayurvedic  medicines  that  are  prepar-
 ed.  What  will  happen  if  this  Bill  is
 passed?  Whatever  may  be  the  inten-
 tions  of  the  authors  of  this  Bill,  after
 thig  Bill  is  passed,  these  asavas
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 arishtas  that  contain  only  a  very
 little  bit  of  alcohol  today  will  go
 underground,  There  will  be  no  asavas
 and  arishtas;  and  because  they  have
 got  the  liberty  to  add  more  of  alcoholic
 contents,  just  as  other  medicines  that
 are  prepared  and  sold  legally  today,
 more  a-ocohol  will  be  added  to  the
 asavag  and  arishtas  also.  Therefore  |
 say  that  under  this  Bill  some  exemp-
 tion  must  be  giv  to  asavus  and
 arishtas  that  are  now  sold  and  which,
 we  understand,  as  they  are  sold  in
 ayurvedic  shops  and  other  places,  are
 not  only  not  injurious,  but  are  used
 by  the  people  in  villages  and  other
 places  where  there  are  no  hospitals.
 Even  though  they  contain  a  little  bit
 of  alcohol,  is  it  not  better  for  the
 people  to  take  these  asavag  and
 arishtas  rather  than  take  other  medi-
 cineg  which  are  very  injurious  §  and
 which  spoil  the  health  of  the  people’

 We  had  not  been  able  to  implement
 prohibition  completely;  we  had  not
 been  able  to  decrease  the  number  of
 persons  who  have  been  taking  alcohol.
 In  clause  3  of  this  Bill  it  is  stated:

 “The  Central  Government  may,
 by  notification  in  the  Official
 Gazette,  make  rules  regulating
 such  import,  export,  transport  or
 sa.e,  and  such  rules  may  prescribe
 the  form  and  conditions  of  licences
 therefor,  the  authorities  by  which
 such  licences  may  be  granted  and
 the  fees  that  may  be  charged  with
 respect  thereto,  and  any  other
 matter  required  to  render  effective
 the  control  over  such  import,  ex-
 port,  transport  or  sale.”

 Now  every  officer  of  the  Depart-
 mentg  of  Prohibition,  Excise,  Police,
 Revenue  and  Public  Health  can  get
 into  these  places  and  do  whatever  he
 likes.  Previously  It  was  only  an  offi-
 cer  of  the  Excise  Department  who
 could  do  it.  Not  only  that.  The  State
 Governments  also  are  empowered  to
 do  whatever  they  like.  If  this  Bill  is
 passed,  jt  will  be  a  blow  to  the  pre-
 paration  and  sale  of  genuine  ayurve-
 dic  medicines  like  asavag  and  arishtas.
 In  States  where  thure  is  pralubttion
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 this  Bil)  will  decrease  the  effect  of
 prohibition,  because  when  people  are
 not  allowed  to  prepare  genuine  medi-
 cines,  they  will  add  more  alcoholic
 things  and  sell  them,  just  as  just
 those  medicines  which  are  legally  sold
 in  the  shops  today.

 My  request  is  that  before  this  Bill
 had  been  brought  before  us,  the  Gov-
 ernment  should  have  tried  to  imple-
 ment  p)  2hibition  strictly.  The  Gov-
 ernment  appointed  a  committee;  Shri
 Ramamurthi's  committee  went  into
 the  question  and  its  report  ig  there.
 It  would  have  been  better  to  discuss
 that  report  and  see  what  are  the  things
 that  have  been  said  in  that  report,
 how  prohibition  can  be  enforced  and
 what  are  the  defects  in  the  imple-
 mentation  of  prohibition.  The  Gov-
 ernment  should  first  of  all  see  that  in
 all  places  where  there  is  prohibition,

 it  is  implemented.  If  we  had  been
 able  to  secure  success  in  that,  this
 second  step  should  have  been  taken.
 When  that  first  step  itself  is  a  failure,
 this  will  also  become  a  failure.  From
 the  practical  experience  that  we  have
 of  the  working  of  the  Prohibition  Act,
 I  do  not  think  that  this  Bill  will  help
 us.  What  will  be  the  effect  of  this  Bill
 ‘on  the  asavag  and  arishtas?  Today  in
 the  villages  whenever  people  get  some
 disease—stomachache  or  something
 like  that—they  get  some  asavam  or
 arishtam  which  are  very  cheap  and
 teke  them.  If  this  Bill  is  passed,  pre-
 paration  of  asavas  and  arishtas  will  be
 stopped  and  they  will  make  it  a  thing
 only  of  profit  and  see  that  more  alo-
 coholic  contents  are  added  and  sold
 secretly.

 The  intention  of  the  Government  is
 to  see  that  by  prohibition  the  practice
 of  taking  alcohol  must  be  stopped.  3
 submit  that  this  Bill  would  add  more

 -danger  instead  of  doing  some  good.  If
 the  Government  wants  that  it  should
 be  passed,  my  request  is  that  at  least
 Asavag  and  arishtaa  must  be  exclud-

 just  as  they  have  exempted  ascvas
 ond  arishtas  in  Andhra,  However.  a
 aeck  upon  it  can  be  kept.  If  the  Bill

 is  passed  as  it  is  without  reference  to
 asavas  and  arishtas,  I  am  sure  it  will
 be  a  blow  to  the  ayurvedic  system  of
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 medicine  and  we  will  not  be  able  to
 encourage  it.  This  is  all  I  have  to
 say  on  this  matter.

 Shri  Ramachandra  Reddi  (Nellore):
 This  Bill  looks  so  innocent  and  small,
 but  I  am  afraid  that  it  is  one  of  the
 most  dangerous  pieces  of  ‘egislation
 that  has  been  brought  before  this
 House.  If  it  has  been  proved  by  any
 State  that  has  been  adopting  the  Pro-
 hibition  Act  that  prohibition  hag  been
 successful  there,  then  prebably  it
 woulg  have  been  time  for  the  Central
 Government  to  come  forward  with  a
 Bill  like  this  to  implement  the  success

 of  prohibition,  But,  we  have  known.
 through  the  reports  that  have  been
 prepared  elsewhere  and  also  from  our
 own  experience  how  badly  the  pro-
 hibition  law  has  failed  in  every  State.
 I  know  personally  the  ‘vorking  of  the
 prohibition  law  both  in  Madras  and  in
 Andhra.  We  are  aware  that  the  recent
 report  published  by  Ramamurthi  Com-
 mittee  is  proof  positive  that  -rohibi-
 tion  has  completely  failed.  As  a  matter
 of  compromise,  the  report  has  said
 that  certain  Uquors  and  intoxicants
 may  be  released  first  for  consumption
 and  later  on  others.  So,  it  has  to  be
 recognised  that  this  Bill  is  premature
 here,  especially  because  the  general
 opinion  in  the  country  is  that  prohibi-
 tion  has  failed  everywhere.

 I  shall  now  refer  to  a  few  clauses
 in  the  Bill  which  require  some  atten-
 tion,  Clause  3  makes  provision  for  a
 notification  in  the  Official  Gazette  to
 make  rules  regulating  such  import,
 trangport,  sale,  etc.  A  practice  that
 has  been  developed  in  this  House  is
 to  formulate  a  small  Act  and  later  on
 come  with  long  rules.  Unfortunately,
 this  practice  has  been  allowed  in  this
 House  and  it  has  not  been  in  any
 way  helpful  to  legislation.  As  a  matter
 of  fact,  these  rules  ought  to  be  in
 corporated  in  the  Act  itself.  Or,  the
 draft  rules  should  be  published  along
 with  the  Bill  so  that  the  legislators
 may  have  an  opportunity  of  looking
 into  the  rules  and  finding  out  the
 severe  penalties  that  they  sometimes
 impose  and  try  to  convince  the  House
 about  the  advisability  of  reducing  some
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 of  the  severe  punishments.  The  Bill
 has  been  before  the  House  for  the
 last  four  months,  By  this  time,  the
 drafting  department  must  have  drafted
 the  necessary  rules.  It  would  have
 been  advisable  on  the  part  of  the  Gov-
 ernment  to  place  the  rules  before  this
 House  so  that  the  Bill  and  the  draft
 rules  might  be  considered  more
 thoroughly  and  carefully  by  this
 House.  This  House  has  been  denied
 the  right  of  criticising  the  rules  which
 might  have  been  with  greater  advant-
 age  placed  before  this  House  at  this
 stage.  I  have  also  to  suggest  that  such
 rules  as  these  should  first  be  publish-
 ed  in  the  Gazette  and  a  few  days’  time,
 say  three  weeks  or  six  weeks,  given
 ‘inviting  any  criticism  on  the  draft
 rules  and  then  the  rules  should  be
 finalised.  The  method  that  the  Gov-
 ernment  ure  now  following  is,  outright
 they  publish  the  rules  and  the  rules
 are  put  into  practice.  This  is  a
 method  which  I  am  not  able  to  follow

 ment  should  feel  shy  or  hesitate  to
 publish  the  draft  rules  along  with  the
 Bill  so  that  we  could  have

 Coming  to  clause  5,  I  feel  that  the
 penalties  that  are  proposed  are  very
 heavy.  After  all,  it  may  happen  that
 sometimes,  the  cases  that  are  folsted

 cents  and  they  will  go  to  jail  or  they
 will  have  to  pay  a  fine  to  the  extent
 of  Rs.  1,000.  Of  course,  some  enthu-
 slastic  Members  of  this  House  have
 given  notice  of  amendments  for  in-
 creasing  the  penalties.  We  have  seen
 the  working  of  the  Prohibition  Act  in
 the  States.  Prohibition  has  not  been
 successful;  but  the  method  of  harass-
 ing  and  the  scope  for  harassment  of  the
 innocents  have  been  increased  to  such
 an  extent  that  every  person  whether
 he  belongs  to  a  political  party  or  not
 is  more  than  convinced  that  prohibi-
 tion  has  been  a  failure.  Nobody  says

 (Inter-State  Trade  and  8970
 Commerce)  Control  Bill

 that  drinking  is  good  and  that  pro-
 hibition  is  bad.  But,  the  working  of
 the  law  hag  to  be  taken  into  considera-
 tion  before  we  press  for  further  en-
 forcement.

 In  clause  8  provision  has  been  made
 to  give  power  to  enter,  search,  seize
 and  arrest  without  warrant  and  in-
 vestigate  offences.  Power  has  been
 given  to  the  Revenue  and  Health  de-
 partments  also.  I  do  not  see  why  the
 Revenue  department  should  be  em-
 powered  like  that.  Of  course,  Public
 Health  has  connection  with  prohibition
 and  excise  people  because  sometimes
 the  Public  Health  department  will
 have  to  examine  people  that  dre
 drunk.  I  way  told  of  a  very  peculiar
 case.  In  a  particular  town  in  my
 State,  two  police  people  brought  a
 man  that  was  supposed  to  have  been
 drunk,  to  a  doctor  for  examination
 and  certification  according  to  the
 rules.  The  doctor  found  that  both  the
 police  people  were  drunk.

 Shri  B.  8.  Murthy  (Eluru):  Also.

 Shri  Ramachandra  Eeddi:  But,  he
 had  no  jurisdiction  over  them,  He  had
 to  simply  ‘certify  that  the  culprit  that
 had  been  brought  before  him  was
 drunk  or  not,  As  regards  the  police,
 there  was  nobody  to  produce  them
 before  him.  This  is  a  single  instance
 that  I  have  mentioned  here.  If  any-
 body  has  the  patience  to  go  through
 Ramamurthi’s  report,  be  will  find
 numerous  instances  where  the  prohibi-
 tlon  law  has  been  flouted  openly  and
 daringly.  When  the  psychology  of  the
 people  has  been  developed  to  that  ex-
 tent,  to  think  of  prohibition,  and  fur-
 ther  restricting  the  preparation  and
 transport  of  these  drugs  would  be  a
 sheer  waste  of  time  as  well  as  sheer
 ignorance  of  facts.

 In  clause  8(l)  provision  is  made  to
 enable  officers  to  enter  at  any  time
 by  day  or  by  night  into  any  much
 house,  building,  enclosed  space,  or
 vehicle,  vessel  or  aircraft.  These  are
 some  of  the  places  where  such  illicit
 articles  are  hidden.  But  the  provision
 to  enter  a  house  also  by  day  or  by



 89०7  Spirituous  Preparations  4  AUGUST  955

 night  is  one  which  cannot  be  appre
 elated  at  all.  They  can  break  open
 any  door  whether  it  is  the  door  of  a
 house  where  there  is  liquor  or  not,
 whether  there  is  any  spirituous  pre-
 paration  or  not.  Also  they  can  detain
 and  search  any  person.  My  fear  is
 this.  The  Prohibition  Act  has  failed
 in  some  of  the  States  where  Prohibi-
 tion  hag  been  given  effect  to.  It  has,
 on  the  other  hand,  given  opportunities
 to  the  police  authorities  to  treat  the
 people  not  as  human  beings,  but  as
 something  which  is  very  objectionable.
 Innocent  people  are,  as  a  matter  of
 fact,  brought  to  book,  cases  are  foist-
 ed  upon  them  and  8  process  of  regu-
 lar  blackmailing  is  also  going  on.  If
 there  are  jealousies,  social,  political
 or  trade  jealousies  in  a  particular
 place,  and  if  one  man  wants  to  harm
 the  other,  naturally  he  goes  to  the
 police  man  and  gives  him  the  neces
 sary  instructions  ag  well  as  bribe  and
 asks  him  to  foist  a  case.  Even  under
 the  controls  which  we  fortunately  have
 been  relieved  of  recently,  such  foist-
 ing  of  cases  had  been  going  on.  To-
 day,  the  prohibition  law  has  become
 very  weak  and  it  has  become  a  strong
 resort  for  corrupt  officers  to  blackmail,
 to  bring  in  vexatious  and  malicious
 cases  against  people  who  are  innocent.
 In  these  circumstances,  any  further

 legislation  to  augment  the  difficulties
 that  have  been  Imposed  by  the  pro-
 hibition  laws  in  the  States  would  not
 only  not  be  useful,  but,  on  the  other
 hand,  they  are  going  to  be  very
 dangerous.

 In  clause  l0  provision  has  been
 made  for  presumption  of  possession
 of  spirituous  preparations.  This  pre-
 tumption  clause  is  against  criminal
 jurisprudence.  Anybody  can  be  pre-
 sumed  to  have  committed  a  mistake
 or  a  crime  and  innocent  people  in
 most  cases  will  come  under  this,
 whereas  the  real  culprits  by  some
 other  means  escape.  Are  we  going  to
 pass  a  law  which  is  going  to  harm  the
 innocent  and  help  the  culprits  to  a
 larger  extent  than  what  it  Is  today?

 Further,  in  clause  3  enough  pro-
 tection  has  been  given  to  the  officers,

 (Inter-State  Trade  and
 Commerce)  Control  Bill

 whether  they  behave  in  good  faith  or
 bad  faith.  It  reads:

 “No  suit,  prosecution  or  other
 legal  proceedings  shall  lie  against
 any  officer  or  person  empowered
 to  exercise  powers  or  to  perform
 duties  under  this  Act  for  anything
 in  good  faith  done  or  intended  to
 be  done  under  this  Act  or  the  rules
 made  thereunder.”

 Thijs  good  faith  has  completely  es
 caped  some  of  the  officers  who  are
 asked  to  administer  this  law.  When
 that  is  the  case,  there  is  no  meaning
 in  simply  beguiling  ourselves  with
 the  idea  that  good  faith  still  remaing
 there  and  since  they  do  it  in  good
 faith  they  should  be  protected.  This
 sort  of  protection,  I  am  afraid,  will  be

 the  officers  who,  in  the  name  of  good
 faith,  nfay  do  all  that  is  possible  in
 bad  faith.

 “If  the  person  committing  an
 offence  under  section  5  ig  a  com-
 pany,  every  person  who  at  the
 time  the  contravention  was  com-
 mitted  was  in  charge  of,  and  was
 responsible  to,  the  company  for
 the  conduct  of  the  business  of  the
 company,  as  well  as  the  company
 shall  be  deemed  to  be  guilty  of
 the  contravention  and  shall  be
 liable  to  be  proceeded  against
 and  punished  accordingly:”

 In  most  companies,  usually  there
 will  be  a  servant  or  attendant  or
 helper  at  all  times

 some  liquor  or  spirituous  preparati
 in  the  establishment,  but  when  he  is
 there  if  a  police  officer  comes  snd
 arrests  him,  he  will  be  naturally
 punished  though  he  is  innocent.

 In  certain  companies  theré  will  be
 some  sleeping  partners.  They  mught
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 not  know  what  is  actually  happening
 in  the  course  of  particular  transac-
 tions  and  they  will  also  be  brought
 under  this  section,  They  simply  lena
 money  or  contribute  money  for  the
 transaction  of  trade  and  commerce
 and  they  might  not  know  what  is
 going  on  there,  and  yet  such  people,
 because  they  are  partners  in  the
 company,  will  be  brought  to  book.
 These  are  some  of  the  objectionable
 matters  which  require  greater  scru-
 tiny  and  deletion  wherever  it  is  possi-
 ble.

 In  the  end,  I  can  only  say  that
 there  is  every  possibility  under  this
 proposed  legislation  for  the  misuse  of
 powers  and  foisting  of  cases  and  the
 wreaking  of  vengeance  against  people
 who  are  adversaries  in  trade  or  social
 or  political  matters.  Mamuls  have
 already  been  estabilshed  in  every
 police  station  under  the  Prohibition
 Act  and  I  will  not  be  surprised  if  the
 mamuls  are  enhanced,  for  the  crimes
 will  not  be  detected,  because  the
 mamuls  hereafter  will  come  from  the
 bigger  trade  father  than  the
 small  distillers,  I  can  cite  a  num-
 ber  of  cases  where  such  foisting
 has  been  resorteg  to,  but  I  do  not
 like  to  weary  the  House  with
 those  instances.  The  very  reference
 to  some  of  the  paragraphs  in  some
 of  the  reports  that  have  been  publish-
 ed  agzinst  prohibition  would  certainly
 convince  this  House  that  the  prohibi-
 tion  law  has  failed  and  this  spirituous
 law  also  will  fail.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  I  do  not  propose  to
 oppose  this  Bill,  I  feel  that  Govern-
 ment.  as  -usual,  has  been  well-mean-
 ing  in  bringing  it  forward  and,  per-
 haps,  8  far  as  the  Bill  contains  any
 principle,  they  intended  it  to  be  a
 principle  in  the  right  direction,  But,
 I  am  a  little  sorry  that  almost,  as
 usual,  this  Bill  exhibits  Government's
 inverted  sense  of  priority.  As  my
 hon.  friend,  Shri  Gopalan  hag  rightly
 pointed  out,  if  the  basic  policy  of
 prohibition  has  been  even  partially
 successful,  then  this  measure  could

 (Inter-State  Traae  anu  8974
 Commerce)  Control  Bill

 have  come  in  as  a  secondary  or  even
 a  tertiary  measure  in  order  to  tighten
 up  some  of  the  loose  ends  of  th:
 fringes  o¢  the  prohibition  policy,  I  am
 one  of  those  who  believe—and  per-
 haps  a  number  of  people  in  the  House
 also  believe  with  me—that  this  ship
 of  prohibition  is  in  an  increasingly
 leaxy  state  and  only  one  of  the  small-
 er  holes  in  this  ship  can  be  sought  to
 be  plugged  by  a  measure  of  this  des-
 cription,  I  believe  that  we  have  been
 treated  in  the  country  not  only  to  a
 State-wide  but  almost  to  a  nation-
 wide  campaign  of  self-deception  so
 far  as  prohibition  ig  concerned.  I  am
 one  of  those  people  who  drink  in
 great  moderation,  exercising  the
 greatest  sobriety  and  maximum  of
 restraint.

 Shrj  Kamath  (Hoshangabad):  That
 is  obvious.

 Shri  Frank  Anthony:  In  spite  of
 that  I  find  myself  sorely  tempted
 when  I  go  to  these  so-called  prohibi-
 tion  States.  Whenever  I  go  to  Bombay
 I  intend  to  observe  the  law,  but  I
 find  that  people  come  and  offer  me
 the  best  of  Scotch  whisky  at  prices
 lower  than  those  available  in  the
 white  market.

 So  far  as  country  liquor  is  concern-
 ed,  that,  as  every  one  who  is  honest
 will  admit,  ig  not  only  the  most  thriv-
 ing.  but  easily  the  most  popular  cot-
 tage  industry  in  places  like  Bombay
 and  Madras,  and  I  know  that  to  a
 lesser  extent  these  spirituous  prepa-
 rations  are  resorted  to  by  persons
 who  can  afford  them.  But  there  is
 one  thing  to  be  said,  not  in  favour,
 but  by  way  of  qualification,  and  that
 is  that  they  are  not  nearly  as  danger-
 cus  ag  some  of  the  more  evil  and  foul
 preparations  which  the  poorer  people
 are  drinking  as  a  matter  of  course
 and  as  a  matter  of  habit.
 l  P.M,

 When  I  was  touring  the  Madras  State
 not  so  long  ago,  in  almost  every  place
 that  I  visited,  particularly  in  the  rall-
 way  colonies  without  exception,  every
 doctor  told  me  this,  ‘that  fhe  health
 of  nine  out  of  ten  railwaymen  is  being
 ruined  today  at  the  age  of  34  or  35.
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 An  average  railwayman  on  the  run-
 ning  staff  is  getting  blind  or  semi-
 blind  at  thig  age.  So  much  for  ths
 success  of  your  prohibition  policy.
 They  are  drinking  evil,  foul,  delete-
 rious,  body-destroying  stuff—not
 zingiberis  and  Eau-de  Cologne,  the
 kind  of  spirituous  preparations  that
 you  are  providing  against  which  are
 comparatively  harmless.  They  are
 drinking  what  the  men  refer  to  as
 “snake  juice”,
 and  things  like  that  which  burn.  It  is
 boot-  polish,  varnish,  and  other  evil
 stuff  that  is  doing  the  harm.
 But  with  a  BH  like  this,  you
 do  not  even  begin  to  touch  the  fringe
 of  the  problem.  As  Shn  A.  K.  Gopalan
 has  said,  you  must  attack  the  weak-
 nesses  of  your  prohibition  policy  on
 a  much  wider  and  larger  scale.  I  am
 net  against  prohibition.  I  have  seen
 the  extent  te  which  families  are
 demoralised  and  how  they  are  des.
 troyed  by  this  excessive  drinking,
 particularly  among  the  poorer  sections
 of  the  people.  If  you  are  going  to
 introduce  prohibition,  then  attempt
 to  make  it  even  a  partial  success.  Do
 not  pretend  to  preach  to  the  country
 that  prohibition  is  already  a  success.
 It  is  not  a  =  success.  More
 and  more,  it  is  a  failure  today.
 And  it  is  an  increasing  failure  not
 because  of  zingiberis  and.  Eau-de-
 Cologne  which  are  the  spirituous  pre-
 parations  which  are  not  so  injurious,
 but  because  of  not  even  arrack,  not
 even  of  what  the  Gonds  drink  in
 Madhya  Pradesh—recently,  I  was
 shooting  in  Madhya  Pradesh,  and  I
 saw  there  that  the  men,  women
 and  children  all  drank  prepera-
 tions  from  the  mahwa  plant,  which  the
 doctors  told  me  do  not  destroy  their
 health  to  that  extent—but  because
 of  varnish,  boot-pollsh,  and  all  these
 things  which  are  available  by  the
 gallons  in  Bombay  and  Madras,  in
 spite  of  the  effusions  of  your  State
 Government's  contradicting  It.  It  is
 these  that  are  destroying  the  health
 of  the  people.

 As  I  said,  I  am  not  against  a  mea-
 sure  o¢  this  description,  but  let  first
 things  come  first,  My  own  fear  Is
 that,  as  the  previous  speaker  has

 boot-polish,  varnia:i

 (Inter-State  Trade  and  8976
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 already  indicated,  this  will  only
 increase  the  already  increasingly
 wide  trail  of  corruption  and  demora-
 lisation  among  your  prohibition  staff.
 I  know  that  in  Bombay  the  police
 have  #  tradition  of  comparative  hon-
 esty,  and  when  I  say  this,  I  say  this
 without  pointing  a  finger  at  any
 State.  But  what  about  the  other
 States?  My  hon.  friend  must  know  of
 ther  a,  well  as  I  do,  that  there  are
 States  where  the  policeare  inured  to
 and  have  been  reared  in  a  tradition
 of  incorrgible  corruption,
 talking  of  Bombay.  Bombay  has  not
 got  that  tradition,  But  once  we  bring  in
 this  in  every  state,  we  will  be  immedi-
 ately  giving  every  conceivable  hostage
 to  an  already  corrupt  police  to  be  more

 of  other  departments,  public  health,
 excise,  revenue,  and  all  these  other
 people.  It  is  there  that  I  object.

 I  say  let  this  provision  be  there,
 and  I  am  not  going  to  oppose  it.  But
 I  am  definitely  going  to  ask  the  bon.
 Minister  this  question.  I  feel  tha
 this  provision  has  as  usual  been  pre-
 pared  in  a  haphazard  kind  of  way
 ‘without  any  particular  attention  being
 given  either  to  principle  to  facts
 ag  they  obtain  in  the  country  today

 For  instance,  take  some  of  the
 provisions  of  this  Bill.  I  am  _  “not
 going  to  deal  with  them  at  any  great
 length.  There  is  clause  6  which  reads:

 “In  all  trials  for  offences  under
 this  Act  or  the  rules  made  there.
 under,  the  magi-trate  shall
 follow  tha  procedure  prescribed
 in  the  Code  of  Criminal  Procedure
 1898,  for  the  trial  of  summary
 cases  in  which  an  appeal  lies”.
 Why  have  you  singled  out  these

 particular  offences,  these  comparative-
 ly  minor  offences  for  a  summary  pro- cedure  under  this  Bill?  That  ig  what
 I  am  constantly  opposed  to  in  this
 House,  namely  this  complete  lack  of
 prineiple,  lack  og  rationale  in  what-
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 ever  we  do,  particularly  In  this  os
 digested  spate  of  legislation  which  is
 thrown  at  us  the  whole  time.  Under
 the  Criminal  Procedure  Code,  there
 is  a  certain  principle,  and  there  is  a
 certain  rationale.  And  what  is  it?  It
 is  that  offences  punishable  with  more
 than  6  month's  jail  should  be  triable  as
 warrant  cases.  But  here  you  impose
 a  punishment  of  Rs.  000  fine  or  im.
 prisonmert  for  a  period  of  one  year
 or  both,  and  yet  in  the  next  breath
 you  say  that  it  should  be  triable  sum-
 marily.

 Mr,  Deputy-Speaker:  Is  it  not  a

 away  one  of  the  rights  of  cross-exami-
 nation,  but  as  far  as  I  am  aware,  no
 change:  hag  been  made  in  the  defini-
 Hon  of  warrant  and  summons  cases.
 And  a  warrant  case  is  one  in  which
 the  offence  is  punishable  with  im-
 prisonment  for  six  months  and  more.
 That  is  what  I  feel.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  Many  warrant  cases  have
 been  changed  to  summong_  cases.
 Many  cases  which  should  be  triable
 as  warrant  cases  have  been  changed
 under  the  recent  legislation  to  sum-
 mons  cases.

 Shri  Frank  Anthony:  But  the  basic
 definition  is  the  same.  Even  under
 section  260  of  the  Criminal  Procedure
 Code,  the  magistrate  who  is  specially
 empowered  can  try  certain  offences
 summarily.

 Mr,  Deputy-Speaker:  }  am  talking
 of  the  recent  amendment  to  the  Crimi-
 nal  Procedure  Code,  by  which  in  the
 case  of  police  prosecutions,  what  were
 warrant  trials  hitherto  could  be  carri-
 ed  on  in  the  form  of  summons  trials.

 (Inter-State  Trade  and  8973
 Commerce)  Control  Bill

 Shri  Frank  Anthony:  Not  quite.
 But  in  any  case,  the  definition  re.
 mains  the  same.  These  particular
 offences,  all  fall  within  the
 definition  of  warrant  cases.  Why
 should  they  not  be  tried  accprding  to
 the  warrant  porcedure?  What  is  the
 rationale  behind  your  provision?  I
 say  that  I  would  be  quite  prepared  to
 accept  this  provision  provided  there
 is  some  rationale  behind  it.  I  know
 the  Supreme  Court,  which  is  entitled
 to  the  greatest  respect,  has  qualified
 the  application  og  article  of  the
 Constitution,  and  has  stated  that
 there  can  be  discrimination  if  there
 ig  some  ratio  behind,  if  some  intelli-
 gible  differentiation  is  being  made
 bétween  the  normal  law  and  the
 other  law.  But  what  is  the  intelligible
 ratio  here  for  discriminating  between
 a  man,  who  is  perhaps  very  .  highly
 placed,  who  is  the  head  of  a  company,
 and  who  faces  one  year’s  jall,  and  a
 commoner  who  ig  also  facing  trial
 after  having  stolen  Rs.  5]  worth  of
 property?  Under  the  Criminal  Pro.
 cedure  Code,  you  will  see  that  there
 is  a  ratio;  offences  in  respect  of  pro-
 perty  which  is  of  more  than  Rs.  5l
 value  come  under  a  particular  category,
 theft  and  misappropriation  of  property
 of  the  value  of  more  than  Rs.  50  can-
 not  be  treated  by  summary  procedure.
 But  here  you  are  flouting  all  that
 What  is  the  ratio  here?  I  do  not  quite
 understand  at  all.  Why  this  obsession
 and  this  fetish  of  prohibition?  All
 right,  you  make  it  an  offence,  and  I
 am  quite  prepared  to  argue.  that  it  is
 not  an  offence  in  the  correct  sense  of
 the  word  and  that  Government's  own
 handling  of  the  position  was  that  it
 was  not  an  offence.  But  here  I  accuse

 the  tragedy  of  it—you  say  it  is  an
 offence,  and  you  send  people  to  jail,
 and  all  the  moral  and  the  penal  con-
 sequences  of  an  offence  under
 penal  status  are  visited  on
 But  suppose  there  are  two  people  who
 drink,  one  a  military  man  and  the
 other  a  conmmoner.  For  the  military
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 man  nothing  happens.  But  suppose
 the  other  man  does  the  same
 thing  then  you  brand  him  as  a  crimi-
 nal  and  you  send  him  to  jail,  The
 same  position  holds  good  as  between

 7  foreigner  and  an  Indian.  But  I  say
 that  an  offence  is  an  offence  under
 any  concept  of  jurisprudence,  it  can-
 not  be  qualified  and  it  cannot  be  dis-
 tinguished.  Even  if  the  offence  is
 committed  by  a  foreigner,  still  it  is  an
 offence.  But  today  suppose  a  Britisher
 sits  and  drinks  and  laughs  in  the  face
 of  an  Indian,  he  ig  not  punished;  but  if
 that  Indian  does  the  same  thing,  then
 he  goes  to  jail.  Similarly,  a  military
 man  may  carry  liquor  with  him,  and
 that  is  not  an  offence.  But  when  some-
 body  else  does  it,  it  is  an  offence.
 Therefore,  I  say  that  because  you  are
 dealing  with  something  which  falls
 within  the  ambit  of  morality,  you  are
 guilty  of  moral  ambivalence  in  this
 case.  If  it  is  an  offence,  then  you
 make  it  an  offence  for  everyone  in-
 cluding  foreigners  and  every  class  of
 Indians.  But  do  not  come  here  strik-
 ing  about  wildly  and  irresponsibly  and
 saying  it  is  such  a  heinous  offence,  A
 man  may  have  thieved  or  misappro-
 priated,  but  he  will  be  given  all  the
 protection  of  an  elaborate  procedure,
 but  this  man  who  has  zingiberis  in
 his  house  gets  summarily  sentenced
 and  is  sent  to  jail  for  one  year.  Let
 us  have  some  kind  of  perspective  in
 this  matter.  I  am  not  opposing  what
 you  are  doing,  but  |  only  say,  let  us
 have  some  kind  of  perspective  so  far
 as  this  Bill  is  concerned.

 Mr,  Deputy-Speaker:  Are  we  going
 into  the  general  discussion  regarding
 prohibition  and  into  the  general  pos-
 sibllity  of  prohib.tion  as  to  whether  it
 can  be  enforced  or  not?

 Shri  Frank  Anthony:  I  am  not  going
 into  that.

 Mr.  Deputy-Speaker:  This  is  a  small
 Bill,  which  controls  import  of  certain
 drugs  into  the  areas  where  prohibition
 is  in  force.

 Shri  Frank  Anthony:  I  was  only  sup-
 porting  my  general  thesis,  namely
 why  should  we  have  a  summary  pro-
 82L,  3.-D.—2
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 cedure  for  something  which  is  an  «
 offence  with  one  person  and  is  not
 an  offence  with  another,  when  in  real-
 ly  heinous  cases  visitable  with  the
 same  punishment  we  have  an
 elaborate  trial  according  to  the  war-
 rant  procedure.  There  ls  no  point  In
 saying,  as  has  been  stated  here,  that
 the  procedure  will  be  that  ‘for
 the  trial  of  summary  cases  in  which
 an  appeal  lies’.  What  does  this  mean?
 That  means  the  procedure  laid  down
 in  section  264.  It  ig  purely  illusory.
 The  court  has  only  to  give  some  of
 the  heads  of  the  findings,  the  barest
 reasons  only,  and  al]  the  lacunae  and
 al]  the  illegalities  which  may  have  oc
 curred  would  not  appear  on  record,
 and  the  man  has  no  grounds  for  real-
 ly  agitating  his  case  in  appeal.

 day  a  man  may  be  a  government  ser-
 vant;  be  wil)  still  be  subjected  to  sum-
 mary  procedure.  Here  again  we

 stood  the  test  of  time  and
 marked  by  genius,  in  so  far  as  it
 inspired  by  a  coherent  set  of  principles
 and  ratios.

 Then  there  ig  this  clause  8.  Here
 again,  I  do  not  understand  what  is
 being  done.  Somebody  here  is  ap-
 parently  very  very  angry  about  all
 these  pepole  who  are  trying  to  evade
 prohibition.  We  have  set  at  naught
 every  principle  contained  in  the
 Criminal  Procedure  Code,  Here  we  are
 giving  all  kinds  of  summary,  blanket,
 unqualified  powers  of  search  to  every- one.  Now,  Sir,  we  have  in  the  Crimi
 nal  Procedure,  careful  procedure,
 salutary  safeguards  with  regard  to
 search.  Ordinarily,  a  search  warrant
 can  be  issued  by  a  Magistrate.  He
 has  to

 raed
 himself.  In  the  most

 emergen  cases,  an  inv  ‘a
 officer,  under  section  165,  has  papain his  reasons  why  he  cculd  not  get  the
 search  warrant.  Even  tnen,  he  {s  sub-
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 ject  to  the  procedure  set  out  in  sections
 02  and  103  He  has  to  get  respect-
 able  witnesses  of  the  locality.  Al)  that
 has  been  jettisoned.  Even  today,  with
 all  these  safeguards,  your  venerable
 Pandit  Thakur  Das  Bhargava  will  tell
 you  to  what  extent  wanton,  illegal
 searches  are  made,  to  what  extent
 seizure  memos  are  fabricated,  to  what
 extent  even  with  these  safeguards
 with  regard  to  search  witnesses,

 people  are  harassed,  all  kinds  of  false
 seizure  memos  are  prepared.  I  just
 do  not  understand  it.  Why  are  we
 superseding  the  ordinary  law  of  the
 land  in  the  case  of  a  niggling,  inconse-
 quential  measure  of  this  sort,  when  in
 the  most  heinous  cases  we  have  given
 careful,  statutory  guarantees  against
 illegal  search—irresponsible  search?
 We  have  said  there  must  at  least  be
 two  respectable  witnesses.  All  that  is
 gone  by  the  board.  Merely  because
 you  say  somebody  is  selling  Eau-do-
 Cologne  somewhere.  I  just  do  not
 understand  it.

 Then  there  is  this  provision  in  clause
 ‘lo.  Here  again,  the  fundamental  pre-
 sumption  of  innocence,  has  been  set
 at  naught,  in  a  provision  like  this.
 Why  are  we  perverting  the  basic
 principles  of  jurisprudence,  civilised
 democratic  jurisprudence,  to  which  we
 pay  lip-service?  Why  we  are  we,  for
 the  purpose  of  this  small  trifling  Bill,
 setting  all  that  at  naught?  I  do  not
 understand  it.

 One  final  word  I  want  to  say.  I  see
 my  learned  friend,  Pandit  Thakur  Das
 Bhargava,  has  tabled  amendment;  I
 shall  speak  on  it  at  the  time.  We  are
 giving  all  these  sweeping  powers  to
 all  sorts  and  kinds  of  people,  powers
 which  are  already  being  abused  so  far  as

 the  Criminal  Procedure  is  concerned,
 in  spite  of  ample  and  careful
 guarantees.  You  are  today  giving
 ready-made,  handles  weapons  of  ex-
 tortion  and  blackmail  not  only  to  the
 police  but  also  to  the  excise.  You  al-
 ready  have—the  number  being  legion
 —professional  witnesses,  professional
 jnformers;  but  today  you  are  giving
 an  open  charter.  That  is  what  ts  going
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 to  happen,  Feuds  and  vendettas  will  be
 pursued;  it  may  be  a  social  business,
 political  business  and  so  on.  That  is
 why,  I  say  we  must  have  some  kind
 of  deterrent.  I  know  of  cases—I  am
 everyday  dealing  with—where  a  bottle  ‘

 of  whisky  has  been  put  in  somebody's
 box  and  another  bottle  has  been  plant-
 ed  in  somebody’s  house.  It  is  hap-
 pening  everyday.  It  will  happen  under
 this  clause  more  and  more.  I  was
 very  heartened  to  see  an  amendment
 in  the  name  of  my  friend,  Pandit
 Thakur  Das  MJBhargava,  in  this  con-
 nection.  If  we  are  giving  all  these
 new  blanket  powers,  subverting  all
 our  known  principles  of  criminal
 jurisprudence,  at  least  let  us  have

 some  kind  of  deterrent  against  false
 information  and  against  false  and  il-
 legal  searches.

 Shri  Kamath:  In  view  of  the  interest-
 ing  controversy  that  this  Bill  hae
 evoked,  may  I  suggest  that  the  time
 allotted  for  this  may  be  extended  by
 at  least  one  hour?

 Mr.  Deputy-Speaker:  I  am  unable
 to  do  so.

 Shri  ss.  8.  More  (Sholapur):  Does
 that  rest  with  the  Chair?

 Mr.  Deputy-Speaker:  The.  recom-
 mendation  of  the  Business  Advisory
 Committee  has  become  the  order  of
 the  House.  I  cannot  do  anything.
 Now,  we  started  at  abouf  12-02  p.m.
 The  other  day  we  spent  l4  minutes.
 Therefore,  2  hours  46  minutes  re-
 mained,  So  we  may  finish  it  by  2-50
 P.M.  There  are  some  amendments
 here  to  be  considered  during  the
 clause  by  clause  consideration  stage.
 I  think  we  will  start  the  clause  by
 clause  consideration  at  2  p.m.

 Shri  Barrow  (Nominated—Anglo-
 Indians):  According  to  procedure,  the
 House  11  have  the  power  to  extend
 the  time,  if  necessary,  ignoring  the
 recommendation  of  the  Business
 Advisory  Committee.

 Mr,  Deputy-Speaker:  Merely  because
 one  hon.  Member  says  it,  I  am  not
 going  to  put  it  to  the  House.
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 Shri  B.  8.  Murthy:  One  hour  is  over
 Row.

 Mr.  Deputy-Speaker:  I  ०४  we  are
 misunderstanding  the  scope  of  the  Bil.
 The  question  is  whether  particular
 kinds  of  spirituous  preparations  con-
 taining  alcohol  which  are  harmful
 ought  to  be  allowed  in  a  prohibited
 area.  We  are  not  going  into  the  gene-
 rai  question,  whether  there  should  be
 prohibition  or  not.

 Shri  V.  B.  Gandhi  (Bombay  City—
 North):  In  the  very  opening  sentence
 of  the  statement  oof  objects  and
 Teasons,  we  are  informed  that  this
 Bill  has  been  brought  before  this
 House  at  the  instance,  at  the  represen-
 tation,  of  certain  States  which  have
 had  prohibition  in  force.  In  the  brief
 speech  which  the  Minister,  Shri
 Kanungo,  made,  he  also  made  this
 connection  between  the  issue  of  pro-
 hibition  and  this  Bill  very  clear.  But
 I  want  to  say  that  the  issue  involved
 in  this  Bill  is  bigger  than  that  of  pro-
 hibition.  The  issue  involved  is  the
 issue  of  getting  the  laws  of  this  coun-
 try  respected  by  citizens.  In  other
 words,  the  issue  is  this:  will  this
 Parliament,  the  guardian  of  all  laws,

 -sit  quiet  and  look  on  passively  while
 prohibition  laws  in  some  States  are
 being  rendered  nugatory—are  being
 reduced  to  farce—by  citizens  of  other
 States—neighbouring  States—which  do
 not  have  prohibition  laws?  That  is  the
 issue.  It  is  well  known  that  the
 people  of  this  country  are  by  instinct
 law-abiding,  but  it  will  not  do  to  ex-
 pose  them  too  much  to  temptation.

 Now,  let  us  see  what  exactly  is  hap-
 pening  in  the  State  of  Bombay.  In
 Bombay,  we  have  a  good  prohibition
 law.  We  have  good  people,  people

 who  are  normally  law-abiding.  And,
 by  the  terms  of  the  prohibition  law
 itself,  it  is  the  duty  of  the  Government
 of  the  State  of  Bombay  to  see  that
 aleoholic  drinks  are  not  made  avail-
 able  to  the  people  in  the  State.  And
 yet,  whet  do  we  find?  Alcoholic
 beverages  in  one  form  or  another,  in
 the  form  of  spirituous  medicinal  pre-
 parations  and  other  kinds  of  prepara-

 tions  are  being  freely  made  available
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 to  the  people,  for  those  who  want  to
 drink.  This  is  a  very  serioug  state
 of  affairs  for  a  State  which  claims
 that  it  has  prohibition  in  force  in  that
 State.  It  is  very  disturbing,  there-
 fore,  to  see  the  extent  to  which  this
 kind  of  tempering  with  the  law  of
 prohibition  in  Bombay  is  going  on.

 I  ghall  just  give  a  few  figures.  Some
 of  these  figures  have  already  been
 quoted  before  but  they  do  bear  repeti-
 tion.  First,  I  shall  just  take  four
 cities  in  the  State  of  Bombay,  like
 Ahmedabad,  Bombay,  Poona  ‘and
 Thana.  In  Ahmedabad,  the  imports  of
 spirituous  medicinal  preparations  in
 1953-54  and  954-55—for  four  months
 —are  as  follows:

 I  am  talking  about  Ahmedabad  dis-
 trict,  of  course,  and  in  ‘1953-54,  9,06,000
 lbs,  of  these  medicinal
 were  imported.  From  the  figures  for™
 four  months  in  the  next  year,  it  works  ¢-
 out  at  an  annual  average  of  13  lakh
 Iba.

 Then,  we  come  to  Bombay.  Bombay
 is  a  city  which  has  always  been  first
 in  most  good  things.  And,  I  am
 ashamed  to  confess  that  it  is  trying
 to  be  frst  in  this  business  also.  The
 figures  for  Bombay  are—In  1952-53,
 1,63,000  lbs.  were  imported.  Next
 year,  in  ‘1953-54,  the  figure  went  up
 to  4,97,000  lbs.  and  for  1954-55,  the
 average  ig  going  to  work  out  at
 8,60,000  lbs,  So,  from  1,63,000  two
 years  ago,  the  figure  for  the  ensuing
 year  is  going  to  be  8,60,000  Ibs.,  indeed,
 &  very  sad  state  of  things  to  reflect.

 Then,  coming  to  Poona,  that  great
 centre  of  learning  and  culture,  what  do
 we  find  there?  In  i953-54,  the  im-
 ports  were  58.000  Ibi:.  For  the  next
 year,  on  the  basis  of  the  figures  avail-
 able  for  four  months,  the  average  is
 going  to  work  out  at  1,23,000  lbs.

 Very  near  Bombay,  just  20  miles
 outside  Bombay  city,  there  is  a  sleepy old  town  called  Thana  which  has  got this  illuminating  record.  In  ‘1952-53,
 it  was  840  lbs.;  next  year,  it  went  up
 to  36,000  Ibs..  and  &  year  after  that  it
 is  going  to  have  an  average  worked

 eee ee

 preparations  "—
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 out  at  40,000  Ibs.  So,  from  840  lbs.
 to  40,000  lbs.  in  two  years.  That  is
 as  far  as  imports  in  these  cities  are
 concerned.

 Now,  I  come  to  the  figures  for  some
 of  the  tinctures  for  the  State  as  a
 whole.  These  tinctures  can  serve,  बड़

 you  know,  as  alcoholic  beverages  be-
 cause  some  of  them  have  an  alcoholic
 content  of  70  to  80  per  cent.  Take
 for  instance,  one  of  the  tinctures  very
 often  mentioned  in  this  debate,  tincture
 zingeberis.  In  Bombay,  in  1950,  the
 import  of  this  tincture  from  other
 States  was  nil.  In  95l,  it  was  5.525
 lbs.  In  1952,  it  went  up  to  51,682  lbs.

 Then,  there  is  another  tincture  cal-
 led  tincture  cinnamon.  In  950-5l,  the
 imports  were  nil  In  1953,  they  sud-
 denly  jump  up  to  7.824  Iba.  They  come
 up  to  21,000  in  1953.

 There  is  then  another  tincture  cal-
 led  auranti.  Auranti  holds  the  re-

 cord  for  all  them.  Here  are  the  figures.
 In  1950,  it  wag  9,456  lbs.  In  1951,  it  was
 7,000  Ibs.  but  in  952  it  went  up  to
 45,000  lbs.  and  in  953  there  is  an  al-
 most  meteoric  rise  to  2,89,000  Ibs.,
 2,89,000  Ibs.  in  953  compared  to  just
 9,000  Ibs.  in  1950.

 The  total  imports  of  all  these  tin-
 etures  from  the  States  outside  Bom-
 bay  is  as  follows.  In  1950,  the  total
 imports  were  24,843  lbs.,  and  in  1953,
 26,09,0ll  lbs.  Let  us  pause,  just  for  a
 minute,  and  reflect  on  these  figures.
 In  1950,  it  was  9,456  lbs.  In  1951,  it  was
 26,09,0ll  lbs.  This  is  a  very  disturb-
 ing  state  of  affairs  for  a  State  like
 Bombay  which  has  tried,  I  think,  its
 best  to  enforce  a  good  law  made  Ly
 the  people  of  the  State.  This  reminds
 me  of  an  old  Sanskrit  saying  which
 says:

 कामातुराणां  न  भयं  न  लज्जा  ।

 I  think,  the  time  has  come  now  to
 change  it  and  say:

 मदिगतुराणां  न  भयं  न  लज्जा  1

 That,  exactly,  is  the  state  so  far  as
 respect  of  law  is  concerned.

 (Inter-State  Trade  and
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 Shri  8.  8.  More:  सत्तातुराणां  ?

 श्री  कामत  :  आधिकारातुराणां  न  भयं  न  लज्जा।

 Shri  द  B.  Gandhi:  This  is  the  state

 of  affairs  so  far  as  respect  for  law  is

 concerned.  In  view  of  this  very  seri-
 ous  state  of  affairs,  this  House,  I  am

 quite  sure.  will  give  its  whole-hearted
 support  to  this  Bill.

 Having  said  this,  I  still  have  some

 personal  reservations.  If  we  must

 give  assistance  to  save  the  prohibition
 laws  of  these  States  by  passing  a
 central  law,  by  all  means,  let  us  give
 it.  But,  I  want  those  of  us  who  are

 experts  in  constitutional  law  to
 examine  and  see  if  article  302  is  the
 most  appropriate  article  to  be  invoked
 for  giving  such  assistance.  After  all,
 we  are  here  dealing  with  Part  XII
 of  the  Constitution  which  principally
 deals  with  freedom  of  inter-State
 trade,  commerce  and  intercourse.  In
 the  Statement  of  Objects  and  Reasons,
 we  find  it  mentioned  here  that  a  State
 law  is  not  likely  to  be  as  effective
 as  a  central  law.  I  presume  that
 according  to  Government  it  is  possible
 to  have  a  State  law  to  check  this
 import  of  these  spirituous  medicinal
 preparations—to  save  the  prohibition
 policy.  I  would  also  draw  attention
 to  article  304(b),  under  which  also  it
 is  possible  for  a  State  to  have  some
 kind  of  law  to  restrict  imports  of  such
 preparations  into  its  jurisdiction,  of
 course,  in  this  case  with  the  sanction
 of  the  President.  I  have  no  doubt
 that  for  a  good  cause  like  this  there
 would  be  no  difficulty  in  obtaining
 the  sanction  of  the  President.  How-
 ever,  I  am  leaving  these  matters  here
 to  be  examined  further  by  such  of
 the  Members  who  are  experts  in
 Constitutional  Law.  I  personally  have
 my  own  misgivings.  With  this  one
 personal  reservation.  I  request  the
 House  to  give  its  wholehearted  support
 to  this  measure.

 Shri  Dhulekar  (Jhansi  Distt—
 South):  There  can  be  no  two  opinions
 on  the  question  that  we  should  check
 the  use  of  spirituous  Hquors  to  the

 १9५6

 .
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 extent  that  we  should  benefit  our
 country.  I  have  a  very  great  com-
 plaint  against  hon.  Ministers  who
 have  sponsored  different  Bills  that
 they  never  care  for  the  speeches  that
 are  made  by  different  Members  on
 different  Bills  and  they  never  try  to
 see  what  objections  were  placed  in
 connection  with  the  previous  Bills.
 The  greater  complaint  is  that  our
 speeches  are  never  analysed  and
 never  considered  by  the  Cabinet,  but
 only  by  the  Minister  of  Health  or  the
 Minister  of  Finance  or  the  Minister
 today  who  is  piloting  this  Bill.  These
 Ministers  never  care  to  see  what  are
 the  real  objections  that  we  have
 placed  before  them  Simply  to  say
 that  because  this  is  a  Bill  in  which
 the  words  “spirituous  liquor”  occur
 and  because  one  Mr.  Dhulekar  is
 always  advocating  the  cause  of
 ayurveda,  the  point  of  view  that  was
 placed  before  should  not  be  consider-
 ed,  is  not  understandable.  I  challenge
 the  hon.  Minister  to  reply  to  this
 question  whether  one  bottle  of  asar—
 drakshasav—can  be  consumed  by  one
 person  and  th  he  would  become
 tipsy  or  whether  he  would  get  greater
 sexual  pleasure.  Always  spirituous
 liquors  are  used  for  two  purposes.
 The  first  purpose  is  to  become  tipsy,
 and  after  some  time,  to  forget  the
 worries  of  this  world.  The  second
 purpose  is  this.  These  spirituous
 liquors  are  taken  for  enhancing  the
 sexual  pleasure.  I  want  the  hon.
 Health  Minister  to  prove  whether
 ayurvedic  medicines  called  asav  and
 arishta  have  ever  done  this  thing  or
 not.

 Mr,  Deputy-Speaker:  Do  they  con-
 tain  a  percentage  of  alcohol?

 Shri  Dhulekar:  Yes.  I  want  a  reply
 from  the  hon.  Minister  before  this
 Bill  is  proceeded  with  why  asavs  and
 ह. 11.15  should  be  puttoa  check,
 Why  don’t  you  put  this  check  on
 medicinal  preparations  containing
 alcohol,  whether  self-generated  or
 otherwise,  of  such  @nd  such  degree  in
 them?  For  example,  if  it  contains
 30  per  cent.,  5  per  cent.  or  20  per
 cent.,  it  will  be  considered  a  spirituous
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 Lquor  and  if  it  does  not  contain  that
 much,  it  will  not  be  considered  na
 I  got  an  assurance  from  the  hon.
 Finance  Minister  that  when  the  rules
 would  be  made,  it  would  be  definitely
 put  in  the  rules  that  only  those  aseve
 will  be  included  as  spirituous  liquor
 which  will  contain  a  particular  per-
 centage  or  amount  of  alcahol.

 Then,  I  again  put  a  direct  question
 to  the  hon.  Minister  and  also  to  Shri
 Gandhi  as  they  were  talking  about
 tinctures.  Have  they  ever  seen  vaid's
 shops  surrounded  by  a  hundred  people
 in  Bombay?  Nobody  has  seen  it.  If
 it  is  spirituous  liquor,  why  do  not
 people  flock  round  the  shops  of  voids?

 Shri  द  B.  Gandhi:  Neither  are  they
 standing  before  the  chemists’  shops.

 Shri  Dhulekar:  You  have  given  the
 figures  of  enhanced  sale  in  tinctures,
 eau-de-cologne,  etc.  Why  don't  you
 produce  figures  showing,  say,  that  in
 the  Bombay  State  previous  to  proni-
 bition,  10,000  gallons  were  sold  of
 asavs,  and  now  about  2,00,000  gallons
 are  sold?

 Mr.  Deputy-Speaker:  Are  asava
 prohibited  under  this  Bill?

 Shri  Dhulekar:  Yes,  because  they
 have  said  in  the  Bill  “self-generated”.

 Shri  BE.  S.  Diwan  (Osmanabad):
 The  sale  of  asays  is  being  controlled
 by  the  Government,  though  they  are
 not  prohibited.

 Mr.  Deputy-Speaker:  Is  it  the  con-
 tention  of  the  hon.  Member  that  asave
 and  arishtas  contain  this  chemical
 compound  C,H,O  ?

 Shri  Dhulekar:  My  submission  is
 that  they  certainly  contain  alcohol,
 but  they  contain  such  a  small  quantity
 of  it  that  they  can  never  be  called
 a  spirituous  liquor.  You  are  con-
 trolling  prohibition.  Very  well  You
 are  controlling  drink  I  do  not
 question  your  right  to  stop  all  those
 things,  which  under  the  cover  of
 medicine  may  be  used  as  spirituous
 liquor.  I  have  been  putting  this
 question  before  the  House.  The
 Director-General  of  Health  is  there
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 and  the  Council  of  Medical  Research
 is  there.  You  have  got  a  legion  of
 doctors  in  the  country.  Why  should
 they  not  come  out  with  a  report  that
 asavs  and  arishtas  ere  things  which
 are  used  as  wine,  people  are  going
 tipsy,  thousands  of  bottles  of  asavs
 and  arishtas  are  being  used  as  liquor?
 In  that  case,  I  will  certainly  submit
 to  it.  You  wunt  to  kill  Ayurveda  in
 this  way.  My  complaint  is  this.  No
 hon.  Minister  puts  forward  our
 speeches  before  the  Cabinet.  Why  are
 they  not  placed  before  the  Cabinet?
 My  request  is  that  our  plea  should
 be  placed  before  the  whole  Cabinet
 and  then  let  the  thing  be  decided  on
 the  floor  of  the  House.  We  have  got
 the  strength  of  passing  any  law
 because  we  have  got  a  majority.  Some
 time  ago  when  a  duty  was  levied,  a
 promise  was  given  that  if  it  is  found
 that  asavs  and  arishtas  contain  a
 particular  degree  of  alcohol  in  them,
 then  only  they  will  be  considered
 spirituous  drink.  Why  do  you  put  the
 word  ‘medicinal’?  You  can  say  ‘any
 Preparation’.  But  you  say  ‘any
 medicinal  preparation  containing
 alcohol  whether  self-generated  oF

 Mr.  Deputy-Speaker:  Hon.  Member
 wants  eiemption  to  asavas  and
 arishtas.  Is  that  the  point?

 Shri  Dhulekar:  I  want  exemption
 for  those  medicinal  preparations
 which  may  contain  alcohol  but  which
 cannot  be  used  as  spirituous  liquors
 or  beverage.

 Mr.  Deputy-Speaker:  Such  medi-
 eines  will  be  given  free  licence  for
 being  imported.

 Shri  Dhulekar:  I  put  =  another
 question.  We  are  Indians.  Everybody
 knows  that  a  Brahmin  cannot  take
 wine.  Have  you  heard  of  a  case  of
 a  Brahmin  taking  asava  and  having
 been  ex-communicated  in  the  whole
 history  of  India.  Show  me  an  instance
 where  a  Brahmin  had  been  ex-
 ecemmunicated  in  any  part  of  the
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 country  during  these  thousands  of

 years  for  tdking  asava  or  arishta
 because  it  was  spirituous.

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo):  They
 were  not  ex-communicated  even  for
 taking  whisky.

 Mr.  Deputy-Spesaker:  I  am  afraid
 the  hon.  Member  is  under  a  mis-
 apprehension.  There  is  nothing  parti-
 cularly  with  respect  to  asavas  unless
 hon.  Member  wishes  that  whatever  It
 might  contain,  it  ought  to  be  exempt-
 ed.  Otherwise,  there  is  nothing  to
 prevent  the  Government  from  giving
 free  licence  for  the  import.

 Shri  Dhulekar:  From  the  scientific
 point  of  view,  I  say  that  self-generated
 alcohol  cannot  be  of  such  a  degree
 as  to  give  a  man  any  kind  of  tipsiness
 or  sexual  pleasure.  That  is  my
 scientific  definition  of  it.  Therefore,
 persons  were  prevented  from  drinking
 wine  and  those  who  did  were  ex-
 communicated.  But  they  were  never.
 prohibited  from  using  asavas  or
 arishtas  because  they  did  not  serve
 that  purpose  at  all.  Therefore,  to
 define  spirituous  preparation  as  ‘any
 medicinal  preparation,  etc,  etc.”  is

 wrong.  This  should  be  investigated.
 Under  the  cover  of  prohibition  and
 ban  on  wine,  you  are  doing  something
 which  is  harmful  to  the  country.
 What  did  hon.  Member  Shri  Frank
 Anthony  say?  And  why  did  he  say
 so?  He  did  because  he  found  that
 what  you  had  done  was  not  in  the
 proper  manner.  If  this  definition  is
 kept,  what  will  happen?  Two  bottles
 of  asava  cannot  be  tdken  to  Bombay
 State;  a  person  should  take  a  licence.
 Why  should  he  take  a  licence  when
 he  is  quite  innocent  and  when  it  does
 not  produce  any  harmful  effects?
 First  of  all  you  should  prove  in  this
 House  that  asavas  and  arishtas  which
 are  written  in  Ayurvedic  books  are
 of  such  a  nature  that  you  have  to
 control  them.  If  you  prove  that  it  is
 a  spirituous  preparation  of  such  a
 nature,  there  should  be  inter-State
 control  and  I  have  no  objection  to  it.
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 Shri  Kamath:  Sir,  an  assurance
 was  given  in  this  House  on  Thuraday
 by  the  Speaker  before  my  motion
 was  taken  up  and  he  said  that  if  a
 business  was  taken  up  and  it  was  felt
 in  the  House  that  more  time  was
 required,  it  might  well  be  extended
 by  taking  the  consensus  of  opinion  in
 the  House.  There  was  a  categorical
 assurance.  I,  therefore,  move  that  the
 time  may  be  extended.

 Shri  8.  S.  More:  I  am  trying  to
 subject  this  particular  measure  to  my
 scrutiny  more  as  a  lawyer.  I  am  not
 taking  my  stand  on  the  morality  or
 otherwise.  But  the  real  question  is:
 how  far  the  prohibition  which  has
 been  put  into  effect  in  the  different
 States  is  capable  of  legal  enforcement
 and  how  far  this  particular  measure,
 if  enacted,  will  supplement  the  efforts
 of  those  who  are  out  to  make  prohi-
 bition  illegal  distillation  proof.

 I  come  from  a  province  which  can
 very  proudly  say  that  it  was  the  first
 to  introduce  prohibition.  But  we  will
 have  to  admit  with  a  lot  of  shame
 that  prohibition  has  failed  there
 completely  and  entirely.  One  I.C.S.
 officer  was  commissioned  to  go  into
 the  working  of  this  and  Mr.  Bhansali
 submitted  a  report  and  he  had  so
 many  things  to  say  about  this.  I  am
 not  going  into  the  ethics  of  prohibition
 but  I  am  going  to  tell  you  and  this
 House  the  evil  effects  and  the  legal
 consequences  which  have  emerged
 from  this,  Criminal  law  practitioners
 in  the  Bombay  State  have  realised—
 some  to  their  grief  and  some  to  their
 advantage—that  as  far  as  prohibition
 cases  are  concerned,  it  is  not  the
 evidence  that  matters......

 Wir.  Deputy-Speaker:  Prohibition  or
 ao  prohibition,  does  the  hon.  Member
 want  all  sorts  of  wretched  things  to
 be  manufactured?  If  they  drink
 alcohol  directly  that  is  one  thing  but
 here  the  preparations  are  varnish,  etc.

 Shri  S.  8,  More:  Your  question  is
 perfectly  legitimate.  But  my  sub-
 mussion  us  this.  Assuming  for  the
 sake  of  argument  that  there  are  so
 many  wretched  things  which  are

 Commerce)  Control  Bill
 harmful  and  injurious  to  the  health,
 I  ask  whether  the  law  that  is  being
 sought  to  be  placed  on  the  statute
 book  will  serve  the  purpose  or
 whether  it  will  be  an  engine  of
 persecution  or  a  strong  and  weighty
 weapon  in  the  hands  of  blackmailers.
 If  prohibition  in  certain  provinces
 where  it  has  been  put  into  effect  has
 bred  corruption  and  taken  it  to  the
 very  roots  of  the  administration,  then
 this  measure  will  take  it  to  the  non-
 prohibition  States  because  it  applies
 to  the  whole  of  India.  What  is  the
 purpose?  From  the  Bombay  State
 spread  so  many  tinctures  and  ginger
 beers  and  all  that  sort  of  thing.  An
 attempt  is  being  made  by  this  measure
 to  stop  this  flow  which  is  more
 powerful  than  the  flood  of  Brahma-
 putra—I  should  say  it  is  worse.  That
 is  the  purpose,  if  I  have  understood
 the  Bill  correctly.

 What  will  be  the  effect?  Please
 read  clause  3(b):

 “No  person  shall,  in  the  course
 of  inter-State  trade  and
 export  from  any  State  or  trans
 port  from  one  place  to  another
 or  sel)  any  spirituous  preparation
 for  the  purpose  of  its  importation
 into  a  prohibition  State.”
 How  can  all.these  stages  be  watched

 rigilantly  and
 controlled?  Take  an

 tance.  Assam  something  is
 manufactured;  then  it  is  sold  by  that
 manufacturer  to  a  man  from  Bengal; from  Bengal  he  travels  to  Punjab  and
 from  Punjab  the  goods  may  go  to
 Gujerat  and  from  there  it  infiltrates
 into  the  Bombay  State.  According  to
 this  particular  clause,  all  those
 persons  who  might  have  contributed
 to  its  arrival  at  Bombay  from  Assam will  be  responsible  and  will  come
 under  the  penal  clause.  If  that  is  so, it  will  be  a  very  mischievous  weapon in  the  hands  of  those  who  will  be
 called  upon  to  suppress  it.

 Government
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 on  the  statute  book  under  item  42  of
 List  I—Trade  and  Commerce.  But,
 its  real  purpose  is  not  to  put  restric-
 tions  on  trade  and  commerce  from
 the  trade  aspect  of  it;  it  is  from  some
 other  aspect  and  I  have  got  my  own
 doubts.  It  is  not  the  practice  of  this
 House  to  go  into  the  constitutional
 validity  of  the  matter  and  therefore,
 I  will  not  raise  that  point.  I  will
 simply  content  myself  by  raising  the
 suspicion  by  expressing  my  own
 doubts.

 I  do  agree  with  my  friend  Shri
 Frank  Anthony  that  the  well-known
 principles  of  criminal  justice  and
 fairplay  have  been  thrown  overboard.
 Take,  for  instance,  this  clause  8.  An
 army  of  officers  belonging  to  different
 departments  is  endowed  with  all  the
 powers  of  going  into  anybody’s  house.
 There  is  a  conception  under  the
 English  Law  that  an  Englishman's
 house  is  his  castle  and  unless  certain
 conditions  are  present  nobody  can
 enter  that  castle.  Now,  what  happens
 here?  Our  castles  are  reduced  to  the
 state  of  mud.  huts  and  anybody  can
 go  into  that  mud  hut  at  any  time,
 Sir,  I  should  like  just  to  put  a  case
 to  illustrate  my  point.  Supposing
 any  Member  who  happens  to  be  an
 Opposition  Member  here  is  on  the
 plan  of  somebody  else  who  is  out  for
 blackmailing,  then  he  has  only  to
 convey  the  information:  “Well,  Shri
 More  is  possessing  something”  to  an
 officer.  That  officer  can  go  at  any
 odd  time  and  he  can  knock  at  my
 door.  If  after  doing  some  good  work,
 which  I  am  supposed  to  do  here,  I
 feel  exhausted  and  I  am  not  in  a
 mind  to  open  the  door—because  I  do
 not  know  what  is  the  purpose  of-  the
 visit—that  officer  can  break  open  the
 door  and  look  upon  my  refusal  to
 open  my  door  as  positive  resistance
 to  his  attack,  That  is  what  is  said
 here:  “In  case  of  resistance,  break
 open  any  door  and  remove  any  other
 obstacle  to  such  entry”.  Shri  More
 will  be  the  poor  obstacle  coming  in
 his  way  and  he  can  fairly  knock  him
 out.  That  will  be  perfectly  all  right
 and  this  officer  who  has  become  the
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 instrument,  whether  conscientiously
 or  unconscientiously,  of  someone  who
 is  out  to  trap  Shri  More,  will  be
 protected  by  this  good  clause.  I  will
 be  placed  in  the  dock  and  then  I  will
 have  to  disprove  the  presumption  that  .
 whatever  is  found  with  me......

 Shri  A.  M.  Thomas  (Ernakulam):
 What  do  you  think  if  Pandit  Thakur
 Das  Bhargava’s  arnendment  is  accept-
 ed?

 Shri  Frank  Anthony:  That  is  noth-
 ing.

 Shri  S.  5.  More:  I  am  not  so  hopeful
 that  his  amendment  will  be  accepted.
 He  is  in  the  habit  of  giving  very
 good  amendments  but  they  meet  the
 fate  which  usually  amendments  meet
 in  this  House.  Therefore,  my  sub-
 mission  is  that  this  Bill  is  going  to
 ride  like  a  coach  through  all  our
 objections  and.  the  points  that  we
 raise,  though  we  may  be  interested
 in  strengthening  prohibition.  I  know
 that  drinking  is  an  evil  It  is  a  very
 bad  thing  and  it  has  ruined  many
 houses.  But,  we  politicians  also  know
 that  the  drink  addict  is  as  bad  as  the
 election  addict.  It  is  not  only  liquor
 which  is  an  intoxicant  but  even
 power  also  is  an  intoxicant.  There-
 fore,  there  are  so  many  things  which
 have  to  be  prohibited  and  banned.

 We  are  minting  legislation  like
 anything.  The  legal  profession  is
 bewildered.  The  legal  people  are  at  ,
 a  loss  to  know  what  Is  going  to  come
 off  tomorrow.  If  they  take  up  a  case
 and  something  comes  off  tomorrow
 then  the  whole  thing  goes  out.

 Mr.  Deputy-Speaker:  Of  all  the
 professions  why  should  the  legal
 profession  be  upset?

 Shri  8.  S.  More:  My  submission  is
 that,  with  all  my  best  sympathy  for
 prohibition  I  would  say  that  the
 efforts  of  those—I  do  admire  their
 efforts—who  are  out  for  it,  are  mis-
 Placed  efforts  and  they  are  not
 producing  good  results.  On  the
 contrary  they  have  become  a  charter
 to  the  illegal  distiller.  Sir,  with  your
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 permission  I  will  quote  a  case  in  a
 minute  and  then  close.  Once  a  boy
 in  his  teens  was  taken  to  the  jails.
 A  friend  of  mine  was  in  jail  and  he
 was  out  to  reform  that  boy.

 Shri  Kamath:  In  Sholapur  or
 Bombay?

 Shri  8,  8.  More:  I  am  not  going  to
 give  the  location  of  the  case  for  the
 information  of  my  friend.  My  friend
 in  the  jail  who  was  out  to  reform
 the  boy  said:  “Well,  my  young  boy:
 you  are  the  future  hope  of  our
 country.  Why  do  you  come  here
 under  this  prohibition?”  The  boy
 said:  “I  have  to  live.  What  can  I  do?”
 My  friend  told  him:  “You  can  go  to
 the  country-side  and  do  some  agri-
 cultural  work”.  The  boy  asked:  “Sir,
 if  I  follow  your  advice  what  will  be
 the  wages  that  I  get?  I  shall  get  a
 rupee  and  a  half.  That  will  not  be
 enough  for  me.”  Then  my  friend  told
 the  boy:  “In  that  case  you  can  go  to
 the  city  and  get  some  employment”.
 To  that,  the  boy  replied:  “I  am  not
 sufficiently  educated  to  get  employ-
 ment.  All  the  same  I  can  get  Rs.  2
 per  day.”  Then  the  boy  said:  “Mr.
 Reformer,  I  am  in  this  business.  I
 am  distributing  20  bottles  per  day
 and  I  get  a  commission  of  Rs.  2  per
 bottle  and  when  I  am  here  in  jail  the
 good  friends  of  mine  who  have
 dragged  me  into  this  business  are
 giving  Rs.  200  per  month  during  my
 absence  to  my  aged  mother.  She  has
 been  to  see  me  this  morning  and  she
 has  said  that  some  unknown  person
 went  and  handed  her  a  _  closed
 envelope  which  contained  Rs.  200.
 Now,  do  you  say  that  I  should  go  and
 do  agricultural  labour  or  I  should  go
 to  some  other  employment?”  I  am
 not  narrating  this  instance  because
 many  persons  who  are  in  other
 professions  may  be  tempted  to  come
 into  this  business  and  I  will  be  hauled
 up  for  abetment,  and  for  making
 prohibition  unsuccessful.  Sir,  in
 Poona  particularly—ledve  aside
 Bombay—it  has  a  bad  reputation  as
 far  as  goondaism  is  concerned  for  a
 very  long  time.  (Shri  Asoka  Mehta:
 Question.)  The  question  is  from  the
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 proper  quarter  to  which  I  refer.  In
 Poona  these  illegal  distillers  have
 divided  into  two  camps.  They  have
 roped  in  all  the  goondas.  As  far  as
 unemployment  is  concerned  some
 innocent  people  are  finding  this
 employment,  but  those  who  have
 some  element  of  goondaism  are
 Properly  employed.  They  go  on
 murdering.  In  our  Poona  city,  which
 I  am  referring  to,  so  many  murders
 have  taken  place  in  the  open.  When
 a  man  is  murdered  his  funeral  is
 attended  by  thousands  of  persons.
 They  go  on  brandishing  their  knives
 saying:

 खून  का  बदला  खून  से  लेंगे

 The  police  in  a  very  pitiable  manner
 go  on  watching  the  whole  show,  with
 what  motive,  I  do  not  know.  I  say
 Sir,  that  prohibition  by  Draconian  law
 would  not  be  successful  We  should

 atria
 the  social  conditions  by

 wi  the  drink  craving  ought  to  be
 removed.  In  Russia  and  some  other
 countries—I  can  now  very  well
 mention  Russia  because  our  Prime
 Minister  has  come  back  from  Russia
 leaving  part  of  his  heart  there  and
 the  odium  that  attached  to  the  utter-
 ance  of  those  who  talked
 has  gone.

 about  Russia

 conditions.  They  went  to  the  root
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 available  by  science.  For  instance,  if
 a  man  has  put  in  sufficient  labour
 that  man  can  take  a  peg  or  two.  I
 will  not  say  that  he  should  not  do  it.
 As  tea  is  permissible  and  as  coffee  is

 permissible  to  a  South  Indian,  so  also
 a  peg  or  two  should  be  permitted  to
 Shri  Frank  Anthony  and  others.  We
 should  not  pass  such  laws  which  are
 incapable  of  enforcement,  which  will
 only  generate  corruption,  which  will
 only  help  blackmailers  and  which
 will  only  help  those  who  are  out  to
 wreak  their  vengeance  on  others.

 With  these  words  I  express  my  full
 support  theoretically  to  such  measures
 but  all  the  samme  I  am  very  diffident
 in  giving  my  wholehearted  support
 because  my  mind  is  full  of  many
 doubts  that  I  cannot  say  that  this  Bill
 will  serve  the  object  for  which  it  is
 designed.

 Mr.  Deputy-Speaker:  Now,  the  hon.
 Minister.  I  will  call  Pandit  Thakur
 Das  and  others  on  the  amendments.

 Pandit  Thakur  Das  Bhargava:  Some
 of  them  have  been  given  today.  I
 kmow  the  fate  of  these  amendments.

 Mr.  Depnty-Speaker:  I  will  call
 upon  him  to  speak  on  the  amend-
 ments.

 Pandit  Thakur  Das  Bhargava:  I
 have  sent  l4  amendments  today  which
 perhaps  will  not  be  allowed.  I  want
 to  say  something  about  them

 Mr.  Deputy-Speaker:  With  regard
 to  his  amendments  and  also  relating
 to  any  other  amendment,  he  can  speak
 then.

 Pandit  Thakur  Das  Bhargava:  On
 my  44  new  amendments  also?

 2  P.M.

 Mr.  Deputy-Speaker:  Anything  on
 this  earth  So  far  as  such  amend-
 ments  are  concerned,  I  am
 trying  to  divide  the  time
 available  among  the  hon.  Members.
 I  will  now  call  upon  the  hon.  Minister
 and  I  will  give  opportunity  for  those
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 Members  who  have  not  spoken,  later
 on.

 Shri  Frank  Anthony:  May  I  request
 you  to  hold  over  the  discussion  on
 the  amendments  till  tomorrow?  There
 are  very  many  controversial  matters
 that  have  come  up  and  some  of  us
 have  not  spoken  yet.

 Mr.  Depnty-Speaker:  The  amend-
 ments  have  been  there  all  along.
 Regarding  the  amendments  that  have
 been  tabled  today,  unless  the  hon.
 Minister  accepts,  I  do  not  waive
 notice.  That  is  the  practice.

 Shri  Frank  Anthony:  There  are
 certain  basic  objections.  We  have
 had  no  time  to  study  them.

 Mr.  Deputy-Speaker:  We  will  get
 along  with  the  amendments.  The
 hon.  Members  may  speak  then.  I  will
 now  call  upon  the  hon.  Minister.

 The  Deputy  Minister  for  Commerce
 and  Industry  (Shri  Kanunge):  My
 task  has  been  made  very  simple  and
 I  am  grateful  to  the  Members  of  the
 House  for  saving  me  the  trouble  of
 defending  the  Bill  which  has  been
 introduced  in  this  House.  I  cannot
 do  better  than  Shrimati  Suchete
 Kripalani  and  Shri  ्  B.  Gandhi  and
 others  who  have  spoken  on  this  Bill

 I  do  not  want  to  go  into  a  disserta-
 tion  on  the  merits  or  demerits  of
 prohibition,  The  Bill,  as  Shri  Frank
 Anthony  has  described,  is  only  meant
 to  plug  a  small  leak.  Whether  there
 are  big  leaks  or  whether  the  ship  is
 not  sea-worthy,  I  am  not  here  to
 discuss  that  point.  I  have  to  see
 whether  the  provisions  of  this  Bil.
 will  serve  the  purpose  for  which  they
 are  meant  and  the  limited  purpose  of
 this  Bill  is  to  regulate  the  inter-State
 trade  in  particular  commodities.

 Shri  S.  S.  More  has  raised  some
 doubts.  I  myself  have  none.  The
 point  is  that  this  particular  measvre
 has  been  introduced  in  this  House
 after  a  good  deal  of  discussion  and  a
 good  deal  of  consideration.  All  the
 States  have  been  consulted  and  it  has
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 been  presented  with  the  full  know-
 ३९०६९  that  it  is  going  to  put  certain
 restrictions  on  trade  which  is  not
 desirable:  I  mean  ‘trade’  in  the  broad
 sense  of  the  term.  The  Bill  merely
 provides  for  regulating  in  such  a  way
 that  the  States  and  the  Central
 Government  know  what  is  happening
 aad  how  it  is  happening.

 ‘There  have  beer  objections  about
 certain  salutary  provisions  of  criminal
 jurisprudence  and  all  that.  I  need
 not  go  into  them.  These  provisions
 are  not  new  to  this  Bill  The  urgency
 has  been  felt  by  the  administrations
 who  have  got  to  deal  with  this  matter
 of  the  existing  laws  like  the  Drugs
 Act,  the  Abkari  Act,  etc.,  and  it  is
 found  that  those  laws  are  not  adequate
 for  the  purpose  as  has  been  described
 well  by  several  speakers.  Therefore,
 I  submit  that  this  Bill,  when  accepted
 by  the  House,  will  serve  the  purpose
 of  regulating  the  trade  in  spirituous
 preparations  so  that  legitimate  trade
 in  that  line  will  not  be  hindered  or
 hurt  and  the  undesirable  aspects  of
 the  trade—misuse  of  medicinal]  pre-
 parations  and  misuse  of  similar
 material,  etc—will  be  prevented.
 That  being  the  limited  purpose  of  the
 Bill,  I  hope  that  the  Bill  will  be
 accepted  by  the  House.

 As  regards  the  amendments,  with-
 out  anticipating  what  amendment  are
 permitted  and  what  amendments  are
 not  permitted,  I  may  say  that  most
 of  them  are  such  that  they  make  the
 purpose  of  the  Bill  nugatory.  I  wil
 speak  on  them  when  they  are  dis-
 cussed  and  I  am  prepared  to  accept
 any  reasonable  amendments,  and
 partic  larly  the  one  by  Pandit  Thakur
 Das  Bhargava  if  it  is  re-worded.

 Shri  Dhulekar:  May  I  put  a
 question?  Can  a  box  of  homoeopathic
 medicine.  be  despatched  from  Calcutta
 to  Bombay,  according  to  this  Bill,
 without  getting  a  licence?

 Shri  Kanungo:  Everything  can  be
 despatched  ‘but  only  under  the  rules
 that  are  provided.

 Commerce)  Control  Bili
 Shri  Dhulekar:  Even  a  package

 containing  just  Rs.  §  worth  of  such
 medicine  cannot  be  sent.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  make  provision
 for  the  imposition  in  the  public
 interest  of  certain  restrictions  on.
 inter-State  trade  and  commerce.
 in  spirituous  medicinal  and  other
 preparations  and  to  provide  for
 matters  connected  therewith,  be.
 taken  into  consideration.”

 The  motion  was  adopted.

 Clause  2.—  (Definitions)

 ‘Shri  Kamath:  I  beg  to  move:

 In  page  2,  line  2,  for  “medicinal™
 substitute  “non-medicinal”,

 Firstly,  may  I  briefly  invite  the.
 attention  of  the  House  to  the  Consti-
 tutional  provisions  in  this  context,.
 and  secondly,  how,  if  this  amendment
 is  not  accepted,  a  number  of  difficulties.
 will  arise  in  the  execution  of  this
 law.  I  am  convinced  that  this  Bim
 bears  on  its  face  the  imprint  af:
 Bombay's  Chief  Minister,  Shri
 Desai,  and  I  am  sure  that  that  is  the
 only  State  which  has  requested  tha.
 Central  Government  to  move  in  this
 matter.

 An  Hon.  Member:  Madras  also.
 Shri  Kamath:  Not  with  as  much. force  as  Shri  Morarji  Desai  put  in

 The  Bombay  Prohibition  is  so  interest- ing  that  the  Supreme  Court  has  had to  interfere  in  that  matter.  That  Act
 said  that  no  person  shall  manufacture liquor,  no  person  shall  export  liquor, no  person  shall  sell  liquor,  etc,

 "

 Mr,  Deputy-Speaker:  The  simple point  is,  “for  ‘medicinal’,  substitute ‘non-medicinal’”.  That  is  only:
 question.  she

 Shri  Kamath:  Article  47  of  the Constitution  says  that  the  State  shall
 endeavour  to  bring  about  prohibition of  the  consumption  except  for  medi- cinal  purposes  of  intoxicating  drinks
 and  of  such  drugs  which  are  injurious to  health..  Of  course,  thig  is  only  the-
 second  part  of  that  article.
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 Mr.  Deputy-Speaker:  The  pumt  is
 that  in  the  guise  of  medicinal  pre-
 parations  many  things  are  done.  Some
 medicines  are  707९  of  alcoholic  drinks
 than  medicines.  So,  it  has  to  be
 regulated  by  rule.

 Shri  Kamath:  I  am  coming  to  that
 The  State  is  shirking  its  duties  and
 its  responsibilities  in  this  matter.
 What  would  have  been  more  to  the
 point  and  more  correct  and  more
 proper  was  that  the  State,  through  its
 machinery,  should  certify  the  pre-
 parations  as  medicinal  and  non-
 Medicinal.  As  far  as  non-medicinal
 preparations  are  concerned,  this  Act
 would  apply.  As  far  as  medicinal
 preparations  are  concerned,  there
 would  be  no  restriction  whatever  on
 the  import,  export,  transport,  sale,
 carriage  or  even  personal  possession

 and  consumption.  I  will  explain  the
 practical  difficulty  that  might  arise.
 Suppose  I  want  to  take  a  preparation
 mentioned  in  this  Supreme  Court
 Judgment  of  955—B.  ७.  Phos....

 Mr.  Deputy-Speaker:  What  is  it  that
 the  hon.  Member  is  referring  to?

 Shri  Kamath:  I  am  referring  to  a
 recent  judgment  delivered  in  Febru-
 ary,  955  in  which  the  Supreme
 Court  acquitted  the  Regional  Trans-
 port  Officer,  Bombay  who  was
 convicted  by  the  Bombay  High  Court
 for  having  in  his  possession  some
 8.  G.  Phos  which  contains  17  per  cent.
 of  alcohol,  and  which  is  universally
 regarded  as  a  medicinal  preparation.
 J  will  not  refer  to  asavas  or  arishtas;
 but  suppose  I  want  to  take  a  bottle

 of  B.  G.  Phos  from  Nagpur  w
 Bombay....

 Mr.  Deputy-Speaker:  Nobody  pre-
 vents  you.

 Shri  Kamath:  But  I  will  have  two
 hold  a  licence,  because  Bombay  is  a
 State  where  there  is  complete  proni-
 bition.

 Mr.  Deputy-Speaker:  The  only  point
 which  the  Government  wants  Is  that
 it  should  have  the  right  to  find  out
 whether  8  particular  preparation  is
 really  medicinal  or  not.  If  it  is  really
 medicinal,  it  will  allow.

 (Inter-State  Trade  and
 Commerce)  Control  Bill

 Shri  Kamath:  If  the  Government
 certifies  that  a  preparation  is  medi-
 cinal,  that  would  be  much  better  than
 having  this  sort  of  blanket  provision.

 Mr.  Depnty-Speaker:  Clause  3  (l)
 Says:

 “No  person  shall,  in  the  course
 of  inter-State  trade  and  com-
 merce,—

 (a)  import  into  a  prohibition
 State  any  spirituous  preparation;
 or

 (b)  export  from  any  State  or
 transport  from  one  place  to  another
 or  sell  any  spirituous  preparation
 for  the  purpose  of  itg  importation
 into  a  prohibition  State;
 save  in  accordance  with  rules
 made  under  sub-section  (2)  and
 with  the  conditiong  of  any  licence
 for  that  purpose  which  he  may  be
 required  to  obtain  under  those
 rules.”
 Therefore,  there  is  nothing  prohi-

 biting  the  import  of  medicinal  prepa-
 rations  containing  alcohol.  Only  some
 rules  and  regulations  have  been  framed
 for  the  purpose  of  finding  out  whether
 a  certain  preparafion  js  a  medicine
 or  not.  I  do  not  see  how  else  the
 clause  can  be:  drafted.  Nobody  pre
 vents  the  import  of  bona  fide  prepa-
 rations;  the  Government  or  the  autho-
 rity  concerned  will  declare  whether  it
 is  bona  fide  or  not.

 Shri  Kamath:  Would  it  not  be  much
 more  easy  if  the  Government  certifies
 instead  of  adding  a  clause  like  tnis?
 If  we  have  the  word  “non-medicinul”,
 Government  will  certify  that  it  is
 non-medicinal  and  the  _  restrictions
 can  be  imposed.

 Mr.  Deputy-Speaker:  A  prepara-
 tion  which  is  medicinal  in  name  may
 Se  non-medicinal.  Therefore,  call  it  by
 any  name,  the  Government  have  the
 right  to  say  that  it  is  a  non-medicinal
 preparation.  It  is  one  thing  for  hon.
 Members  to  say  “we  shall  be  perfectly
 entitled  to  drink  to  our  hearts’  con.
 tent”;  on  the  other  hand  they  may  say,
 “in  the  interests  of  the  community,
 having  regard  to  Article  47  of  the
 Constitution,  something  should  be  done
 to  prevent  drinking.”  Therefore,  some
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 regulations  bad  to  be  made;  of  course
 the  regulations  ought  not  to  be  abused.

 Shri  8.  8.  More:  If  this  Bill  #ऋ
 passed,  the  result  will  be  that  all
 these  restrictions  will  be  imposed  on
 the  people  in  the  non-prohibition
 States  also.  The  whole  country  will
 be  affected.

 Mr,  Deputy-Speaker:  This  is  not  a
 blanket  provision  saying  that  nothing

 shall  be  imported  into  a  prohibition
 State.  Many  things  will  still  be
 allowed  to  be  imported.

 Shri  Kamath:  |  am  putting  forward
 a  practical  difficulty.  Suppose  I  wish
 to  take  a  dozen  bottles  of  B.  G.  Phos

 from  Nagpur  to  Bombay,  Bombay  is
 a  prohibition  State,  and  so,  will  I  not
 have  to  apply  for  a  permit?

 Shri  EKanungo:  If  it  is  not  for  trade
 you  need  not  apply  for  a  permit.

 Shri  Kamath:  I  have  known  people
 being  taken  from  Dadar  station  and
 interrogated  by  the  Bombay  police.

 Mr.  Deputy-Speaker:  Of  course
 powers  ought  not  to  be  abused.  I
 think  surely  the  Government  will
 take  sufficient  care,  especially  when
 hon,  Members  are  so  alert.

 Shri  Kamath:  Government  has  not
 taken  care;  it  has  been  so  indifferent
 to  public  health.  The  police  in  Bom-
 bay  have  oppressed  people......

 Mr.  Deputy-Speaker:  What  has  the
 hon.  Minister  to  say  about  harass-
 ment?

 Shri  Kanungo:  It  is  presumed  that
 any  harassment  that  occurs  in  the

 administration  of  law  will  be
 corrected.

 Mr,  Deputy-Speaker:  The  question
 is:

 In  page  2,  line  2,

 for  “medicinal”  substitute
 medicinal”.

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  There  are  no

 other  amendments  to  clause  2,  A
 number  of  amendments  have  been
 given  to  me  at  a  late  hour.  The  prac-
 tice  is  that  those  amendments  which

 “non-

 (Inter-State  Trade  and  goog
 Commerce)  Control  Bill

 are  brought  at  a  late  hour  will  only
 be  accepted  if  the  Govermment  ac-
 cepts  them!  otherwise  I  do  not  waive
 the  rule  of  notice.

 Shri  Kanungo:  After  the  speech  of
 Mr.  Dhulekar,  this  matter  was  con-

 sidered  carefully.  This  Bill  is  mainly
 designed  to  prevent  large-scale
 trading  under  uncontrolled  conditions
 in  bona  fide  inedicines  which  are  used
 for  mala  fide  purposes;  therefore,  I
 am  not  prepared  to  accept  the  amend-
 ments  received  late.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  3.—(  Control  of  inter-State
 trade  etc.)

 Mr.  Deputy-Speaker:  There  are  no
 amendments  to  clause  3.

 Pandit  Thakur  Dag  Bhargava  (Gur-
 gaon):  Before  the  clause  is  put  to  the
 vote  of  the  House,  I  want  to  speak
 on  it.

 Mr.  Deputy-Speaker:  To  what
 amendment  is  the  hon.  Member  refer-
 ring  to?

 Pandit  Thakur  Das  Bhargava:  My
 amendments  come  under  the  nile  of
 notice,

 Mr,  Deputy-Speaker:  But  I  under-
 stand  the  hon.  Minister  is  accepting
 a  couple  of  amendments  of  Pandit

 Bhargava.

 Pandit  Thakur  Das  Bhargava:
 Those  were  given  long  ago;  today  I
 gave  notice  of  about  4  amendments.

 Shri  Kanungo:  I  am  accepting  his
 amendment  No.  23  to  clause  8:

 In  page  3,  limes  32  and  33,
 omit  “any  other  persons  in  the

 company.”
 Mr.  Deputy-Speaker:  The  hon.

 Minister  accepts  amendment  No.  23,
 He  also  accepts  Pandit  Bhargava’s
 amendment  te  the  new  clause  0A.
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 Pandit  Thakur  Das  Bhargava:  My
 amendment  is  to  clause  0A  as
 amended  by  his  office.  At  the  same
 time  I  propose  to  speak  on  clause  3
 as  well  as  the  other  clauses.  My

 amendments  may  or  may  not  be

 eet:
 Regarding  clause  3()

 Shri  Kanungo:  I  have  already  said
 that  I  am  not  going  to  accept  any
 ‘amendments,

 Pandit  Thakur  Das  Bhargava:  Of
 course  it  rests  with  the  hon.  Minister
 to  accept  it  or  not;  but  so  far  as  the
 question  of  speaking  on  clauses  or

 Pointing  out  certain  things  is  con-
 cerned,  it  rests  with  the  Member.  I
 am  only  speaking  on  3()(b).

 Mr.  Deputy-Speaker:  Any  hon.
 Member  can  speak  on  any  clause
 which  is  put  to  the  vote  of  the  House.

 Pandit  Thakur  Das  Bhargava:
 Clause  3()(b)  reads  like  this:

 “No  person  shall,  in  the  course
 -of  inter-State  trade  and  commerce,
 export  from  any  State  or  trans-
 ‘port  from  one  place  to  another: or
 sell  any  spirituous  preparation
 ‘for  the  purpose  of  its  importation
 Into  a  prohibition  State.”

 My  humble  submission  is,  while
 telling  is  an  offence,  purchasing  is  not
 an  offence.  If  a  person  goes  from
 Bombay  or  any  other  State  and  wants
 to  import  these  things  and  sell  them
 in  Bombay,  the  purchaser  is  not
 guilty;  but  the  seller  is  guilty,  I  do
 not  understand  this.

 Mr.  Deputy-Speaker:  The  purchas-
 er  comes  #  under  the  Bombay  Act.
 Prohibition  is  only  on  import  into  or
 export  from  some  other  State  into  a
 certain  State,  Therefore,  unless

 there  ig  prohibition  which  makes  sale
 or  purchase  there  objectionable,  this
 would  not  apply  at  all  independently.

 Pandit  Thakur  Das  Bharecava:  Sup-
 pose  there  is  a  State  in  which  there
 is  no  prohibition.  A  person  who
 ‘goes  there  from  Bombay,  purchases
 certain  articles.  He  cannot  be  pro-
 secuted,

 (Inter-State  Trade  and
 Commerce)  Control  Bill

 Mr,  Deputy-Speaker:  No.
 Pandit  Thakur  Das  Bhargava:  But

 at  the  same  time,  a  person  who  sells
 can  be  prosecuted

 Mr.  Deputy-Speaker:  Except  in  ar
 unprohibited  area,  Anybody  who  is
 Selling  in  a  prohibited  area  wil!  ७2
 liable,

 Pandit  Thakur  Das  Bhargava:  Sup-
 pose  a  person  belongs  to  a  prohibited
 area.  He  is  liable.  I  sell  in  a  non-
 prohibited  area,  I  can  do  anything:
 I  can'manufacture  anything.  Suppose
 @  person  comes  from  Bombay  and
 wants  to  purchase  something.

 Mr,  Deputy-Speaker:  If  it  is  for
 the  purpose  of  carrying  it  to  Bombay....

 Pandit  Thakur  Das  Bhargava:  It  is
 for  the  purpose  of  importing  it  into
 Bombay.

 Mr.  Deputy-Speaker:  He  is  liable.
 Pandit  Thakur  Dag  Bhargava:  He

 ig  not  liable.  The  purchaser  is  not
 made  liable  here,

 Shri  8.  8.  More:  He  may  be  pro-
 secuted  within  the  limits  of  Bombay,

 Pandit  Thakur  Das  Bhargava:
 Even  there,  it  will  be  very  difficult
 to  get  him  convicted.  So  far  as,  the
 purchaser  in  a  prohibition  State  is

 “concerned,  he  is  immune  whereas  the
 person  who  sells  is  Mable.  If  they
 want  to  see  that  there  is  no  import
 into  Bombay,  they  should  prosecute
 the  purchasér  -also,

 Mr,  Deputy-Speaker:  He  will  come
 under  clause  (a).

 Pandit  Thakur  Das  Bhargava:  Im-
 porting  is  «  physical  act.  Clause  (b)
 deals  with  another  case.  “Export  from
 any  State  or  transport  from  one  place

 to  another  or  sell”  is  an  entirely  dif-
 ferent  matter.  Import  is  quite  different,
 Logic#lly,  the  purchaser  should
 have  been  made  much  more  guilty
 than  the  seller,  The  seller  may  not
 know,  but  the  purchaser  knows  that
 it  is  for  import  It  seems  to  me
 that  if  the  purchaser  is  made  guilty,
 it  would  be  much  better  and  the
 object  of  this  Bill  will  be  better

 achieved  by  making  the  purchaser
 guilty.
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 Mr,  Deputy-Speaker:  If  he  goes
 into  a  prohibited  area  with  these
 articles,  he  is  an  importer.

 Pandit  Thakur  Das  Bhargava:  As
 an  importer  he  will  be  guilty  under
 clause  (a).  Here  the  case  is  one  of
 exporting  from  any  State  or  trans-
 port  from  one  place  to  another  or
 sale.  The  purchaser  should  also  be
 brought  here.

 Mr  Deputy-Speaker:  A  man  who
 sells  will  be  guilty.  The  other  man
 when  he  gets  into  Bombay  he  will

 be  caught.

 Pandit  Thakur  Das  Bhargava:  Why
 at  that  time?  What  does  it  matter  if
 one  goes  to  a  prohibited  area  or  un
 unprohibited  area?  I  am  guilty  as
 soon  as  I  sell.  Why  is  not  the  pur-
 chaser  guilty?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  The  purchaser  goes
 away;  the  seller  is  there.

 Pandit  Thakur  Das  Bhargava:  The
 seller  can  part  with  his  goods  to
 anybody,  He  is  not  guilty.  If  he
 goes  to  a  non-prohibited  area,  he  can

 be  caught.  If  he  goes  to  a  prohibited
 area,  he  will  be  presecuted.  Where
 is  he  going  away  from  India,  though
 you  have  gone  from  here  to  there?
 The  length  of  the  arm  of  the  law  is

 great  and  he  could  be  arrested  -In

 any  place.  I  would  therefore  like

 that  so  far  ag  sale  is  concerned,  you
 may  introduce  the  word  ‘purchase’

 here>:

 .  Deputy-Speaker:  “Transport
 Pins  one  place  to  another”;  will  he

 not  come  under  this?

 Pandit  Thakur  Das  Bhargava:
 If  it

 is  a  sale  in  a  non-prohibited  area,
 there  must  be  export  or  transport.
 You  are  making  the  seller  guilty.
 Logically,  the  purchaser

 js  more

 guilty  than  the  seller.  It  is  but  wise
 to  include  the  purchaser.

 Mr.  Deputy-Speaker:  Unless  this
 ‘man  manufactures,  how  can  that  poor
 man  purchase?

 (Inter-State  Trade  and  9008
 Commerce)  Control  Bill

 Pandit  Thakur  Das  Bhargava:  You
 are  right.  If  you  had  allowed  me  to
 speak  in  the  first  stage,  I  would  have
 said  this  very  thing  that  you  are
 saying.  I  congratulate  the  hon.
 Minister  who  has  brought  this  Bill.
 It  would  be  better  if  the  Government
 had  taken  power  under  article  62  of
 the  Union  List  and  seen  that  all  these
 things  are  controlled.  First  of  all,
 you  allow  things  to  be  manufactured.
 Then,  you  want  to  put  inter-State
 control  and  see  that  they  are  not  sold
 away.  Why  do  you  allow  these  things
 to  be  manufactured?  Why  do  you
 allow  these  things  to  be  transported?

 Mr.  Deputy-Speaker:  Some  States
 have  not  introduced  prohibition  ‘so
 that  people  could  drink  to  their
 heart's  content.

 Pandit  Thakur  Das  Bhargava:
 Article  47  setting  out  the  directive
 principle  applies  to  the  whole  of
 India.  It  is  quite  wrong  to  suggest
 that  some  States  are  prohibited  and
 some  are  non-prohibited.  It  is  the
 duty  of  the  Government  to  see  that
 these  principles  of  directive  policy
 are  followed  in  all  States  equally.

 Mr.  Deputy-Speaker:  It  is  only  a
 directive.

 Pandit  Thakur  Das  Bhargava:  All
 directives  are  binding  upon  the
 Government.  I  know  that  liquor  is
 responsible  for  a  large  number  of
 murders  in  the  whole  of  India.  All
 the  evils  flow  from  out  of  this.  I  am
 glad

 oak
 this  Bill  has  been  brought.

 It  is  so  far  as  it  goes.  At  the
 same  time......

 Mr.  Depnty-Speaker:  What  I  am
 stating  for  the  consideration  of  the
 hon.  Member  is  this.  There  is  not
 even  an  amendment  that  every  pur-
 chaser  also  ought  to  have  been  brought
 within  the  clutches  of  the  law.

 Pandit  Thakur  Das  Bhargava:  I  have
 sent  in  the  amendment  today.  On
 the  29th  I  went  through  this  Bill
 I  have  sent  about  4  amendments
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 today.  It  is  very  unfortunate  that
 there  were  two  holidays  before  today.
 Even  if  there  is  no  amendment,  there
 is  no  bar.  We  are  all  working  in  a
 co-operative  spirit.  If  there  is  any
 amendment  which  would  help  to
 achieve  the  object  of  the  Bill  better,
 there  is  no  harm  in  accepting  the
 amendment.  Even  oral  amendments
 can  be  accepted.  You  may  remember
 that  in  the  Criminal  Procedure  Code
 (Amendment)  Bill,  so  many  oral
 amendments  were  accepted.

 Mr.  Depnty-Speaker:  Anyway,  it  is
 difficult  in  the  case  of  a  hasty  amend-
 ment  like  addition  of  purchase.  We
 do  not  know  what  it  will  lead  to.

 Pandit  Thakur  Das  Bhargava:  Seller
 and  purchaser  are  two  parts  in  the
 same  transaction.  As  regards  the
 other  amendments,  the  hon.  Minister
 may,  if  he  likes,  accept  any  of  them.
 I  am  helpless  under  the  rules.  I
 would  put  all  the  amendments  to  his
 consideration.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Minister  anything  to  say?  Pandit
 Thakur  Das  Bhargava  asks,  why  is
 the  purchaser  who  has  the  intention
 to  take  it  to  a  prohibited  area,  allowed
 to  go  scot-free?

 Shri  Kanungo:  It  is  very  difficult
 to  prove  the  intention  of  the  pur-
 chaser.  Intention  of  importing  into
 any  prohibited  State  is  a  difficult
 Proposition  to  prove.

 Pandit  Thakur  Das  Bhargava:  The
 hon.  Minister  is  right.  But,  it  is  much
 more  difficult  in  the  case  of  the  seller.

 Shri  Kanungo:  Therefore,  I  want  to
 stop  with  the  seller  and  not  get
 confused.

 i
 Mr.  Deputy-Speaker:  The  question

 “That  clause  3  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clause  4  was  added  to  the  Bill

 (Inter-State  Trade  and  9070
 Commerce)  Control  Bill

 Clause  5.—  (Penalties)

 Shri  M.  M.  Gandhi  (Panch  Mahals
 cum  Baroda  East):  I  beg  to  move:

 In  page  3,  for  lines  2  and  3

 for  lines  2  and  3  substitute:
 “two  years  and  also  with  fine

 which  may  extend  to  two  thousand
 rupees”.
 Shri  Kanungo:  I  am  not  accepting

 the  amendment  There  are  two
 opinions  on  it.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  3,  for  lines  2  and  3

 for  lines  2  and  3  substitute:
 “two  years  and  also  with  fine

 which  may  extend  to  two  thousand
 rupees”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  5  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill

 Clause  6.—(Procedure  to  be  followed
 by  magistrate)

 Pandit  Thakur  Das  Bhargava:  In
 respect  of  clause  6,  Shri  Frank
 Anthony  has  already  made  a_  point.
 I  have  given  notice  of  an  amendment.
 There  is  an  amendment  today.  I  am
 not  speaking  on  it  because  I  am  not
 allowed  to  speak  on  it  under  the
 Tules.  The  point  is  that  the  trial  will
 be  a  summary  one.  The  first  thing
 that  shall  have  to  be  proved  will  be
 that  the  sale  or  the  export,  if  it  comes
 under  clause  3  was  for  the  purpose  of
 its  importation  into  a  prohibition
 State.  The  hon.  Minister  just  now
 stated  that  it  is  too  difficult  to  prove
 in  the  case  of  a  seller.  He  is  perfectly
 right,

 Mr.  Deputy-Speaker:  What  he  sald
 was  that  it  is  too  difficult  to  prove
 in  the  case  of  a  seller:  much  more  is
 it  so  in  the  case  of  a  purchaser.
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 Pandit  Thakur  Das  Bhargava:  The
 Teal  gravamen  of  the  offence  is  selling
 for  importation  into  a  prohibition
 State.  It  is  very  difficult  to  prove
 this,  as  it  will  be  a  matter  between
 the  seller  and  the  purchaser.  No
 witnesses  will  be  present;  no  docu-
 ments  will  be  there,  or  even  if  there
 are  any  documents,  they  will  be  so
 drawn  as  not  to  indicate  the  purpose.
 In  this  transaction  both  the  parties
 will  try  to  conceal  the  purpose.  All
 this  would  mean  that  it  would  be  too
 difficult  to  prove  a  charge.  So,  every
 case  will  fail  unless  it  is  tried  sum-
 marily.

 Moreover,  we  have  got  this  tradition
 in  India:  people  are  very  much  afraid
 of  being  convicted.  Even  under  cases
 under  section  323,  if  there  is  a  con-
 viction  and  a  fine  of  say  Rs.  200  or
 Rs.  300,  he  appeals  up  to  the  Supreme
 Court.  This  is  because  people  do  not
 want  to  be  convicted.  It  is  a  very
 healthy  state  of  affairs:  people  are  s0
 particular  about  their  dignity  and
 respectability.  This  is  a  feature
 peculiar  to  India.  It  was  stated  on
 the  floor  of  this  House  some  time  back
 that  statistics  in  the  U.N.O  went  to
 show  that  Indians  were  the  people
 who  were  the  least  offence-minded  in
 the  whole  world.  If  you  wish  to
 maintain  this  sense  of  dignity  and
 respectability  of  the  people  of  our
 country,  you  ought  not  to  make  con-
 victions  very  cheap.  One  of  the
 strongest  arguments  advanced  by  us
 against  the  amendment  to  the  Criminal
 Procedure  Code  made  recently  was
 that  it  made  convictions  too  cheap.

 If  you  are  going  to  make  offences
 under  this  Act  triable  summarily,
 what  will  happen?  A  high  officer  of
 a  company,  a  secretary  of  a  company
 will  be  made  vicariously  guilty  under
 clause  9,  if  you  keep  it  as  it  is.  At
 the  same  time  the  powers  that  you
 are  giving  under  clause  8  are  simply
 unheard  of.  I  am  very  glad  that  the
 hon.  Minister  indicated  his  intention
 of  accepting  an  amendment  to-  this.
 I  have  never  seen  or  heard  of  a  law,
 in  my  life,  of  the  nature  which  is  now
 before  us,  under  which  any  person

 82  LSD—3.
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 on  this  earth  can  be  arrested,  whether
 he  is  guilty  or  not.

 Mr.  Deputy-Speaker:  Is  it  not
 possible  for  a  high  officer  of  a  com-
 pany  to  foist  the  Blame  on  a  chaprassi?

 Pandit  Thakur  Das  Bhargava:  What

 family  can  be  hauled  up,
 Person  is  considered  to  be  in  unlawful
 Possession  of  a  bottle  of  pre-
 paration.

 Mr.  Deputy-Speaker:  I  want  a
 clarification  from  the  hon.  Minister.
 From  the  explanation  it  is  clear  that
 a  “company”  means  any  body  corpo-
 rate  and  includes  a  frm.  Do  associa-
 tions  of  people  come  under  this
 definition?

 Shri  Kanungo:  I  suppose  Pandit
 Thakur  Dasji  is  referring  to  clause  8,
 last  line  of  sub-clause  (d)  “and  any
 other  persons  in  the  company”.

 Pandit  Thakur  Das  Bhargava:  I  am
 referring  to  clause  9  as  well  as  to
 clause  a

 In  clause  9  you  are  making  a
 provision  under  which  people  will  be
 made  vicariously  guilty.  Associates
 and  relations  of  a  director  of  a
 company  will  be  arraigned  for  an
 offence.  Over  and  above  this  you want  this  offence  to  be  tried  sum-
 marily.

 Mr.  Deputy-Speaker:  They  want  to
 avoid  clubse—evening  clubs.

 Pandit  Thakur  Das  Bhargava:  All
 persons  will  be  arrested  under  that.

 Mr.  Deputy-Speaker:  Tell  me  your

 company
 and  I  shall  tell  you  who  you are

 This  is  toa  loose—association  of
 individuals.  The  hon.  Minister  may

 ee
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 (Mr,  Deputy-Speaker]
 consider  about  this  vicarious  responsi-
 bility  or  liability.

 Pandit  Thakur  Das  Bhargava:  I  am
 very  glad  that  Pantji  is  here  with
 us  today.  In  the  Untouchability  Bill
 we  had  a  clause  like  clause  9.  He
 was  pleased  to  give  us  an  exposition
 of  that  provision;  he  was  also  pleased
 to  accept  certain  amendments  suggest-
 ed  by  us.  The  very  amendments
 which  he  then  accepted,  I  have  put
 to  this  measure.  I  would  therefore
 request  the  mover  of  this  Bill  to  take
 the  benefit  of  his  advice.

 I  would  now  refer  the  House  to  the
 word  “company”  occurring  in  clause  8
 as  well  as  clause  9.  Clause  9  enmeshes
 many  persons,  who  are  not  covered
 under  the  ordinary  law.  Under  sub-
 clause  (d)  of  clause  8  “any  officer  of
 the  department  of  prohibition,  excise,
 ete.,  can  detain  and  search  any  person
 whom  he  has  reason  to  believe  to  be
 guilty  of  an  offence  punishable  under
 this  Act  or  the  rules  made  thereunder,
 and  if  such  a  person  has  any  spirituous
 preperation  in  his  possession  and  such
 Possession  appears  to  him  to  be
 unlawful,  arrest  him  and  any  other
 persons  in  the  company.”

 This  is  too  Draconic.  I  have  never
 seen,  or  heard  of  a  law  like  this.  Any
 person,  under  this,  can  be  arrested
 whether  he  is  guilty  or  not,—any
 person,  man,  woman  or  child.

 ft  कामत  :  नया  कायदा  है  !

 Shri  Kanungo:  I  am  not  pressing  it.

 Pandit  Thakur  Das  Bhargava:  You
 are  pressing  clause  9  all  right.

 Shri  Kanungo:  Please  do  nct  confuse
 clause  8  with  clause  9

 Pandit  Thakur  Das  Bhargava:  I  am
 glad  my  hon.  friend  proposes  to  take
 it  away.  I  am  perfectly  within  my
 rights  in  calling  his  attention  to  this
 aspect  of  clause  8.

 Now,  what  is  the  difference  between
 a  ‘warrant  case  and  a  summary  case?
 As  my  hon.  friends  More  and  Anthony

 7  AUGUST  955  (Inter-State  Trade  and  [904
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 have  already  pointed  out,  bottles  may
 be  planted  and  cases  of  a  false  nature
 are  likely  to  be  brought.  In  all  these
 cases  planting  is  very  easy.  Various
 High  Courts  have  repeatedly  observed
 that  plantings  have  to  be  excluded.
 If  you  make  these  cases  triable
 summarily;  the  apprehension  which
 my  hon.  friends  have  may  come  out
 true.  These  will  mostly  be  cases
 involving  inter-State  trade,  in  which
 big  persons  will  be  involved.

 Looking  to  the  nature  of  the  cases
 likely  to  arise,  and  the  vast  powers
 which  the  hon.  Minister  wishes  to  give
 to  every  Tom,  Dick  and  Harry,  I  am
 of  the  opinion  that  you  are  not
 justified  in  prescribing  summary  trial
 for  these  cases.  I  should  like  that  the
 hon.  Minister  may  be  pleased  to
 consider  whether  it  should  not  be
 warrant  procedure.

 Shri  Frank  Anthony:  I  have  already
 indicated  my  opposition  to  this  clause
 and  I  hope  even  at  this  late  stage  the
 Minister  will  be  persuaded  to  accept
 the  amendment  which  was  given  by
 my  hon.  friend  Pandit  Thakur  Das
 Bhargava.

 The  hon.  Minister  did  not  deal  with
 some  of  the  specific  points  which  we
 indicated.  My  question  to  the  hon
 Minister  was  this.  Here  we  are
 prescribing  summary  procedure  for
 offences  which  will  be  punishable
 with  one  year’s  imprisonment  or  a
 fine  of  a  thousand  rupees.  Even  in
 that  misconceived  piece  of  legislation
 with  regard  to  the  Criminal  Procedure
 Code  representing  all  kinds  of  patch
 work,  even  there  we  did  not  see  fit
 to  interfere  with  the  definition  of  a
 warrant  case.  Now,  under  the  exist-
 ing  definition  of  a  warrant  case,  this
 punishment  represents  offences  which
 fall  within  the  purview  of  warrant
 cases.  I  want  to  know  from  the
 Minister  what  are  the  special  reasons
 for  singling  out  offences  under  this,
 as  I  say,  comparatively  negligible
 measure,  for  summary  procedure.

 he  corisider  these  offences  more
 heinous,  more  difficult  to  nail  to  the
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 counter,  does  he  think  these  offences
 involve  more  or  greater  moral  turpi-
 tude  than  theft,  misappropriation,  all
 of  which,  if  they  involve  amounts  of
 more  than  Rs.  50,  are  tried  by  regular
 warrant  procedure?  I  want  to  know
 the  reason  because  to  me  it  is  quite
 certain  that  this  is  a  flagrant  violation
 of  article  44  of  the  Constitution.
 What  is  the  reason  for  denying
 equality  of  law  to  people  who  are
 exposed  to  being  convicted  to  one
 year’s  jail  under  this  particular
 provision?  What  is  the  reason  for
 singling  th  out?  I  do  not  under-
 stand  it,  and  as  I  have  said,  I  would
 like  the  Minister  to  give  some  reason
 for  bringing  this  kind  of  draconian
 measure.  I  am  not  questioning  the
 limit  of  punishment.  I  say,  all  right,
 give  them  a  year,  give  them  a  thousand
 Tupees,  but  why  are  we  subverting
 these  accepted  principles  of  criminal
 jurisprudence?  What  is  the  reason
 for  setting  aside  the  basic  principles
 in  the  Criminal  Procedure  Code?  It
 is  well  settled  now  that  no  public
 ervant  should  be  tried  summarily.

 Here,  if  a  public  servant  is  involved,
 he  will  be  tried  summarily.  What  is
 the  reason  for  perverting  and  sub-
 verting  our  fundamental  principles  of
 criminal  jurisprudence  in  this  small
 measure?  If  the  Minister  can  satisfy
 me,  I  shall  be  glad.

 Shri  EKanungo:  I  do  not  know  if
 I  can  satisfy  the  House  on  the  points

 -Yaised  by  him.  In  fact,  I  am  not  very
 sure  about  it.

 The  purpose  of  this  particular  clause
 in  the  Bill  is  to  deal  with  the  offences
 of  importation  and  exportation  and
 sale  of  particular  commodities  which
 have  become  very  widespread.

 Shri  Frank  Anthony:  So  has  mis-
 appropriation  become  widespread.

 Shri  Kanungo:  There  are  large
 number  of  cases,  and  unless  they  are
 finished  and  decided  quickly,  the
 purpose  of  this  law  will  be  defeated.
 That  is  the  only  reason...

 Shri  s.  8.  More:  Which  he  can  think
 of.

 (Inter-State  Trade  and  9g0I6
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 Shri  Kanunge:  ....which  is  im-
 portant  to  my  mind.:  Of  course,  I
 agree  with  Shri  Anthony  that  to  the
 absolute  principles  of  jurisprudence,
 such  provisions  are  offensive,  but  yet,
 in  view  of  the  conditions  as  they  are,
 in  view  of  the  widespread  nature  of
 the  misuse  of  the  precent  freedom
 that  is  there...

 Shri  S.  S.  More:  May  I  iknow
 whether  the  hon.  Minister  has  go.
 necessary  data  at  his  disposal  to
 support  his  contention  that  such  cases
 are  becoming  very  wide-spread?

 Mr.  Deputy-Speaker:  Hon.  Members
 themselves  have  said  so.

 Shri  Kanungo:  The  very  speeches
 that  have  been  made  on  this  Bill  this
 morning  will  show  how  much  wide-
 spread  it  has  become.

 suddenly  jumped  to  lakhs  of  ibs.

 Shri  B.  8.  Murthy:  Shrimati  Sucheta
 Kripalani  has  given  figures  just  now.

 Shri  Kanungo:  Therefore,  though  it
 is  offensive  to  the  theories  of  juris-
 prudence,  I  am  yet  submitting  it  to
 the  House  that  because  of  the  parti-
 cular  position  that  we  happen  to  find
 ourselves  in  today  in  society,  we  have
 got  to  accept  it.

 Shri  BR.  D.  Misra  (Bulandshahr
 Distt.):  I  would  like  to  ask  one
 question.  According  to  section  260  of
 the  Criminal  Procedure  Code,  only  a
 district  magistrate  or  a  magistrate  of
 the  first  class  specially  empowered
 in  this  behalf,  or  any  magistrate
 invested  with  powers  of  a  magistrate
 of  the  first  class  can  try  cases  sum-
 marily.  Does  the  Minister  mean  here
 that  the  ordinary  magistrates  will  try
 these  cases  summarily?

 Shri  Kanungo:  Not  at  all.

 Shri  R.  0.  Misra:  It  is  provided  in
 section  262  of  the  Criminal  Procedure
 Code:

 #1)  In  trials  under  this  Chap-
 ter,  the  procedure  prescribed  for
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 {Shri  R.  D.  Misra]
 summons-cases  shall  be  followed
 in  summons-cases,  and  the  proce-
 dure  prescribed  for  warranc-
 cases  shall  be  followed  in  warrant-
 cases,  except  az  hereinafter
 mentioned.

 (2)  No  sentence  of  “imprison-
 ment  for  a  term  exceeding  three
 months  shall  be  passed  in  the  case
 of  any  conviction  under  this
 Chapter.”

 Does  he  mean  that  if  the  case  is
 tried  summarily,  the  magistrate  shall
 be  entitled  to  pass  a  sentence  of  one
 year  in  the  case  when  there  will  be
 no  record?  f

 Shri  Kanungo:  You  are  right  to  that
 extent.

 Shri  E.  D.  Misra:  Then  it  means  that
 the  magistrate  will  be  able  to  pass
 only  a  sentence  of  three  months,  while
 you  have  provided  that  the  punish-
 ment  shall  be  one  year.  It  is  useless
 to  put  one  year  in  this  clause.  You
 can  have  only  three  months  because
 the  magistrate  cannot  pass  a  sentence
 of  more  than  three  months  if  the  case
 is  tried  summarily.

 Mr.  Deputy-Speaker:  Does  it  make
 a  difference  between  a  case  where  an
 appeal  lies,  if  it  is  tried  summarily,
 and  a  case  where  no  appeal  lies.

 Shri  Frank  Anthony:  That  means
 that  certain  requirements  are  laid
 down  as  to  what  has  to  be  inserted
 in  the  record.

 Mr.  Deputy-Speaker:  In  cases  where
 an  appeal  lies,  can  there  be  a  higher
 punishment  than  three  months?

 Sori  Kanungo:  I  suggest  let  us  hold
 our  patience  for  a  while  and  let  us
 see  whether  this  procedure  is  being
 misused  anywhere  or  not.

 Mr.  Depnty-Speaker:  Hon.  Members
 wanted  a  less  period.  Because  it  is
 to  be  tried  summarily,  no  Judge  or
 a  district  magistrate  can  pass  a
 sentence  exceeding  three  months.
 Therefore,  automatically  under  this
 section  it  is  reduced  to  three  months.

 (Inter-State  Trade  and  908
 Commerce)  Control  Bill

 Those  who  are  in  favour  of  reducing
 it  will  satisfy  themselves  by  that.

 The  question  is:

 “That  clause  6  stand  part  of  the  ,
 Bill.”
 Those  in  favour  will  say  “Aye”.

 Some  Hon.  Members:  “Aye”.

 Mr.  Deputy-Speaker:  Those  against
 will  say  “No”.

 Some  Hon.  Members:

 Mr.  Deputy-Speaker:
 have  it.

 Shri  Kamath:  The  “Noes”  have  it.

 Mr.  Deputy-Speaker:  Hon.  Members
 who  are  against  will  kindly  stand  in
 their  seats.  There  are  only  six.  Those
 in  favour  of  the  motion—an  over-
 whelming  majority.  The  clause  is
 passed.

 Shri  Kamath:  Division.

 “No.”

 The  “
 ‘Ay  es”

 ९
 Mr.  Deputy-Speaker:  There  is  no

 question  of  division  when  there  are
 only  six  supporters.

 Shri  Kamath:  The  House  should
 assemble.

 Mr.  Deputy-Speaker:  It  is  left  to  the
 Chair.  The  hon.  Member  is  an  old
 parliamentarian.  He  knows  the  rules
 very  well.  I  find  the  motion  is
 supported  only  by  six  people.  द

 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill.

 Clause  7  was  added  to  the  Bill.

 Clause  &.—(Power  to  enter,  search,
 seize,  etc.)

 Shri  R.  D.  Misra:  I  beg  to  move:

 In  page  3,  line  33,

 for  “in  the  company”  substitute:
 “whom  he  has  reason  to  believe

 to  be  guilty  of  an  offence  punish-
 able  under  this  Act  or  the  rules
 made  thereunder”.
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 at  अमंडमेंट  का  मतलब  यह  हैँ  क  बिल  के

 लाज  मॉं  जो  “इन  ¢  कम्पनी”,  के  अल्फाज
 आये  हैं,  उनकी  जगह  पर  में  चाहता  हूं  कि  यह
 रख  दिया  जाये  क  अगर  वाकई  उसकी  कम्पनी

 भें  कोई  फंसा  शख्स  हो.  eee
 Shri  Kanungo:  May  I  submit  that

 I  am  accepting  the  deletion  of  these
 words?  So,  this  amendment  is  not
 necessary  at  all

 श्री  आर०  vio  मिश्र  :  मेरे  कहने  का  मतलब
 तो  यह  हैं  फक  अगर  वाकई  कोई  हँसा  शख्स  हो
 जो  जुर्म  में  उसके  साथ  शरीक  हदो,  अगर  वह  वाकई
 उस  के  ट्रांजेक्शन  के  अन्दर  शरीक  हो  ह

 थानेदार  को  था  एक्साईज  अफसर  को  यकीन  हो
 कक  वह  आदमी  उसमें  शामिल  हैं  तो  उसको
 जरूर  पकड़ना  चाहिये  ऑर  इस  कानून  के

 बमूरिया  उसको  भी  सजा  दनी  चाहिए,  लोकन
 अगर  उसके  खिलाफ  कोई  र्म  न  हो  तो  उसे

 पकड़ना  नहीं  चाहिये,  भले  ही  वह  किसी  मुबारक
 की  कम्पनी  में  पाया  जाय  मेर  असेंसमेंट  रहे

 हैं  कि  एसे  बेकसूर  आदमियों  को  छोड़  द॑ना

 चाहिये,  सिफ  उसी  आदमी  को  पकड़ना  चाहिये
 जो  कि  वाकई  मुबारक  हो,  अलबत्ता  अगर  आर

 उसकी  कम्पनी  के  लोग  उस  बर्म  में  शरीक  हा,
 तो  उन  सब  को  पकड़  लेना  चाहिये  ।

 Mr.  Deputy-Speaker:  The  hon.
 Minister  is  accepting  the  other  amend-
 ment  by  Pandit  Thakur  Das  Bhargava
 to  omit  the  words  ‘and  any  other
 persons  in  the  company’.  So,  this
 amendment  does  not  arise  at  all  I
 think  the  hon.  Member  wants  to,
 qualify  the  words  ‘any  other  persons
 in  the  company’  for  he  feels  that  that
 expression  is  too  wide.  So,  in  its
 place  he  wants  something  else  to  be
 substituted.  But  the  hon.  Minister  is
 willing  to  accept  the  amendment  of
 Pandit  Thakur  Das  Bhargava  for
 deleting  the  words  ‘and  any  other
 persons  in  the  company’.  So,  the  hon.
 Member's  amendment  goes  out.

 Pandit  Thakur  Das  Bhargava:  I  beg
 to  move:

 In  page  $,  lines  32  and  33,
 omit  “and  any  other  persons  in

 the  company”.

 (inter-State  Trade  ana
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 Apart  from  this  amendment,  I  have
 got  certain  other  amendments  also  on
 which  I  propose  to  speak.  For
 instance,  there  is  one  amendment
 which  reads:

 In  page  3,  line  15,

 after  “taken  down  in  writing”
 insert  “and  signed  by  him”.

 The  clause  as  it  stands  reads:

 “Any  officer  of  the  department
 of  prohibition,  excise.....  who  has
 reasons  to  believe  from  personal
 knowledge  or  from  information
 given  by  any  person  and  taken
 down  in  writing......”.

 I  want  that  the  words  ‘and  signed
 by  him’  be  added  after  the  words
 ‘taken  down  in  writing’.  The  point
 here  is  this.  The  hon.  Minister  has
 been  pleased  to  indicate  that  he  is
 going  to  accept  another  amendment
 of  mine,  which  I  had  given  notice  of
 as  a  new  clause  0A,  but  he  wants
 that  it  may  be  called  as  new  clause
 8A.  The  second  part  of  that  new

 clause
 l0A  (amendment  No.  9)  reads

 us:

 “Any  person  wilfully  and  mali-
 ciously  giving  false  information
 and  so  causing  an  arrest  or  a
 search  to  be  made  under  this  Act
 shall  be  punishable  with  fine
 which  may  extend  to  two  thousand
 rupees  or  with  imprisonment  for
 aterm  which  may  extend  to  one
 year  or  with  both.”.

 The  hon.  Minister  has  stated  that
 he  is  going  to  accept  this  provision,
 In  fact  this  is  based  on  a  similar
 provision  in  the  Central  Excises  and
 Salt  Act,  namely  section  22  of  that
 Act.  It  appears  from  this  that  the
 hon.  Minister  has  been  pleased  to
 accept  the  principle  that  if  a  Person, as  under  section  82  of  the  Indian
 Penal  Code,  wilfully  does  any  act
 whereby  another  person  is  brought  to
 book,  in  a  case  of  an  ordinary  nature
 the  former  can  be  proceeded  against
 criminally  and  brought  to  book  if  the
 information  given  by  him  was  false
 If  that  is  so,  then  we  must  sce  that that  person  cannot  escape.  Supposing
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 (Pandit  Thakur  Das  Bhargava)
 he  gives  some  information  and  it  is
 reduced  to  writing,  but  he  is  not
 made  to  sign  it,  then  it  is  open  to
 him  to  come  forward  and  say  later,
 I  never  gave  this  information,  the
 officer  himself  has  written  it  down,
 I  am  not  responsible  for  it  and  so  on,
 or  he  may  say  a  hundred  and  one  of
 such  things.  But  if  the  information
 is  signed  by  him,  then  he  will  be
 pinned  down.  As  an  instance,  I  might
 call  the  attention  of  the  hon.  Minister
 to  section  54  of  the  Criminal  Proce-
 dure  Code,  where  the  informant  goes

 ,and  reports  about  any  offence,  and
 द  after  he  has  made  his  report,  he  is

 asked  to  sign  the  report  or  to  thumb-
 mark  it  in  token  of  the  fact  that  he
 f  responsible  for  that  statement.
 Only  in  the  case  of  statements  under
 section  62  etc.  a  person  cannot  be
 made  to  sign.  But  a  person  who  really
 moves  an  officer  and  who  really
 moves  the  criminal  law  is  a  res-
 ponsible  person,  and  therefore  we
 want  that  if  he  brings  a  case  against
 another  person  out  of  vengeance  or
 retribution  or  animosity,  then  he
 should  be  made  responsible  for
 act.

 Mr.  Deputy-Speaker:  All  that  the
 hon.  Member  wants  is  that  the  words
 ‘and  signed  by  him’  should  also  be
 added  after  the  words  ‘taken  down  in
 writing’.  What  has  the  hon.  Minister
 to  say  on  this?

 Shri  EKanungo:  It  is  not  necessary
 to  prove  that  any  information  is
 wilfully  and  maliciously  false.  A

 thet
 signature  is  not  going  to  prove

 t.

 Shri  B.  8.  Murthy:  Why  not?

 Pandit  Thakur  Das  Bhargava:  Quite
 right.  A  mere  signature  may  not
 Prove  it.  But  that  statement  along
 with  the  signature  will  prove  it.

 Shri  Kanungo:  It  is  a  question  of
 the  evidential  value  of  a  bit  of
 information.  As  against  that,  we  have
 got  to  see  that  many  informants
 would  not  like  to  sign  their  names.

 (Inter-State  Trade  and  9722
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 every  professional

 Shri  Eanungo:  I  leave  it  as  it  is.
 The  question  of  any  information
 having  been  wilfully  and  maliciously
 given  should  be  left  to  the  courts  to
 decide  in  the  circumstances  of  the
 case.  I  shall  not  shut  out  information
 coming  to  me  from  persons  who  are
 reluctant  to  do  so  otherwise.

 Mr.  Depnuty-Speaker:  Then,  I  shall
 put  this  amendment  to  the  vote  of  the
 House.

 Pandit  Thakur  Das  Bhargava:  I
 have  to  speak  on  other  amendments
 also.  This  is  not  my  only  amendment.

 Mr.  Deputy-Speaker:  Very  well.  I
 shall  put  this  amendment  to  vote  first.

 The  question  is:

 In  page  3,  lines  32  and  33,

 omit  “and  any  other  persons  in
 the  company”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  speak  about  his  other
 amendments.  I  am  not  allowing  those
 amendments,  because  they  are  not
 accepted  by  Government.  But  he
 may  speak  generally  on  them,  and  be
 as  brief  as  possible.

 Pandit  Thakur  Das  Bhargava:  Under
 clause  8(c),  any  officer  of  the  depart-  '
 ment  of  prohibition  or  any  other

 *department  authorised.in  this  behalf
 may:  .

 “seize  such  preparation  and  any
 document  or  other  article  which
 he  has  reason  to  believe  may
 furnish  evidence  of  the  commission
 of  an  offence  punishable  under
 this  Act  or  the  rules  made  there-
 under;".

 But  what  is  the  procedure  to  be
 followed  after  the  seizure?  What  is
 to  happen  after  the  goods  are  seized?
 Where  will  they  be  kept?  What  use
 shall  be  made  of  them,  and  how  will



 9०23

 they  be  dealt  with?  The  Bill  is
 absolutely  silent  over  these  matters.
 My  humble  submission  is  that  any
 such  preparation  or  any  such  article
 to  which  clause  8(c)  applies  should
 be  liable  to  confiscation  if  there  is  a
 conviction,  and  if  there  is  no  convic-
 tion,  then  those  things  should  be
 returned  back.  We  have  got  provi-
 sions  like  this  in  the  Criminal  Proce-
 dure  Code  also,  and  there  is  no  reason
 why  we  should  make  this  law
 absolutely  barren  without  full  provi-
 sions  being  made  in  respect  of  all
 those  matters.

 You  will  be  pleased  to  see  further
 that  clause  8(d)  also  contains  some
 objectionable  matters.  It  reads:

 “detain  and  search  any  person
 whom  he  has  reason  to  believe  to
 be  guilty  of  an  offence  punishable
 under  this  Act  or  the  rules  made
 thereunder......”.

 So  far,  I  have  got  no  objection.
 Certainly,  if  a  person  is  guilty,  detain
 him  and  search  him.  But  the  sub-
 clause  further  says:

 “and  if  such  person  has  any
 spirituous  preparation  in  his
 possession  and  .such  possession
 appears  to  him  to  be  unlawful,
 arrest  him  and  any  other  persons
 in  the  company”.

 Now,  of  course,  the  words  ‘and  any
 other  persons  in  the  company’  have
 ‘been  removed.  But  still  I  take
 exception  to  this  portion  which  I
 have  just  read  out.  Suppose  a  person
 is  in  a  non-prohibition  State,  where
 the  possession  of  such  goods  is  not
 unlawful;  then  on  the  very  words  of
 my  friend,  he  can  dispose  of  his
 goods  for  any  purpose  except  tha.
 of  importation.  Suppose  I  am  in
 possession  of  certain  goods,  and  such
 possession  is  not  unlawful,  I  want  to
 know  how  possibly  I  can  be  arrested,
 unless  it  be  that  the  sub-inspector  or
 the  officer  himself  has  committed  an
 offence.  It  is  an  offence  only  in  the
 prohibition  State.  If  the  law  of  the
 Prohibition  State  justifies  such  arrest
 or  such  detention,  I  have  no  objection
 to  such  arrest  or  detention  in  that
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 State.  But  outside  that  State,  the
 possession  is  not  unlawful.  In  that
 case,  how  will  it  be  said  that  such
 possession  appears  to  the  officer  to  be
 unlawful?  For,  in  this  non-prohibition
 State,  there  is  no  law  which  makes
 the  possession  or  even  the  manufac-
 ture  of  it  unlawful;  and  therefore,
 this  provision  cannot  apply.  Unless
 and  until  the  law  of  that  particular
 State  justifies  such  arrest,  such
 persons  could  not  possibly  be  arrested.

 Mr.  Deputy-Speaker:  What  is  the
 difficulty?  He  would  not  be  arrested.

 Pandit  Thakur  Das  Bhargava:  He
 would  be  arrested.

 Mr.  Depnty-Speaker:  He  will  not  be

 prohibition  State.

 3  PLM.

 Pandit  Thakur  Dag
 Importation  can  only
 the  thing  has  gone  to  a  particular
 prohibition  State,  There,  in  the  pro-
 hibition  State,  ‘the  law  that
 would  apply.

 Mr.  Deputy-Speaker:  He  puts  it  in
 the  train  and  sends  it  to  Bombay.
 In  tr@nsit,  this  man  can  be  arrested...

 Pandit  Thakur  Das  Bhargava:  I
 have  no  objection......

 Shri  Kanungo:  If  the  possession  is
 for,  unlawful  purposes,  One  of  tbe
 unlawful  purposes  is  intention  to  im-
 port  into  another  State.

 Pandit  Thakur  Das  Bhargava:  First
 of  all,  suppose  the  article  is  in  my
 shop.  Can  I  be  arrested?  I  can't  be
 arrested.

 Shri  Kanungo:  If  I  can  prove  that
 he  has  intention  of  exporting  it  to
 some  prohibition  State.

 Pandit  Thakur  Das  hargava:  In-
 tentions  are  never  penal,  I  may

 "have  the  Intention  of  exporting  it  to
 heaven  or  hell.

 Shri  Kanunco:  That
 courts  to  dacide.

 is  for  the
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 Mr,  Deputy-Speaker:  With  all  res-
 pect  to  Pandit  Thakur  Das  Bhargava,
 whatever  is.the  offence,  it  is  not
 intended  to  create  an  offence  which
 is  not  an  offence,  irrespective  of  the
 mental  attwtude.  We  have  already
 lajd  down  im  clause  3,  which  we  have
 Bassed,  the  conditions,  One  is,  im-
 port  into  a  prohibition  State  of  any
 spirituous  preparations;  the  second  is,
 export  from  any  State  or  transport
 from  one  place  to  another  etc,  That
 is,  he  puts  it  into  the  train,  purchases
 a  rallway  receipt  for  sending  it  to
 Bombay.  Then,  so  far  as  he  is  con-
 cerned,  he  hag  done  the  act  and  he
 can  be  arrested,

 Pandit  Thakur  Das  Bhargava:  If
 the  goods  are  in  a  railway  train  or
 in  any  other  Vehicle,  they  are  not
 in  possession.  You  will  kindly  see
 that  he  can  only  be  arrested  when
 he  is  in  possession  of  those  goods.

 Shri  Eanungo:  For  unlawful  pur-
 poses,

 Mr,  Deputy-Speaker:  Or  for  trans.
 porting  from  one  place  to  another.

 Pandit  Thakur  Des  Bhargava:  It
 is  not  there.

 Mr.  Deputy-Speaker:  He  js  carry.
 ing  it.  He  i  carrying  it  in  his  own
 lorry  from  one  place  to  another  for
 the  purpose  of  sending  it  across  the
 border,  He  can  be  arrested,  We  are
 cot  exhausting  all  the  several  cases
 here  by  giving  Illustrations.  To
 whatever  case  it  applies,  #  applies,
 It  is  not  as  if  it  does  not  apply  even
 to  a  single  case.  We  are  not  arguing  as
 c.¥  a  court  whether  a  particular  case
 comes  within  its  purview  or  not.
 We  are  laying  down  the  law  for  all
 people,  I  believe  the  hon.  Member
 has  said  enough  about  this  matter.

 Pandit  Thakur  Das  Bhargava:  If
 you  will  kindly  permit  me,  I  have  to

 say  something  more.  My  submission
 is  this:  there  are  two  kindg  of  cases.
 There  is  the  prohibition  State  and  the
 non-prohibition  State.  In  the  proh'.
 bition  State.  they  have  ot  laws
 where  possession  of  such  articles  may
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 be  punishable,  So  far  as  the  posses-
 sion  of  these  articles  in  a  non-pro-
 hbition  State  is  concerned,  possession
 by  itself  does  not  make  a  person
 guilty,  Only  selling  makes  him
 guilty.  Otherwise,  he  is  not  guilty,
 My  submission  ig  that  if  you  want
 to  make  it  an  offence,  that  pcsses-
 sion  is  guilty,  you  can  only  make  it
 in  the  prohibition  State.  In  the  non-
 prohibition  State,  you  cannot  make
 possession  guilty.  This  is  what  I
 submit.

 Shri  Kanungo:  First  of  all,  it  is
 not  offence;  it  is  under  what  circums-
 tances,  a  man  can  be  arrested,  Se-
 condly,  what  is  lawful  and  what  is
 unlawful  will  depend  upon  the
 nature  of  the  circumstances  as  they
 are,  Therefore,  J  do  not  think  I  can
 accept  this  amendment.

 Mr.  Deputy-Speaker:  The  words  at
 the  end  of  sub-clause  (l)  of  clause
 8  “or  ig  being  transported  in  any
 vehicle,  vedsel  or  aircraft  to  any
 place  or  is  in  transit”  are  generally
 to  cover  many  cases.  A  particular
 case  may  or  may  not  come  withm
 that.

 Shri  Frank  Anthony:  I  am  also
 vpposed  to  this  particular  clause  for
 the  reason  that  it  gives  blanket  and
 sweeping  powers  not  only  to  police
 personnel  but  to  members  of  other
 departments  like  the  revenue  and  the
 public  health  sections.  In  seeking  to
 ariswer  my  question  with  regard  to
 clause  6,  the  Minister  pleaded  as  his
 justification  for  superseding  the  fun-
 damental  principles  of  criminal  juris-
 prudence,  a  large  mumver  of  these
 cases,  I  must  stbmit  with  the
 greatest  respect  to  the  Minister  that
 this  has  never  been  8  reason—an
 acceptable  reason—in  any  civilised
 democracy  for  jettisoning  fundamen-
 tal  principles  of  jurisprudence  and
 even  in  this  particular  case  merely
 because—this  is  purely  an  ipse  dizit
 on  the  part  of  the  Minister—we  have
 a  large  number  of  cases.  Surely,
 there  will  be  a  large  number  of  theft
 cases  in  the  country......

 Mr,  Deputy-Speaker:  This  has
 nothing  to  do  witn  it.



 9027  Spirituous  Preparations  ]  AUGUST  955

 Shri  Frank  Anthony:  I  am  dealing
 with  search,  It  fs  the  same  here.
 Here  we  are  giving  summary  powers;
 as  I  have  already  said,  even  with
 regard  to  the  most  heinous  offence
 involving  the  worst  features  of  moral
 turpitude,  search  can  only  be  under-
 taken  provided  there  are  certain  safe-
 guards,  Search  can  only  be  under-
 taken  under  certain  safeguarding

 circumstances;  you  have  all  kinds
 of  checks  and  brakes.  Then  if  the
 investigating  officer  deckies  that  there
 is  no  time,  the  article  may  disappear,
 be  can,  after  recording  his  reasons,
 take  action  under  section  165,  Here
 no  reasons  have  to  be  recorded.  In
 every  case  a  man  can  take  action
 merely  on  his  own  volition,  However,
 high  the  man  may  be,  however  irres-
 ponsible  his  motives  may  be,  there
 is  absolutely......

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  have  been  saying  in  one  breath
 that  Mlicit  distillation  is  going  on,
 a  boy  is  prepared  to  go  to  jail  be-
 cause  he  earns  Rs.  2  every  bottle.
 This  is  such  an  offence  and  the  whole
 community  seems  to  be  hand  in
 glove,  and  the  Government  are  find-
 ing  it  difficult.  This  is  alleged  on
 the  one  sikle,  On  the  other  side,  it
 is  said  leniency  for  the  man  to  escape
 also  ought  to  be  there.

 Shri  Frank  Anthony:  With  all  due
 respect,  are  these  provisions  of
 lenience  or  the  minimum  provi-
 sions  which  we  regard  a5  neces
 sary  to  proteet  even  the  worst  crimi-
 nal  in  the  country?  Here  we  are
 giving  a  carte-blanche,  as  I  say,  to
 any  corrupt  official,  to  go  and  search
 without  the  safeguard  of  having  to
 provide  even  twu  respectable  wit-
 nesses.  In  every  other  case,  he  has
 to  take  two  respectable  people  with
 him,

 Shri  S.  S,  More:  I  believe  these
 are  powers  in  the  nature  of  powers
 given  to  an  officer  for  the  purpose
 of  investigations  etc.  So  this  will
 be  confusing  the  relevant  provisions
 of  the  Criminal  Procedure  Code.

 (Inter-State  Trade  and  9028.
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 Mr,  Deputy-Speaker:  Under  sub-
 clause  (4)  of  clause  8,  he  is  governed.
 by  the  provisions  of  the  Criminal
 Procedure  Cede

 Shri  Frank  Anthony:  For  the  pur-
 pose  of  investigation.

 Mr,  Deputy-Speaker:  Powers  must.
 be  subject  to  all  the  rules,  Those.
 powers  are  not  without  any  respon-

 sibilities.

 I  assume  that  for  the  purpose  of.
 search,  all  the  relevant  provisions  of
 the  Criminal  Procedure  Code  will  be.
 applicable,

 Shri  Frank  Anthony:  If  the  hon..
 Minister  accepts  it,  it  is  all  right.

 Pandit  Thakur  Das  Bhargava:  Sub-.
 clauses  (3)  and  (4)  are  there.  But.
 the  difficulty  is  quite  different,  Sup--

 as  the  law  requires,  but  there  is  po
 such  provision  here,  I  have  given
 two  amendments  to  that  effect  also,
 Ag  soon  as  he  i  arrested,  he  must
 be  sent  not  to  the  house  of

 officer  will  be  empowered  under  sub-.
 clause  (3),  and  to  that  extent,  he  is.
 an  officer  in  charge  of  a  police  station...

 Shri  Frank  Anthony:  If  my  hon,
 friend  will  accept  the  interpretation
 that  all  this  is  governed  by  the  provi-
 sions  of  the  Criminal  Procedure  Code,
 including  the  provisions
 search  and  seizure,  I  shall  be  only
 too  happy.

 Shri  Kanungo:  It  is  assumed  that
 that  there  wil  be  a  horde  of  locusts
 in  the  shape  of  officers  of  different
 kinds;  it  ig  also  assumed  that  all  of:
 them  are  corrupt  and  bad,  and  they
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 [Shri  Kanungo]
 are  being  let  loose  on  the  citizens
 of  this  country  for  the  purpose  of
 harassing  them,  I  submit  that  #  is
 an  entirely  wrong  presumption.

 Shr?  Frank  Anthony:  That  is  not
 the  presumption.

 Shri  Kanungo:  It  is  not  a  case  of
 anybody  or  any  particular  department
 or  anything.  The  State  Government
 is  going  to  empower  officers  specifically
 for  this  purpose.  That  safeguard  is
 sthere,

 Mr.  Depnty-Speaker:  Rules  also

 Shri  Eanungo:  Yes.  Rules  have
 got  to  be  framed.  Therefore,  all  the
 apprehensions  of  the  Members  are
 unfounded.

 As  regards  the  interpretation  as
 to  how  much-it  will  be  controlled  by
 the  Criminal  Procedure  Code,  I  am
 not  goimg  to  Interpret  that,  But  with-
 in  the  framework  of  this  Act,  I  be.
 lieve  and  I  submit  that  there  is
 enough  protection  for  any  bona  fide
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 action  of  any  citizen,  and  any  chances
 of  harassment  or  oppression  are  safe-
 guarded  against.

 Mr.  Deputy-Speaker:  The  question
 de:

 “That  clause  8,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  8,  as  amended,  was  added  to
 the  Bill.

 New  Clause  8A.—(Veratious  search,
 seizure,  etc.)

 Pandit  Thakur  Das  Bhargava:  Sic,
 I  beg  to  move  new  clause  8A.  In
 stead  of  0A  it  will  become  8A.  I
 beg  your  permission  to  move  it  at
 this  stage

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  wants  permission  to  move  8A
 instead  of  0A?

 (Inter-State  Trade  and  9030
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 Pandit  Thakur  Das  Bhargava:  Yes,
 Sir.  I  am  moving  the  amendment—
 not  the  amendment  which  is  given
 notice  of—but  in  a  slightly  amended
 form,

 I  beg  to  move:

 In  page  4,  after  line  4,  insert:

 “Vexatious  search,  seizure  etc.  by
 officers  exercising  powers  under  the
 Act.—8A,  (l)-  Any  Officer  exercising
 powers  under  this  Act  or  under  the
 Tules  made  thereunder  who—

 (a)  without  reasonable  ground
 for  believing  that  it  is  necessary
 so  to  do,  searches  or  causes  to  be
 searched  any  house,  building  or
 enclosed  place  or  any  vehicle,
 vessel  or  aircraft;

 (b)  vexatiously  or  unneces-
 sarily  seizes  any  spirstuous  pre-
 paration  or  any  document  or
 other  article;

 (c)  vexatiously  or  unnecessarily
 detains,  searches  or  arrests  any
 person;  or

 (d)  commits  as  such  officer  any
 other  act  to  the  injury.  of  any
 person  without  having  reason  to
 believe  that  such  act  Is  required
 for  the  execution  of  his  duty;

 shall  for  every  such  offence  be  punish.
 able  with  fine  which  may  extend  to
 two  thousand  rupees.

 (2)  Any  person  wilfully  and
 maliciously  giving  false  informa-

 tion  and  so  causing  an  arrest  or
 a  search  to  be  made  under  this
 Act  shall  be  punishable  with  fine
 which  may  extend  to  two  thous-
 and  rupees  or  with  imprisonment
 for  a  term  which  may  extend  tu
 one  year  or  with  both.”

 Mr,  Deputy-Speaker:  What  about  the
 hon,  Minister?
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 Pandit  Thakur  Das  Bhargava:  He  is
 going  to  accept  it.  =

 Shri  Kanungo:  I  accept  it.

 Mr,  Deputy-Speaker:  This  is  a  safe-
 guarding  provision  by  which  the  ex-
 cesses  of  these  officers  about  which  so
 much  has  beea  said  here  has  been
 checked.

 The  question  is:

 ‘In  page  4,  after  line  4,  हाउस:

 “Vezatious  search,  seizure  etc,
 by  officers  exercising  powers  under
 the  Act.—8A.  (l)  Any  Officer  exer-
 cising  powers  under  thi  Act  or
 ander  the  rules  made  thereunder
 who—

 (a)  without  reasonable  ground
 for  believing  that  it  is  necessary  so
 to  do,  searches  or  causes  to  be
 searched  any  house,  building  or
 encicsed  place  or  any  vehicle,
 vessel  or  aircraft;

 (b)  vexatiously  or  unnecessarily
 seizes  any  spirituous  preparation  or
 aby  document  or  other  article;

 (c)  vexatiously  or  unnecessarily
 detains,  searches  or  arrests  any
 person;  or

 (d)  commits  as  such  officer  any
 other  act  to  the  injury  of  any  per-

 ‘son  without  having  reason  to  be.
 eve  that  such  act  is  required  for
 the  execution  of  his  duty;

 mhall  for  every  such  offence  be  punish.
 vable  with  fine  which  may  extend  to
 ttwo  thousand  rupees.

 (2)  Any  person  wilfully  and
 maliciously  giving  false  informa-
 tion  and  so  causing  an  arrest  or
 a  search  to  be  made  under  this
 Act  shall  be  punishable  with  fine
 which  may  extend  to  two  thousand
 rupees  or  with  imprisonment  for
 a  term  which  may  extend  to  one
 year  or  with  both.”

 The  motion  was  adopted.

 "New  clause  8A  was  added  to  the  Bill.

 (Inter-State  Trade  and
 Commerce)  Control  Bill

 Pandit  Thakur  088  Bhargava:  |
 have  tabled  two  amendments:

 (l)  In  page  4,  line  8,

 omit  “as  well  as  the  company”.

 (2)  In  page  4,  line  19,

 omit  “or  is  attributable  to  any  neg-
 lect  on  the  part  of”.

 Frrst  of  all,  I  would  just  submit
 for  your  consideration  that  last  time
 when  we  were  discusshhg  the  Un-
 touchability  Bill  the  same  provision
 was  there.  This  is  a  standard  provi-
 sion  of  the  Government.  So  far  as
 the  previous  provisions  are  concerned,
 I  am  very  glad  that  the  government
 have  seen  their  way  to  change  the
 provisions  comparable  to  these  in
 other  Act.  Now,  they  have  evolved
 a  better  procedure.  At  the  same  time,
 I  am  very  glad  that  on  the  last  occa-
 sion  when  I  moved  an  amendment
 Shri  Pantji,  our  venerable  Home
 Minister  kindly  accepted  the  amend-
 ment  in  respect  of  this  also,  First  of
 all,  he  ‘said  that  the  word  ‘company’
 here  ig  unnecessary  and  I  realise  the
 force  of  it.  What  i  the  company?
 It  consists  of  thousands  of  -sharé-
 holders  or  hundreds  of  them,  who  have
 nothing  to  do  -with  the  management
 of  the  company  as  such.  They  have
 seen  the  memorandum  and  articles  of
 association  and  they  have  bound  them-
 selves  by  it  but  they  never  agreed  that
 if  the  company  or  the  officers  mis-
 behave  they  will  be  mulcted.  If  a
 company  is  punished  thousands  of
 persons  are  beimg  punished.  Suppose
 the  company  -'s  fined  Rs.  10,000,  who
 suffers?  The  innocent  persons,  the
 shareholders  who  have  nothing  to  do
 with  the  management,  who  know  noth-
 ing  about  the  offence  are  punished.  It  is
 all  right  that  if  those  persons  who  are
 responsible  are  being  punished  even
 for  their  connivance  or  an  overt  act.
 ५  they  do  not  exercise  full  diligenc-
 etc.  I  quite  understand  those
 persons  may  be  hauled  up  who
 are  actually  guilty  or  who  have  been
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 {Pandit  Thakur  Das  Bhargava]
 vicariously  guilty;  those  persons  who
 according  to  the  provisions  of  section
 9  are  in  charge  of  the  affairs  of  the
 company  thuugh  they  may  have  nothing
 to  do  with  the  particular  offence.  But
 I  cannot  understand  how  the  entire
 company  shall  be  held  liable......

 Mr,  Deputy-Speaker:  It  can  be  only
 when  he  is  responsible  or  im  charge  of
 the  compuny......  -

 Pandit  Thakur  Das  Bhargava:  Res-
 ponsible  for  the  business  of  the  com-
 pany.  Supposing  I  am  in  charge  of
 company  and  a  person  commitg  an

 ‘offence  in  regard  to  the  purchase  of
 sugarcane,  I  rm  responsible......

 Mr,  Deputy-Speaker:  Or  the  business
 in  respect  of  which  the  offence  is
 committed?

 Pandit  Thakur  Das  Ehargava;:  I
 wish  it  were  so.  I  have  given  many
 amendments  in  this  House  which  have
 been  brushed  aside.  You  are  per-
 fectly  right  when  you  import  these
 word,  that  a  person  must  be  held  res-
 ponsible  in  respect  of  the  particular
 matter  in  respect  of  which  the  offence
 is  committed.  These  words  are  not
 there  and  I  am  complaining  against
 that,  I  even  accept  that  a  person  may
 be  made  responsible  for  the  misdeeds,
 for  his  not  doing  anything.  I  want.
 that  scapegoats  should  not  be  put  up
 and  persons  who  are  really  responsible
 should  not  escape,  I  have  got  the
 same  mentality  as  many  of  my  friends,
 But,  at  the  same  time,  I  cannot  under-
 stand  why  a  company  is  being  made
 responsible,

 Mr.  Deputy-Speaker:  If  the  fine  of
 one  thousand  rupees  cannot  be  realis-
 ed  from  this  man,  from  whom  is  it  to
 be  realised?

 Pandit  Thakur  Das  Bhargava:  Is  a
 secretary  or  a  managing  agent  who
 gets  thousands  of  rupees  so  poor  that
 you  cannot  realise  the  money  from
 him?  (Interruption).  What  has  the
 company  done;  what  have  the  share-
 holders  done?

 (Inter-State  Trade  and
 Commerce)  Control  Bill

 aa)
 Sbri  8.  8,  More:  May  I  ask  a  ques-

 tion  of  my  hon.  friend?  Certain  com-
 panies  do  manufacture  certain  so-
 called  medicines  which  are  consumed
 by  the  public,  If  the  shareholders
 are  reaping  the  profits  of  such  8
 manufacture  which  is  eventually  held
 criminal,  they  should  suffer  the  con-
 sequences,  Otherwise,  according  to

 my  friend’s  suggestion,  there  will  be
 one  way  traffic  of  profit  and  no  punish-
 ment.

 Pandit  Thakur  Dag  Bhargava:  My
 friend  fully  knows  that  in  the  civil
 law  of  this  country,  if  you  appoint  an
 agent  he  can  do  all  the  work  but  you
 cannot  appoint  any  person  for  com-
 mitting  any  offence,  There  can  be
 no  agency  for  committing  a  wrong.
 What  the  memorandum  and  articles
 say  is  that  we  shall  have  this  kind
 of  trade  and  that  kind  of  trade  etc.......

 Mr,  Deputy-Speaker:  There  need  be
 no  fear  that  the  ccmpany  is  going  to  be
 jailed.

 Pandit  Thakur  Das  Bhargava:  Has
 @  company  any  mind?  After  all,  in
 all  these  things  mens  rea  is  there.  Has
 the  company  any  mind?  Juristically
 speaking,  this  ig  a  wrong  thing.  I  do
 not  want  to  leave  those  persons  who:
 are  actually  responsible.  But  a  com-
 pany  which  has  got  no  mind  which
 has  got  no  meng  rea,  my  friend  wants
 should  be  punished;  that  is  the  whole
 body  of  ‘shareholders,  My  humble
 submission  ig  that  in  criminal  law
 there  can  be  no  agent  for  committing
 a  wrong,  Therefore,  the  company  as
 such  should  not  be  responsible.

 The  second  point  which  I  want  to-
 bring  to  the  notice  of  the  House  is.
 the  words  ‘or  is  attributable  to  any:
 neglet  on  the  part  of  should  not  be
 there.  I  am  not  objecting  to  the
 worde  ‘with  the  consent  or  the  con-
 nivance  of  but  only  to  ‘attributable

 .to  any  neglect  on  the  part  of’,  My
 humble  submission  ig  this.  In  the
 criminal  law  of  this  country,  in  the:
 Penal  Code,  we  know  of  only  three
 or  four  provisions  im  which  the  ques-
 tion  of  neglect  comeg  in.  In  all  cases:
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 where  an  offence  is  committed,  it  is
 the  mens  rea  which  makes  a  person
 responsible;  otherwise,  even  i  a  per-
 son  commits  a  hundred  wrongs  he  will
 not  be  responsible,  When  there  is  no
 advertance  to  the  consequences  of  an
 act  which  is  being  done,  or  when  «
 person  is  fully  non-cognizant  of  the
 thing,  that  are  taking  place,  no
 neglect  has  ever  been  considered  the
 subject-matter  for  which  a  man  can
 be  held  responsible.  According  tc  al!
 Tules  of  criminal  jurisprudence,  the
 words  ‘attributable  to  neglect’  should

 wot  be  there.  It  is  only  when  a  person
 is  guilty  or  even  vicariously  guilty  that
 he  can  be  held  liable  but  when  his
 mind  does  not  go  with  the  act  to  say
 that  he  Js  nesponsible  is  to  accept

 a  doctrine  which  is  unknown  to  the
 criminal  law  of  this  country,  or  to
 the  criminal  law  of  any  other  country,
 If  the  mind  does  not  go  with  the  act
 then  you  are  not  responsible  for  the
 act.  This  is  what  Shri  Krishna
 Maharaj  says  in  the  Gita.  “If  one's

 mind  does  not  go  with  the  act  even
 if  he  kills  three  worlds  he  is  not
 guilty”.  I  do  not  know  the  mind  of
 the  framers  of  the  rules.  In  every
 Act  you  find  this.  It  was  only  Pantji
 who  wag  kind  enough  to  agree  to
 make  this  change  because  he  knows
 It  is  unjust  to  penalise  a  person  for
 mere  neglect,  I  would,  therefore,
 humbly  submit  that.  in  respect  of
 these  two  matters  about  which  there
 Ms  a  precedent  in  this  House,  the
 word  ‘company’  may  be  taken  away.

 °
 Shri  Bogawat:  May  I  say  a  word?

 Mr,  Deputy-Speaker:  It  is  time  al-
 ready,  Let  the  hon.  Minister  reply
 to  this.

 Shri  Kanango:  I  do  not  want  to

 reply  in  detail,  We  had  the  same

 arguments  from  Pandit  Thakur  Das

 Bhargava  in  connection  with  an  Act
 which  was  discus#d  fin  this  House
 last  session—The  Essential  Commo

 ditles  Bill.  The  identical  section
 which  is  here  was  there  and  it  was

 fully  debated  and  I  submitted  all  the

 arguments  that  I  could  and  I  do  not

 (Inter-State  Trade  and
 Commerce)  Control  Bill

 want  to  repeat  them  now.  I  would
 only  say  that  there  is  enough  sate-
 guard  for  bona  fide  persons  to  protect
 themselves.

 With  regard  to  the  point-that  share-
 holders  of  a  company  may  be  pun'shed
 by  a  fine  levied  on  the  company,  to
 My  mind  the  subject  deserves  it,  be-
 cause  if  they  leave  the  affairs  of
 the  company  in  charge  of  an  agent
 or  a  managing  agent  who  is  not  com-
 petent  and  who  goes  on  committing
 offences  then  they  certainly  deserve
 thits,

 Pandit  Thakur  Das  Bhargava:  There
 is  no  reply  about  what  had  haprened
 to  the  Jast  Bill.  I  would  like  to  refer
 to  the  proceedings  of  the  last  session
 of  Parliament,  Parliament  should  be
 consistent  in  this  matter.

 Shri  Kanungo:  I  am  not  prepared
 to  accept  it  in  this  case,

 Pandit  Thakur  Das  Bhargava:  May
 T  submit  to  the  Chair  to  kindly  see
 that  ut  least  there  is  uniformity  in
 the  Ministers’  actions?  The  hon.  Home
 Minister  gives  a  lead  and  are  we  in
 our  right  not  to  accept  that  lead  now?
 The  House  is  committed  to  the  amend-
 ment  beng  accepted  and  if  the  hon
 Minister  wants  to  ignore  my  argu
 ments,  let  him  controvert  them  and
 I  shall  be  quite  happy,  But  if  the
 arguments  are  good,  he  cannot  ignore
 them,

 Shri  Kanungo:  I  certainly  do  not
 say  that  the  arguments  are  not  enough
 or  good.  I  would  only  say  in  this
 case,  that  the  particular  Bill  to  which
 the  hon.  Member  ig  referring,  is
 entirely  different,  Here  on  this  Bill
 and  on  agnats  subjects  about  medicinal
 preparations,  etc..—Kumari  Annie
 Mascarene  raised  thiy  point—compa-
 nies  are  engaged  in  this  trade  and
 are  making  profits  out  of  such  Illegal
 trade,  Therefore,  we  want  that  the
 companies  should  be  punished.

 Pandit  Thakur  Dag  Bhargava:  Mav
 I  know  then  why  that  provision  was
 irserted  in  the  Untouchability  Act,  if

 it  was  not  relevant  there?
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 Mr.  Deputy-Speaker:  The  hon,  Mermn-
 ber  is  very  enthusiastic  about  this
 matter,  but  he  is  a  good  lawyer  and
 knows  that  even  in  res  judicata  every
 case  depends  upon  the  facts  of  *  the
 case,  There  is  no  question  of  res
 judicata  in  this  particular  case.

 The  question  is:

 “That  clause  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted,

 Clause  9  was  added  to  the  Bill.

 Mr,  Deputy-Speaker:  There  are  no
 amendments  to  clauses  10,  l]  and  12,

 ‘Shri  Kamath:  May  I  have  a  word
 on  clause  l07

 Mr,  Deputy-Speaker:  |  think  I  must
 now  guillotine  as  I  have  already  ex-
 ceeded  the  time  by  half  an  hour,

 Clause  @  (Presumption  from  por
 session  of  spirituous  preparations.)

 Shri  Eamath:  There  is  no  question
 of  a  discussion

 Mr,  Deputy-Speaker:  The:  House
 agreed  to  allot  only  three  hours.  In
 deference  to  the  wishes  of  the  House
 and  because  a  number  of  contentious
 matters  were  being  raised,  we  are
 going  on  still,  But  I  must  have  con-
 cluded  this  at  2-45  pm.  and  we  are
 at  3-25  p.m.  Therefore  hon.  Members
 will  kindly  be  brief.

 Shri  Kamath:  Not  more  than  a
 minute.  The  Supreme  Court,  in  its
 recent  judgment  in  the  case  of
 Behram  Khurshid  Pesikaka  versus  the
 State  of  Bombay,  delivered  In  Febru-
 ary  954  observed  that  it  ie  a  cardi-
 nal  principle  of  criminal  jurisprudence
 as  administered  in  this  country  that
 it  ts  for  the  prosecution,  and  prose-
 cution  alone,  to  prove  all  the  ingredi-
 ents  of  the  offence.  for  which  the  ac-
 cused  has  been  charged,

 Shri  8.  8,  More:  He  is  putting  for-
 ward  exploded  canons!

 (Inter-State  Trade  and  9038
 Commerce)  Control  Bill

 Shri  Kamath:  To  take  a  concrete
 case,  the  hon,  Minister  answered,  with
 scme  difficulty  a  little  while  ago,  with
 reference  to  the  possibility  that  I
 might  carry  drakshasav  to  Bombay
 six  or  a  dozen  bottles,  that  if  it  is
 proved  that  it  was  not  for  the  purpose
 of  import,  I  would  be  let  off.  It  is
 presumed  that  I  was  carrying  them
 without  a  licence  as  medicinal  prepa-
 rations.  The  Minister  stated  that  I
 will  not  be  proceeded  against  in  case
 it  i  proved  that  it  wag  not  meant
 for  import,  Now,  who  is  to  prove  that

 it  was  not  meant  for  import?  Here
 the  Supreme  Court  held  that  once  the
 accused  indicated  his  defence  the  onus
 once  again  shifts  on  to  the  prosecution
 to  negative  the  defence.  Therefore,  I
 would  ask  this  question:  Will  I  have
 to  prove  that  it  was  not  for  the  pur-
 pose  of  import  or  will  the  prosecution
 prove  that  it  was  not  for  personal  use
 but  for  import  into  the  State  of  Borm-
 bay?  That  is  a  concrete  question  and
 I  want  to  know  on  whom  falls  the
 onus  of  proof,

 Shri  Kanungo:  Courts  will  be  guid-
 ed  by  the  judgment  of  the  High  Courts,
 but  here  the  provision  of  the  Bill  says
 that  the  very  fact  of  possession  gives
 the  presumption  of  mala  fides,

 Mr.  Deputy-Speaker:  Just  as  in
 cases  where  theft  #s  committed,  pos-
 session  of  stolen  property  leads  to
 presumption  and  possession  itself  is
 preot

 The  question  is
 ‘That  clause  0  stand  part  of

 the  Bill.”

 The  motion  was  adopted.
 Clause  0  was  added  to  the  Bill

 Clauses  ll  and  12  were  added  to
 the  Bi

 Clause  13.  (Protection  of  action
 taken  in  good  faith.)

 Mr,  Deputy-Speaker:  So  far  as
 clause  3  is  concerned,  there  is  an
 amendment  which  is  barred  by  the
 amendment  that  has  been  carried  by
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 the  Hlouse—the  one  mcved  by  Pand't
 fhakuzt  Das  Bhargava.  Therefore,

 there  is  no  amendment  to  clause  1,

 Pandit  Thakur  Das  Bhargava:  The
 words  “or  intended  to  be  done”  may
 be  talken  away.  Such  removal  is  just

 “in  corasonance  with  the  amendment
 carried.  The  amendment  made  is  that
 if  a  person  vexatiously  or  unneces-
 sarily  does  anything,  then  the  public
 servant  will  be  responsible.  Here,
 these  words  may  mean  that  if  any-

 is  done  in  good  faith,  we  do
 not  want  to  tease  any  public  officer.
 But  if  he  has  done  nothing  in  good
 faith  Dut  only  intended  to  be  done  in
 good  faith,  then  we  do  not  intend  to
 protect  him  as  intentions  belong  to  the
 realm  of  the  non-mundane  and  can-
 not  be  Proved  concretely,

 Shri  8.  8.  More:  This  clause  is  by
 itself  inconsistent  with  the  amend-
 ment  which  was  passed—clause  8A.
 My  suggestion  is  that  in  view  of
 clause  8A,  which  has  beun  accepted  by
 Government  and  is  now  part  of  the
 statute,  it  will  automatically  rule  out
 these  words  “or  intended  to  be  done”,
 because  if  there  is  any  such  presump-
 -tion  of  good  faith,  then  clause  8A  has

 no  existence.  Without  any  amend-
 ment  by  any  hon,  Member,  it  will  be
 है  matter  for  your  decision  that  these
 words  will  have  no  reason  to  be

 there.
 Mr,  Deputy-Speaker:  ‘Good  faith’

 applies  to  both,  It  may  be  said  that

 the  one  follows  from  the  other  and

 both  of  them  need  not  be  there,  but

 the  one  is  not  inconsistent  with  the

 other.

 Pandit  Thakur  Das  Bhargava:
 Vexatiously  or  unnecessar#ly......

 .Mr,  Deputy-Speaker:  The  one  is  ex-

 clusive  of  the  other.  If  there  is  no

 good  faith  either  for  an  act  done  or

 intended  to  be  done,  then  it  comes

 under  clause  8.  If  it  is  done  in  good
 faith  or  if  it  is  intended  to  be  done

 in  good  faith,  clause  3  applies.  One

 alone  may  be  enough  but  there  ig  no

 harm  in  having  both,  because  one  is

 negative  and  the  other  is  positive,
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 Amendment  No.  5  of  Shr?  Raghu-
 bar  Dayal  Misra  does  not  arise  after
 clayse  BA  has  been  accepted,

 The  question  is:

 “That  clause  १3  stand  part  of.
 the  Bill.”

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clause  -न  of  local
 special  laws.)  ‘

 Pandit  Thakur  Dag  Bhargava:  If
 you  kindly  look  at  article  302  of  the
 Constitution,  you  will  be  pleased  to
 see  that  Parliament  has  specifically
 been  given  these  powers.

 and

 “Parliament  may  by  law  impose
 such  restrictions  on  the  freedom
 of  trade,  commerce  or  intercourse:
 between  one  State  and  another  or-
 within  any  part  of  the.  territory’
 of  India  as  may  be  required  in  the:
 public  interest,”

 Now,  here  the  words  ‘reasonable-
 restriction’  are  not  there  whereas  in
 article  304  the  words  ‘reasonable  res—
 trictions’  are  there  so  that  the  powers
 of  the  Parliament  are  much  greater
 than  the  powers  of  the  State  legis-
 latures  in  regard  to  these  matters,
 We  cannot  by  virtue  of  thig  clause  here:
 say  that  the  State  Act  will  prevail
 over  the  Act  enacted  by  this  Parlia-
 ment.

 If  you  kindly  see  article  254  of  the
 Constitution,  you  will  see  that,  if  the
 Parliament  as  well  as  the  State  have
 competency  to  enact  on  the  same
 subject  and  if  there  ig  a  Slate  law
 and  the  law  of  this  Parliament,  then
 this  Parilament?s  law  would  prevail
 and  to  the  extent  of  the  fmconsistency
 between  the  State  and  the  Parliament
 laws  the  State  law  will  be  veid_
 Can  we  go  against  the  provisions  of
 the  Constitution  and  say  that  any
 greater  restrictions  imposed  by  the
 States  will  be  there  in  spite  of:
 the  fact  that  they  are  inconsistent
 with  the  law  made  by  Parliament.
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 [Pandit  Thakur  Das  Bhargava]

 My  submission  is  that  it  is  really
 redundant.  If  there  is  a  State  law
 and  the  State  law  is  quite  im  accor-
 dance  with  the  articles  of  the  Cons-
 titution  then  the  Parliament  law  does
 not  touch  it,  If  there  is  a  Parlia.
 ment  law  on  that  very  subject  matter,
 then  the  law  of  Parliament  shall

 :prevail;  whatever  we  may  say,  that
 part  of  the  law  of  the  State  which  is
 inconsistent  with  the  law  of  this  Par-
 liament  will  be  void.

 Shri  Kanungo:  It  is  not  only  sec-
 thons  of  the  Act  which  are  contemplat-
 ed  under  this  particular  clause;  there
 -are  also  the  rules  and  regulations  and
 :all  other  things.  It  is  quite  conceiv-
 cable  that  there  will  be  certain  rules
 and  regulations  in  a  particular  State
 -and  they  may  be  on  the  same  subject
 -on  which  there  may  be  some  rules
 framed  under  the  Central  Act.  In

 :such  cases  the  State  rules  and  regu-
 ‘lations  will  prevail.  I¢  does  not  put
 :any  restriction  on  the  inter-provincial
 ‘trade  because  no  State  can  leg:slate
 on  inter-provincial  trade  which  Is

 ygoverned  by  this  particular  Bill.
 If  there  ig  any  provision  which  is  dup-
 licated  there  and  the  punishments
 cr  obligations  are  not  identical  then
 sthat  legislation  alone  wil  prevail,

 Pandit  Thakur  Das  Bhargava:  That
 rig  exactly  what  I  am  asking.  So  far
 ‘as  a  State  is  concerned,  it  hag  noth-
 ing  to  do  with  the  inter-State  trade
 that  is  dealt  with  under  article  302

 sof  the  Constitution.  In  its  own
 sphere  the  State  has  got  perfect

 “liberty  to  legislate  as  they  like.  But
 when  there  is  a  conflict  between

 “these  two  Jaws,  then  the  law  of  the
 Parliament  shall  prevail  and  to  the

 ‘extent  cf  repugnancy  the  State  law
 ‘wil  not  be  operative.  That  is  given
 in  the  Constitution.  How  can  we

 -override  the  provisions  of  the  Consti-
 “tution?  Hon.  Minister  hag  not  replied
 that  pomnt.

 Shri  8.  8.  More:  May  I  ask  a  ques-
 ‘tion?  Clause  3  prescribes  a  punish-
 ment  of  one  year’s  imprisonment  or

 ma  fine  of  one  thousand  rupees  or  both,

 (Inter-State  Trade  and  9०43
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 Supposing  there  is  a  provincial  legis-
 lation  in  which  the  punishment  pres
 cribed  for  a  similar  act  is  much  more
 than  what  is  prescribed  here,  will
 clause  l4  then  operate  and  will  that
 provision  continue  to  be  valid  ag
 against  this  provision  made  by  the
 Parliament?

 Mr.  Deputy-Speaker;  Hon.  Mem-
 bers  are  aware  that  it  is  not  compe-
 tent  for  the  Chair  to  decide  by  a
 ruling  alj  these  matters.  It  is  ul-
 timately  the  House  that  has  to  decide
 whether  it  is  constitutional  or  un-
 constitutional,  All  the  same,  I
 would  Lke  to  urge  upon  hon.  Mem-
 bers  the  consideration  of  this  matter.
 Parliament  could  have  instead  of  say-
 ing  so  in  this  Bill,  taken  clause
 after  ciause  and  section  after  section
 each  one  of  those  State  acts  and  sad
 that  we  adopted  that  Act.  Then  =  it
 would  have  become  part  and  parcel
 of  this  Bill,  Therefore,  this  Act  will
 override  that  or  will  be  in  consonance
 with  that  Act.  Instead  of  saying  so.
 by  a  general  clause—clause  l4—it  is
 said  that  we  adopt  all  those  provi-
 sions  and  notwithstanding  the  conclu-
 sions  that  we  have  come,  if  that  provi.
 sion  is  different  from  this  provision,
 that  provision  shall  be  treated  as  part
 and  parcel  of  this  Act  of  Parliament.
 That  is  all  what  it  says.

 Pandit  Thakur  Das  Bhargava:  Is  it
 consistent  with  our  dignity  not  to
 consider  such  provisions  individually  -
 and  pass  on  omnibug  clauses  incon-
 sistent  with  the  provisions  of  article
 254  in  this  mannerT,

 Mr.  Deputy-Speaker:  We  have  said
 in  this  House  and  in  this  Parliament
 that  we  extend  the  Bombay  Act  to
 PEPSU  and  to  Delhi.  Why  should  we
 depend  upon  a  minor  satellite  Act
 and  forego  all  our  mghts  and  respon-
 sibilites?  There  is  nothing  wrong.
 It  ig  only  for  the  purpose  of  brevity;
 we  do  so  Instead  of  incorporating  all
 of  them  here,  We  have  incorporated,
 so  to  say,  the  provisions  of  the  pro-
 vinelal  Acts  without  saying  so  in
 detail  here.  So,  if  they  are  different



 spirituous  Preparations
 3

 stat]©  Thade  and  Commerce)

 (Inter-  Control  Bill

 be  treated  as  pa.t  and
 they  kK  the  provisions  in  this  Act

 4115,
 passed  bY

 «=.  More:  The  usual  formula

 Shri
 B.

 ov  isions
 of  such  State  legh-

 is  tha’  Ley  ch  are  consistent  are  accept-

 ae  es  tne  effect  of  this  overriding
 ed.  Bu  be  that  provisions  which

 case  consistent—even
 they  will  get

 walidated

 gp  uty-Speaker:
 What  I  say

 Pig  tney  १०४०  not  to  be  treated
 tent,  We  may  take  every

 as
 incons'*  egislation

 and  say  that  so

 ee  a  Bombay  is  concerned,  the

 hment
 will  be  two  years;  so  far

 punis  =  is  concerned,  it  will  be

 as  genie  and  so  on  and  so  forth.
 three  year’

 an  to  say  is  that  clause  4
 What  I

 re  interpreted  to’  mean  that
 should  be

 _  ovisions  of  the  State
 all  those  which  are  different  from

 Legisigtury e  provisions  here  must  be

 The  question
 I:

 “That  clause  i4  stand  part  of

 he  Bill.” the
 motion  was  adopted,

 44  was  added  to  the  Bill.

 the  Enacting  Formula

 on  at  isle
 were  added  to  the  Bill.

 =  shri  ganunee:
 I  beg  to  move:

 हि  the  Bill,  as  amended,  be

 Clause

 passed.”

 This  is  2  amall  Bill....

 shri  8,  5  More:  Very  innocent  too!

 one  is  to  the  principles  of  pro-
 the  opposition  en  saaanoeed  on  this

 aw  so,  I  think,  it  has
 minor  B

 puch  of  controversy.  Now
 created  90

 ©  ged,  I  again  submit  that
 small  matter,  I  again

 it  is  a
 Mr.  Anthony's  description

 ae  छ  2  provision  to  plug  a  very

 minor  hole.
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 Mr,  Deputy-Speaker:  The  question
 is:

 “That  the  Bill,  as  amended,  be

 passed.”

 The  motion  was  adopted,

 PRISONERS  (ATTENDANCE  IN
 COURTS)  BILL

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  I  beg  to  move:

 “That  the  Bill  to  provide  for
 fhe  attendance  of  prisoners  in
 Courtg  and  for  obtaining  their
 evidence  therein  be  taken  into
 consideration.”

 This  is  a  tiny,  non-contentlous
 measure  which  does  not  call  for  any
 elaborate  explanation  or  justification,
 The  BA]  was  introduced  in  December,
 953  and  it  has  been  resuscitated  after
 more  than  a  year  and  a  half.  The
 hon,  Members  had  ample  time  to
 sleep  over  it.  It  has  not  disturbed
 them  in  any  way  and  therefore,  they
 might  let  it  go  into  the  statute-book
 unscathed  and  unchallenged,

 The  Bil  only  provides  a  simple
 procedure  for  securing  the  attendance
 of  prisoners  for  giving  evidence  in
 courts  and  for  answering  any  charge
 which  might  be  framed  against  them
 by  any  criminal  court.  The  prevalent
 law  on  the  subject  is  cumbroug  and
 dilatory,  It  provides  a  very”  -circul-
 tous  route  and  im  place  of  such' a
 route  we  are  now,  by  this  Bill,  pro-
 viding  a  direct  channel  of  communi-
 cation.  The  courts  can  send  their
 directions  straight  to  the  officers  of
 the  prisons  concerned,  Under  the
 Prisoners’  Act  which  was  passed  in
 the  antediluvian  age  in  1900,  refe-
 rences  had  some  times  to  be  made  to
 the  Stafe  Governments  or  tp  the
 High  Court.  The  matters  with  whirh
 we  are  concerned  here  are  of  a  pure-
 ly  routine  character.  They  do  not
 call  for  the  exerciee  of  any  discre-
 tion  or  judgment.  Therefore,  under
 this  Bill  a  simple  procedure  has  been
 prescribed  to  enable  the  courts  to
 order  the  officers  in  charge  of  the
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 (Pandit  G.  8.  Pant)
 to  send  to  them  the  persons

 Whose  Presence  may  be  necded  for
 Siving  evidence  and  in  some  cases
 for  Standing  a  trial,  So,  I  hope  all
 Members  will  unanimously  adopt  this

 Bil  ang  we  will  have  the  benefit  of
 Saving  an  hour  for  free  air  outside.

 Mr  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  to  provide  for
 the  Q@itendance  of  prisoners  in
 COurts  end  for  obtaining  their

 lence  therein,  be  taken  into
 ©Onsideration,”

 nob  Raghubir  Sahai  (Etah  Distt
 — Orth-Fast  cum  Budaun  Distt  —East):

 Sir,  y  welcome  this  Bill.  In  fact
 every  provision  should  be  welcomed
 and  every  measure  should  be  welcom-
 ed  which  has  the  purpose  of  lessening °F

 Teducing  the  time  of  the  trial  of
 2  Case,  Recently  thig  House  had  the
 PPOrtunity  to  take  up  the  amend-
 ment  of  the  Criminal  Procedure  Code.
 The  Very  object—perhaps,  one  of  the
 main  objects—of  that  Bill  was  to
 shorten  the  trial  of  criminal  courts. We  ali  know  how  ably  that  measure
 was  Diloted  here  by  the  former  Home

 as  well  as  the  present  De-
 puty  Home  Minister.  That  Bill  was
 Passed  both  ‘by  this  House  as  well
 as  bY  the  Rajya  Sabla.  We  hope that  it  win  just  come  into  opera- tion  ang  we  shall  bave  time  to  know

 that  it  has  shortened  the  triale—I
 mean  the  criminal  triale—to  a  very
 great  ©xtent.

 T  feel  that  this  Bill  which  has  been
 moved  by  the  present  Home  Minister
 has  alac  got  that  very  object  in  view.
 As  hag  been  explained  by  him  the
 Present  jaw  involves  a  lot  of  delay in  the  trial  of  criminal  cases  as  well
 23  Civiy  cases  where  the  evidence  of

 jal  is  to  be  recorded.  As  the  pre- sent  law,  stands  it  is  necessary  for
 8  court  ,  [९  the  prisoner  whose  evi-
 dence  {sm  to  be  recorded  resides  in  a
 differen,  +  jail,  to  send  that  order  to
 the  District  Magistrate  or  the  S.D.M.
 under  whose  jurisdiction  that  jail
 lay,  Or,  cia  the  distance  of  that  jail

 l  AUGUST  955  (Attendance  in  Courts)  go46
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 was  a  hundred  miles  or  more,  then
 the  order  had  to  be  passed  through
 the  High  Court  or  the  State  Govern-
 ment.  That  involved  a  lot  of  delay.
 Now,  by  the  passage  of  this  Bill  all
 that  delay  would  be  avoided.

 Sir,  with  your  permission  I  might
 give  an  illustration  which  would
 show  how  by  the  present  law  such
 delays  are  caused.  I  happened  to  be
 in  the  Budaun  District  jail  in  the
 year  94l.  It  so  happened  that  Shri
 Mahavir  Tyagi,  the  present  Minister
 of  Defence  Organisation  was  also
 brought  in  from  Dehra  Dun  to  Budaun
 District  jail,  Unfortunately  he  was
 involved  in  a  Prisons  Act  offence.
 By  the  time  the  case  came  up  against
 him  for  that  offence  I  was  transferred
 to  the  Fategarh  Central  Prison.  That
 trial  took  place  in  my  absence.  Shri
 Tyagi  quoted  me  ag  a  defence  wit-
 ness.  Because  the  Central  Prison
 was  situated  more  than  00  miles
 from  Budaun  the  order  for  my  sum-
 mons  had  to  be  passed  through  the
 Allahabad  High  Court  and  before  I
 was  brought  to  Budaun  District  ja
 some  couple  of  months  had  elapsed.
 It  so  happened  that  the  trial  was
 very  much  protracted.  Shri  Tyagi
 was,  therefore,  put  to  a  kot  of  trouble.
 All  this  delay  could  have  been  avoid-
 ed  if  this  necessary  change  had  been
 brought  in  the  law  as  it  stood  then.

 I  entirely  agree  with  the  purpose
 and  with  the  object  of  this  Bill.
 But,  with  your  permission,  Sir,  I
 would  like  that  a  slight  or  a  minor
 amendment  may  be  accepted  by  the
 hon.  the  Home  Minister,  Unfortuna-
 tely,  I  could  not  give  proper  notice
 of  this  amendment,  I  thought  that  I
 would  be  able  to  give  it  on  Saturday,
 but  |  was  a  haiday,  I  have  this
 morning  given  my  amendment  to  the
 Secretary  as  well  as  to  the  Deputy
 Home  Mimister  and  I  think  it  might
 have  been  studied  by  this  time.  The
 amendment  is  that  in  clause  5  I  want
 that  in  line  42,  after  the  word  “de-
 tained"  the  words  “in  custody  in  or
 near  the  court”  may  be  removed;  and.
 instead  of  that  the  following  words
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 ““may  be  added:  “if  the  prisoner  has
 to  remain  there  for  more  than  one
 day  and  if  there  is  a  jail;  in  the.  jail.
 and  if  there  is  no  such  jaif,  in  such
 suitable  place  in’  which  the  officer

 accompanying  him  thinks  fit  from  the
 point  of  safety”,  Now,  my  only

 purpose  “in  bringing  in  this  amend
 ment  is  to  make  the  meaning  entirely
 cleat,  for,  the...  retention  of  these

 words;  “detained  in  custody  in  or
 mear  the  court”  do  not  make  the
 meaning  clear.  Supposing  a  prisoner
 is  got  from  Fategarh  District  jail  to
 Budaun  ‘for  “his  evidence  being  re-
 sorded  and  a  particular  date  is  being
 asalgned  for  his  eviience  to  be  re-
 corded  and  on  that  particular  date
 either-the  case  is  not  taken  up  or
 the  examination  of  that  witness  =
 not  finished,  then  he  has  to  be  sent
 back  to  some  place  where  he  ougnt™
 to  be  detained.
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 श्री  आर०  ew  taxi  (नलगोंडा)  :  सूमो  w
 गल  के  मुताल्लिक़  ज्यादा  बातें  नहीं  करनी  हैँ  ।
 सिर्फ  एक  दो  चीजें  कहने  a  fed  खड़ा  हुआ
 हूं  I  यह  एक  मामूली  स्वा  विल  हैं  -  हस  से  पहले
 जो  कानून  था  उस  की  तहत  कुछ  पेचीदगियां
 पेदा  हो  गई  थी,  उन्हीं  को  दूर  करने  के  लिये

 कुछ  बातों.  एक  खास.  बिल  की  हँ खि चत  में  कक्ली
 जा  रही  ह

 जसा  होम  मिनिस्टर  साहब  न॑  फरमाया  fe

 पहले  का जां  ल  हें  उस  को  एक  एंटी-

 हलुधियन  एजेंट  बनाया  गया  था।  इस
 सिलसिले  माँ  मेँ  भी  ज्वार  फमॉनिस्टर  साइट  से

 बिलकूल  सहमत  है  ।  मगर  एक  चीज  ई  मेँ

 देवता  ई  बह  यह  हैँ  'कि  एक  दफा  एसी  हूँ  हां

 उसी  एंटी  अलुविवन  बम  बनाई  गईं  थी  मगर
 इमाम  होम  मिनिस्टर  one  मे  उस  दफा  कॉ

 मी  इस  कानून,  में  इलाज  कर  दिया  हैं  |
 मतलब  पुराने  कानून  की  दफा  ४९  से  हैँ  बां  क

 हस्त  कानून  की  a  ४  z  ।  ह. । 3  की  तहत
 अगर  किसी  रखकर  कौ  था गप  आफ  प्रयास

 को  किसी  मुकदमे  में  शहादत  चने  की  जरूरत

 पड़  तो  उन  को  जेल  में  ही  रखने  के  लिये  कहा
 गया  हूँ,  हस  बारात  fe  उस  को  अपनी  oor
 का  फायदा  पहुंचाने  से  बाय  cre  जाय  ।  मेरी

 समम  माँ  नहीं  आता  कि  हमार॑  होम  मिनिस्टर

 साइब  जद  एक  तरफ  कहते  t  कि  यह  एंटी

 डंलुवियन  हैँ  (अ  फिर  फंसे  क्लासेज  ो  एंटी

 डंलुवियन  हूँ  तन  को  इस  कानून  में  लाने  की
 जरूरत  उन्होंने  क्षा  महसूस  की  |  मेँ  यह  इस
 लिये  कहता  हूं  कि  य॥  सयासी  पार्टियां  के

 खिलाफ  पढ़ता  हैँ  ।  फंसे  कंदयाँ  को  जिन  की
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 शहादत  की  ललरूरत  सोसाइटी  को  पढ़ती  हूँ,  पर

 जिन  को  केक न्हीं  खास  वजूहात  की  बिना  पर

 एक्ट बह संमकुत्ी वह  समझती  हैं  कि  उन  को  कद  में

 ही  रक्‍खा  जाय,  उन  की  अगर  किसी  अदालत  माँ

 ज़रूरत  भी  हैँ  तो  भी  उस  को  पेश  नहीं  किया

 जाया  |  -

 l  AUGUST  955  (Attendance  in  Courts)  goso
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 कवियों  से  अच्छा  सुलूक  किया  जाता हैं,  हॉकी
 ६ । ह  सयासी  बदी  होते  हैं,  उन  को  हथकड़ीयां

 पहनाई  जाती  हैँ  ॉ  जानवरों  की  शरद  उन  को

 एज  दूसर॑  से  बांध  दिया जाता  हैँ,  और  इस  तरह

 के  कदवा को कॉरलान से को  कोटखाई  करे  कोर्ट में  ले  जाया
 जाता  हैँ  ऑर  वापस  लाया  जाता हैं  7  यह  फंसा

 an  तरीका  हैँ  जो  कि  मेँ  एं बान  के  सामने  शाना
 की  रुधिर  शिक्षण  :  उस  का  बयान  कोशिश

 से  लिया  बा  सकता  हैँ  ।

 “जी  आर  हन७  हंद्दबी  :  कौन से  ता  लिया

 जो  सकता हैं,  मगर  दूसर॑  लोगों  से  उन  को

 वैदयीकॉमनेट  क्या  किया  जाता  हैँ?  अगर  आप

 को  किसी  चीज  का  खतरा  हैं,  अगर  उस  कैदियों

 कई  भाग  जाने  का  खतरा  हूँ,  चो  ज्यादा  गार्ड्स  रख

 सकते  हैँ,  काफी  इन्तजाम  कर  सकते  हैं  ।

 लेकिन  थ्या  डि स्क मने शन  इस  गैल  में  कल्ला

 गया  हूँ,  बह  मेस  आइए  हूँ  I  जो  फंसे  कवानीन  हैँ

 बन  का  इमाम  जोम  मिनिस्टर  साहब  एंटी

 इंडियन  कहते  दे;  -बह  बर्तानिया  सामान्य
 के

 जमाने  मेँ  बनाव॑ गये  थे.)
 लकन  फंसे  क्लासेज

 हि  हि  न
 दा  खिल

 किरण

 यह

 न्  चमक मे  गईं  जाता ।  बहुत  कानून

 af.  सतत.  निकला  के  खिलाफ  भी  पढ़ते  हैँ

 उन को  भी  आब  हमारी  कांगेस  हुकूमत  अमल

 मेँ  ला  रही  हैँ  ;  जिस  तरह  से  बहुत  करे  एंटी

 चीजें  आय  इस्तेमाल  की  जा  रही  t

 उसी  तरह से  शायद  इस  चीज  को  भी  दाखिल  कर

 दिया  गया  हूँ  |  में  दफा  ४  की  मुख़ालिफ़त करता
 हैं  ऑर  होम  मिनिस्टर  साहव  से  विनती  करता

 हूं.  कि  वह  मेरी  हस  चीज  को  कबूल  कर
 लें।

 'गए  चीज  यादें  एं वान  के  ध्यान  में.  लाना

 चाहता  हूं.  वह  यह  हैं  कि  जब  कॉपियां  को

 जेलखाने  से  कोर्ट  में  ले  जाया  जाता  हूँ,  तो  उन  के

 याय  क्रिया  तरह  का  सुलूक  किया  माता  हैँ  .  एक

 पार्टी का  मेम्बर  होने की  हैसियत से,  एक

 इनफरादी  इसपर  सेतु  इस  का  काफी

 तजुर्बा हूँ  r
 उन

 लोगों  के  साथ  इन्सानों  बसा

 बर्ताव  नहीं  किया  जाता  |  उन  को  इथकाड़ियां
 पहना दी  जाती  हैँ  1  हम  मे  बला  हैँ  मामली

 चाहता  था।

 इस  सिलसिले में  मुझे  ऑर  ज्यादा  कहना
 महीं हैँ  पैसा  इस  के  fe  दरअस्ल जो  चीजें इस
 से  पहले  के  कानून  में  पेचीदगियाँ  की  थी*,  उस

 को  दूर  करने  के  लिये  यह  बिल  लाया  गया  हूँ

 आर  इस  का  माँ  स्वागत  करता  हूं.  ऑर  होम
 मिनिस्टर  साहब  से  विनती  करता  हं  कि  खास

 हार  से  दफा  ४  जो  हैं  उस  को  व  निकाल  देने
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 within  the  State  wherefrom  the  order
 of  confinement  of  the  prisoner  is
 issued.

 The  other  point  is  this.  My  friend
 was  mentioning  the  need  for  amend-
 ing  a  certain  phrase  in  clause  5.  In
 this  connection  I  wish  to  invite  his
 attention  to  clause  9(e)  which  says:

 “the  escort  of  prisoners  to  and
 from  courts  in  which  their  atten-
 dance  is  required  end  for  their
 custody  during  the  period  of  such
 attendance”.

 I  feel  that  there  has  been  ag  con-
 templation  of  the  possibilities  of  these
 difficulties  and  hope  that  they  can
 certainly  be  covered  by  the  rules  to
 be  made.

 There  wag  some  reference  to  some
 inconveniences,  Though  I  do  not
 wish  personal  experiences  to  be  here,
 narrated,  nevertheless,  it  happened
 that  I  had  to  go  as  a  witness  to  a
 civil  court  when  I  was  in  Ballary  a
 prisoner,  Then  the  difficulty  was  the
 court  had  to  make  some  provision
 for  the  custody  of  the  prisoner.  The
 court  to  which  I  had  to  go  had  little
 accommodation,  In  such  cases,  we
 will  have  to  be  sent  to  police  custody
 or  other  places.  The  place  where  we
 had  been  put  up  namely  Bellary
 was  convenient  and  we  had  liberties
 and  it  had  no  irksome  provisions  of
 a  sub  jail.  Such  difficulties  might
 arise,  but  in  making  the  rules.  I
 expect  that  some  provision  will  be
 made  in  respect  of  cases  of  that  kind.
 That  is  the  second  thing  which  }
 wanted  to  submit,

 4  PM.

 There  is  only  one  other  thing
 which  I  feel  is  a  serious  matter.
 Always  when  a  man  is  in  some  jail—
 district  jail  or  some  jail—if  anybody
 wants  to  have  him  brought  to  a  near
 place  where  all  his  relations  are,  it
 is  not  very  difficult  for  a  party  in
 court  to  give  his  name  as  a  possible
 witness  and  be  prepared  to  pay  the
 expenses  of  the  man  being  brought
 all  the  way,  The  man  himself  may
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 be  unwilling  to  come.  80,  once  you
 give  a  right  like  this  that  the  man
 can  be  summoned,  it  is  likely  to  be
 abused  in  some  cases.  That  is  the
 possibility,  though  I  hope  that  a
 court  in  Such  a  situation  may  possibly
 exercise  a  little  care  before  it  actually
 summons  and  not  examine  him  on
 commission,  as  is  otherwise
 permissible.

 सरदार  G  eo  झील  (बिलासपुर)  :  यह
 चा  बिल  माननीय  होम  मिनिस्टर  साइब  ने  इस

 ब्राउन  के  सामने  पेश  किया  हूँ,  मेँ  इस  का

 स्वागत  करता  हूं.  मुझे  जहां  तक  स  st

 मुआयना  करने  के  बाद  तजुर्बा  हासिल  हुआ  हूँ
 उस  की  बिनाह  पर  मेँ  कह  सकता  हूं:  कि  बहा
 पर  जां  अंडर  ट्राचल्य  रहते  हैं,  जो  कदी  रहते

 हैं,  जिन  को  कि  मान  लीजिये  साँ  मील  दूर
 जाना  होता  हैं,  उन  मांगों  को  तीन  तीन  सर
 चार  चार  महीने  तक,  जब  तक  कि  हाई  कोर्ट  से
 आह्  न  आ  बायीं,  जेल  में  ही  रहना  पढ़ता  हैँ  ।

 इस  बिल  के  जरिये  से  यह  सुविधा  हो  जायंगी

 फक  अब  थे  कम e  कम  प्रमथ  के  भीतर  जा  सकेंगे।

 मेर  एक  माननीय  सदस्य  मे  यह  कहा  कि  बे
 क्लब  नहें  इस  कसाब  a  मुताबिक उन  का

 स्वाल  यह  हूँ  कि  यह  कानून  किसी  पार्टी  के  लिए

 बनाया  जा  रहा  हैँ  ।  मैँ  अर्ज  करना  चाहता  भ
 कि  किसी  खास  पार्टी  के  लिए  यह  कानून  नहीं  हूँ।

 बात  असल  माँ  यह  हँ  ॥,  मां  सांग  डकैतियाँ  को
 मामलों  मेँ  इन्वाल्वड  होते  हैँ  था  |  मांग  कत्स
 के  मामलों  माँ  हन्वाल्वड  होते  हैँ  यह  इलाज  उन

 लोगों पर  ही  लाभ  शांति  हैँ  t  मेरे  माननीय  दोस्त
 अगर  यह  चाहते  &  फक  फंसे  लांगो  को  बच कड़ी
 लगा  कर  न  ले  जाया  जाये  तो  माँ  उन  से  पूछना
 चाहता  इं  फक  यह  कहां  तक

 ठीक  बात  होगी
 ara  कल  किसी  भी  राजनीतिक  कुंदी  को

 इसकी  लगाकर  नहीं  ले  जाया  जाता  हैं  I  हां
 १५  अगस्त,  ९६४७  से  पहले  लोगों  को,  जो  कि
 राजनीतिक  कारणों  की  बजह  से  गिरफ्तार  किये
 जाते  थे,  इसकी  लगाकर  ले  जाया  जाता  था,
 लोकन  अब  उन  को  हथकड़ी  लगाकर  नहीं  ले
 जाया  जाता  हैँ  |  हस  लिये  यह  कहना  कि  एसे
 लांगो  को  जो  कि  इकाइयां  करत॑  हैँ  या  कत्ल
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 करते  हैं,  हथकड़ी  लगाकर  न  ले  जाया  जाए  मेर
 बिचार  में  गलत  बात  मांगी  I  इम  ने  देखा  हैँ
 कि  जार  कल  जो  लाग  सत्यागृद  करते  हैँ  आर
 उन  को  गिरफ्तार  किया  जाता  हूँ  तो  उन  को

 इसकी  लगाई  नहीं  जाती  हें  ।

 इस  के  साथ  ही  साथ  एक  माननीय  सदस्य  ो

 सब  से  पहले  बोले  c  क्लास
 ५

 पर  कहा  हें
 कि

 इर  एक  तहसील  में  चेल  नहीं  होती  हैँ  -  उन  की
 यह  बात  ठीक  हैँ । लकन यह यह  बात  भी  सही  हैँ
 क  हर  एक  तहसील  में  लाक-अप  ता  क्त  हूँ
 वहां  पर  जब  किसी  पप्रजनर  को  ले  जाया  जाता

 हैँ  बॉर  रजमैंट  वर्गो रह  जो  उसे  देना  होता  हैँ
 और  मान  लीजिये  कि  ढस्  दिन  उसकी  पेशी

 हूँ  तो  बह  तहसीलदार या  एस०  डी०  ०.  के

 युक्  के  मुताबिक  वहां  के  लाक-अप  में  रखा  या
 सकता हैं  ।  यह  इस  लिये  जरूरी  हूँ  ताक  उस

 बॉडी को को  जिस  को  कि  ॉ  मील  से  दूर  जो  जल

 हूँ  वहां  पर  रखा  गया  हैं  वहां  पर  ले  जाने  के

 कना  वहीं  पर  लाक-अप  में  रखा  जा  सके  1

 इन  शब्दो'  के  साथ  यो  बल  रखा  गया  हूँ
 उसका  माँ  स्वागत  करता  हूं  ।

 Shri  Wallatharas  §  (Pudukkottal):  A
 outlook

 B  must  be  F  s

 a

 §

 Ee  gi

 bh

 clearly  in  the  New  Act  t  is  to
 brought,  so  that  for  definitions,
 two  Acts  may  not  be  referred  to.
 an  independent  legislation  of
 kind  all  the  definitions  must

 कि
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 part  of  the  new  Act.  Legal  drafting
 should  always  consider  that  a  statute
 which  is  sought  to  be  introduced  must
 be  self-contained  and  as  far  as
 possible  references  to  other  statutes
 must  be  minimised.  If  you  take  the
 definition  given  here,  it  Says:

 “Prison  includes  any  place
 which.  has  been  declared  by  a
 State  Government,  by  general  or

 special  order,  to  be  a  subsidiary
 jail,  "etc,

 In  the  old  Prisoners  Act  which  was
 enacted  some  decades  ago,  the  con-
 ception  of  a  prison  should  have  been
 limited  at  that  time;  now  we  have
 got  across  So  many  aspects  of  the
 prison  that  it  is  quite  essential  that
 the  definition  of  a  prison
 Stated  in  the  main  Act.  If  I  am

 ison must be

 “Prison  meang  any  jail  or  place
 used  under  the  order  of  the  State
 or  the  Central  Government  for
 the  detention  of  prisoners.”

 In  the  course  of  the  Act,  I  do  not
 see  any  provision  enabling  the
 Central  Government  to  establish  a
 prison,  If  at  all  any  person  has  to
 be  confined  by  the  Central  Govern-
 ment,  it  should  be  in  a  prison  created
 by  the  State  and  not  by  the  Central
 Government.  We  must  find  some
 provision  to  enable  the  Central
 Government  to  declare  certain  places
 as  jails,  so  that  under  the  growing
 needs  of  the  enforcement  of  law  and
 order,  the  Central  Government  may
 have  its  own  institutions  wherein
 detentions  can  be  made.  I  feel  that
 the  Central  Government  must  neces-

 Prison  includes  also:

 “any  place  for  the  confinement
 of  prisoners  who  are  exclusively
 in  the  custody  of  the  police;”
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 I  find  this  in  the  Prisons  Act.
 There  are  certain  places  where  the
 jurisdiction  of  the  jail  authorities
 does  not  prevail,  but  the  police  people
 are  given  exclusive  custody  of  the
 prisoners.  If  under  the  present  Act,
 these  places  cannot  be  considered  as
 jails,  a  prisoner  in  such  jails  cannot
 be  summoned  by  any  court.  Though
 this  comprehensive  conception  has
 been  placed  in  the  earlier  statute,  the
 Present  statute  does  not  adopt  it.
 In  my  humble  opinion,  there  is  a
 lacuna  here.

 Prison  includes:

 “any  plate  specially  appointed
 by  the  State  under  section  54]  of
 the  Criminal  Procedure  Code.”
 This  ig  also  to  be  found  in  the

 Prisons  Act.

 Thirdly,  prison  should  include:

 “any  place  declared  by  the
 Central  or  the  State  Government
 in  the  official  Gazette  to  be  a  sub-
 sidiary  jail."

 As  it  is,  only  the  State  Government
 ean  declare  a  place  as  jail;  I  want
 powers  to  be  given  to  the  Central
 Government  also  to  declare  certain
 @laces  as  jails.

 Then,  prison  should  include:

 “any  reformatory,  Borstal
 institution  and  institutions  of
 detention  of  prisoners  under  the
 Preventive  Detention  Act,  1950."

 According  to  the  Bill  as  it  is,
 “"Prison  includes  any  reforma-

 tory,  Borstal  institution  or  other
 institution  of  a  like  nature,”

 to
 be  pre  ise  and  definite.  Civil  law
 may  be  lenient  or  loose.  In  criminal
 law,  there  is  no  place  for  words  like

 We  shall
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 nature”.  What  is  that  like  nature?
 We  cannot  allow  the  courts  of  law
 to  infer  or  interpret  it  as  they  like.
 We  must  be  definite.  I  think  it  is

 in  Central  jails  or  in  other
 places  specially  created  for
 that  purpose.  Simply  because  a

 |  5
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 न We  will  have  to  refer

 Prisoners  Act  or  the
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 gated  to  form  an  independent  section.
 The  necessity  falt  by  the  courts  of
 law  should  cover  these  persons  also.
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 [Shri  Vallatharas}
 In  that  light,  I  would  submit  to  the
 hon,  Minister  to  consider  the  question
 and  include  a  clear  provision  as  to
 the  definition  of  prisoner  and  prison
 in  the  light  of  the  present  day  needs
 and  also  in  the  light  of  the  definition
 provided  by  those  two  old  Acts.

 Clause  3()  says:

 “Any  civil  or  criminal  court
 may,  ff  it  thinks  that  the  evidence
 of  any  person  confined  in  any
 Prison  is  material  in  any  matter
 pending  before  it,  make  an  order
 in  the  form  set  forth....”

 I  have  to  make  a  very  important
 suggestion  in  respect  of  this  clause.
 A  prisoner  also  includes  a  civil

 him.  Or  he  is  sought  to  be  brough
 before  a  court  to  depose  as  a  witness.
 Deposing  as  a  witness  may  be  neces-
 sary  in  the  case  of  the  civil  prisoner
 as  in  the  case  of  the  criminal
 Prisoner,  There  may  be  a  civil
 Prisoner.  against  whom  execution

 Will  he  be  denied  the  opportunity  to
 be  produced  in  the  court  to  enable
 him

 ings?  Suppose  the  court  thinks
 that  that  man  must  have  an  opportu-

 ae  dL  rr  ’
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 be  allowed  to  lose  his  rights  whereas
 a  criminal  prisoner  is  allowed  to
 conduct  his  case  and  get  an  acquittal
 This  section  must  somehow  compre-
 hensively  canvass  that  position,  In
 the  case  of  both  criminal  prisoners
 and  civil  prisoners,  whenever  there
 are  civil  suits  or  execution  proceed-
 ings  instituted  or  pending  ‘against
 them  in  the  civil  court,  the  civil
 court,  if  it  thinks  that  their  presence
 is  necessary  for  the  proper  conduct  of
 the  suit  or  execution  proceedings,
 must  have  the  power  to  send  for
 th  and  allow  opportunities  to
 them  to  conduct  the  trial  or  execu-
 tion  proceedings,  just  as  in  a  criminal
 case,  the  accused  is  enabled  to  do.

 The  clause  further  says:

 “Provided  that  0०  civil  court
 shall  make  an  order  under  this
 sub-section  in  respect  of  a  person
 confined  in  a  prison  situated  outside
 the  State  in  which  the  court  is
 held.”

 When  the  Central  Government  is
 legislating,  why  should  it  narrow
 down  to  the  small  precincts  of  a
 State?  Though  a  court  of  law  is
 situated  in  a  particular  place  for  the
 sake  of  convenience,  it  has  got

 Calcutta  may  sue  in  a  court  in
 Trichinopoly  on  the  basis  of  a
 contract  or  on  the  basis  of  a
 negotiable  instrument.  Under  the
 existing  provision,  if  the  court  wants
 @  person  concerned  in  that  suit,
 to  give  evidence,  it  cannot  send  for
 that  man  from  Calcutta.  I  concede
 there  is  inconvenience,  delay,  cost
 and  other  things.  But,  the  initial
 right  must  be  conceded  here.  It
 should  be  throughout  India  and  not
 within  the  precincts  of  a  State.  In
 view  of  the  great  expenditure  involv-
 ed  or  of  some  serious  inconvenience
 2  person  need  not  be  brought,  but  «
 commission  may  be  appointed.  But,
 the  initial  right  of  a  civil  court  to
 send  for  a  person  from  any  place  in
 the  Indian  territory  must  .be  given
 here.  The  State  barriers  must  bé
 removed.
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 Mr.  Deputy-Speaker:  In  the  Civil
 Procedure  Code,  is  there  a  power  to
 compel  the  attendance  of  witnesses
 from  beyond  a  distance  of  50  miles
 or  a  particular  distance?

 Shri  Raghavachari:  He  cannot  be
 compelled.

 Shri  8  द  Ramaswamy  (Salem):
 It  is  200  miles.

 Mr..  Deputy-Speaker:  Under  the
 Civil  Procedure  Code,  there  is  no
 right  for  compelling  any  person  to
 come  and  give  evidence  if  he  is
 beyond  a  particular  distance.  The
 hon.  Member  wants  something  that
 is  not  provided  in  the  C.P.C.  if  he  is
 in  confinement  in  a  prison.

 Shri  Vallatharas:  I  would  submit
 that  in  these  caSes,  this  distance  of
 50  miles  or  250  miles  is  a  question
 of  convenience.

 i  Mr.  Deputy-Speaker:  Even  when
 he  is  free,  he  cannot  be  asked  to
 come.  When  he  is  in  jail?

 Shri  Vallatharas:  When  a  person  is

 ail,  t  free.  The  court
 thinks  his  evidence  is  u®eful;  so
 the  court  must  be  gi  the  power
 to  send  for  him.  In  this  case  of
 250  miles,  a  person  t  be
 compelled  come  against  his  will.
 That  is  a  different  matter.  Suppose
 he  is  prepared  to  come,  what  is  the
 position?  I  putting  it  this  way.
 As  days  we  gain  experience
 in  lUtigation,  under  the  present  day
 conditions.  Suppose  a  person  of
 Madras  is  detained  somewhere  in
 the  Punjab  as  a  prisoner  in  some  jail.
 He  may  be  willing  to  go  into  the  box
 and  give  evidence  in  Madras.  The
 court  may  avail  of  his  evidence.  If
 he  is  willing,  he  may  have  a  chance
 to  come.  All  these  are  extreme
 contingencies.  The  substantial  point
 ig  that  these  barriers  of  State  must
 not  be  there.  Any  court  which  is
 authorised  under  the  Bill  within  the
 Indian  territory  should  be  allowed  to
 Summon  any  person  from  anywhere
 in  India.  It  must  be  all-comprehen-
 sive.  .  Whether  there  are  provisions
 regarding  50  miles  or  beyond  50
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 miles,  the  general  principle  must  be

 there.
 Sub-clause  (3)  says:

 “No  order  made  under  this
 section  by  a  civil  court  which  is
 subordinate  to  a  district  judge
 shall  have  effect  unless  it  is  coun-
 tersigned  by  the  district

 The  existing  provisions  are  so
 complicated  that  oftentimes  delay  js
 caused,  The  object  of  the  present
 Bill  ig  to  prevent  delay.  If  a  judge
 lower  than  a  district  judge  wants  te
 send  fur  a  verson,  he  must  submit  it  to
 the  district  Judge  who  must  endorse  it.
 After  all,  much  progress  is  not  made
 from  the  old  Bill  The  sub-judge  and
 the  district  munsiff  are  not  entitled  to
 send  for  of  their  own  accord.  On  the
 cther  hand,  a  frst  class  magistrate,

 are  responsible  people  having  full
 qualifications  and  experience  in  whom
 original  jurisdiction  ig  invested.  The
 wub-judge  has  also  appellate  powers
 over  the  district  munsiff.  There  two
 persons  should  be  entitled  to  send
 summons  of  thelr  own  accord  without
 the  endorsement  of  the  district  judge.
 Further,  I  would  submit  that  in  the
 case  of  civil  courts  lower  in  rank
 than  a  district  munsiff  alone,  the
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 endorsement  of  the  district  judge
 should  be  required.

 “and  no  order  made  under  this
 gection  by  a  criminal  court  which

 dg  inferior  to  the  court  of  a  magis-
 trate  of  the  first  class  shall  have
 effect  unless  it  ls  countersigned  by
 the  district  magistrate......  ”

 Nowadays,  what  is  the  difference
 between  a  first  class  and  a  second
 class  magistrate?  Every  second  clas3
 magistrate  is  a  law  graduate  having
 put  in  a  service  of  three  or  five  years
 4n  the  bar.

 Shri  Baghavachari:  Not  throughout
 India  yet.

 Shri  Vallatharas:  All  right,  we  have
 stepped  into  it.  In  spite  of  the  tact
 that  violation  of  prohibition  exists
 everywhere,  we  are  trying  to  prevent
 ‘St,  .Once  you  give  a  status  to  a  court,
 when  it  should  be  occupied  only  by
 seguiarly  qualified  law  graduates,  and
 people  who  have  got  experience,  we
 soust  give  them  a  certain  privilege  and
 we  must  make  their  status  also  a  bit
 gespected  by  the  public.  So,  I  would
 submit  even  the  sub-magistrates  who
 are  now  B.  La,  according  to  the  present
 aystem,  must  be  entitled  to  send  a
 summons  of  thelr  own  accord  without
 the  endorsement  of  the  -  district
 magistrate.  A  criminal  court  which  is
 lower  than  a  =  sub-magistrate’s  court
 alone  should  be  required  to  get  the
 endorsement  of  the  magistrate.

 Coming  to  the  next  clause,  sub-
 clause  (2)  reads:

 I  concede  that  power  should  be  given
 ¢4o  the  State  Go-ernment  and  the

 Central  Government  to  restrict  the
 scope  of  removal  of  prisoners  from  8

 certain  place.  But  Government
 gbould  not  be  given  an  absolutely  free
 thand.  Government  sbould  not  be

 allowed  to  grope  in  the  dark  or  8०
 about  with  eyes  wide  open  without
 any  object  in  view.

 “(a)  the  nature  of  the  offence
 for  which  or  the  grounds  on  which
 the  person  or  class  of  persons  is

 ad
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 detalned  in  prison;”
 There  are  5l]  sections  and  there  are

 other  minor  Acts.  So,  if  the  case  of
 every  person  who  happens  to  be
 convicted  is  sought  to  be  taken
 for  consideration,  then  the  Govern-
 ment  will  begin  to  consider  the  position,
 ostensibly  in  an  indiscriminate
 manner:  this  man  ig  arrested  for  a
 nuisance  under  a  local  Act,  this  man
 is  put  into  prison  for  two  months  for
 theft  of  a  small  ear-ring--all  these
 simple  cases  they  will  have  to  consider.
 On  the  other  hand,  I  submit  Covern-

 t  will  have  to  exercise  their  powers
 to  restrict  their  power  regarding  the
 removal  of  prisoners  only  in  certain
 defined  cases,  and  for  that  their
 concern  is  only  the  question  of  law  and
 order.  For  instance,  two  brothers  quar-
 rel,  and  one  is  charged  for  an  offence
 under  section  323  LP.C.  The  man  is
 sentenced  207  two  months  3  is  not
 necessary  that  Government  should  exer-
 cise  all  its  power  to  see  whether  this
 man  should  be  allowed  to  be  taken  out
 of  the  jail  to  depose  his  evidence.
 These  are  small]  and  silly  matters  about
 which  no  consideration  can  be  had,  But
 on  the  other  hand,  the  responsibiuty
 must  be  greater.  Instead  of  sub-clause
 (a),  |  suggest  that  Chapters  VI,  VI,
 XVI  and  XVII  of  the  Indian  Penai
 Code  and  Chapter  VIII  of  the
 Criminal  Procedure  Code  alone  must
 be  the  chapters  which  should  apply,
 only  the  offences  In  respect  of  the
 sectiong  contained  in  these  Chapters
 should  be  the  subject  of  consideration
 by  the  Government  in  respect  of
 prisoners  who  are  to  be  taken  away.
 The  offences  relate  to  dacoity,  murder,
 sedition  against  the  State,  serious
 rioting  ete.  Chapter  VII  of  the
 Criminal  Procedure  Code  refers  to
 good  behaviour.  Of  course,  it  is
 quite  an  important  matter.  The
 right  of  the  Government  to  exercise  its
 powers  to  preventing  the  removal  of
 these  prisoners  must  be  confined  only
 to  such  sections  of  the  criminal  laws
 wherein  the  presence  of  the  prisoner
 outside  jail  might  lead  to  a  disturbance
 of  public  peace  and  order  or  may  lead
 to  untoward  events  about  which
 Government  will  have  to  >e  on  guard
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 One  of  our  hon.  Members  asked:
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 when  2

 cnose  custody  will  he  be?
 Io  must  submit
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 close,  whether  it  is  5  O'clock  or
 6  O'clock  in  the  evening.  I  have
 seen  that  invariably  in  sub-
 magistrates’  courts  and  first  class
 magistrates’  courts  remand  prisoners
 are  kept  till  7  or  8  O'clock  ia  the
 night,  whether  they  are  removed  or
 brought  there.  This  is  a  system
 which  we  must  straightaway
 condemn,  and  any  magistrate  who
 happens  to  detain  a  prisoner  after
 5  p.m.  should  be  tak  to  task  very

 seriously.  And  you  know,  our
 Police,  in  spite  of  the  fact  that  it  is
 2  necessary  institution  in  our
 country,  is  neither  civilised,  nor
 advanced,  nor  intelligent,  nor  honest,
 nor  at  least  self-respecting.  In  the
 darkness  when  prisoners  are  taken,
 at  6-30  or  7  P.M,  a  vindictive
 sub-inspector  or  Some  other  people
 come  and  gives  the  prisoner  four  or
 five  blows.  I  have  seen  so  many
 cases  and  have  written  to  local
 authorities,  but  they  never  care,  but
 all  these  things,  all  these  cruelties
 are  going  on  before  our  very  eyes.
 I  appeal  to  the  Central  Government,
 because  this  is  a  Central  Act,  that
 there  must  be  a  _  strict  injunction
 that  remand  prisoners  must  be  taken
 to  the  jail  or  the  place  of  detention
 before  5  P.M,  from  the  Courts.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  It  is  not  relevant  to  this  Bill.

 Mr.  Deputy-Speaker:  That  is  not
 relevant  to  the  Bill  at  all.  The  bon.

 E  2 are  not  part  and

 s  be  amended  |  88

 Shri  Vallatharas:  I  would  restrict
 myself  to  the  observation  that  in
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 TeSpect  of  the  prisoners  who  are

 out,  they  should  never  be
 tained  after  5  P.M  in  the  court  and

 sufficient  previous  caution  must  be
 taken  to  send  them  even  earlier  so
 that  they  may  reach  their  place  of

 ition  before  5  PM.

 Shri  8,  भर.  Ramaswamy:  Will  not
 all  these  be  provided  by  the  rules?

 Shr:  yatlatharcs:  In  the  rules  they
 must  be  provided.  There  are  so
 many  rules  existing.  As  a  lawyer
 T  have  seen  for  25  years,  you  have
 also  seen  though  you  are  shy  to
 admit  because  this  is  a  national
 Government.  Anyway,  things  are
 going  on.

 Mr.  peputy-Speaker:  The  hon.

 Member  por  kindly  address  the

 nl
 Shri  vallatharas:  But  this  is  an

 interna]  affair  and  we  should  not  be
 @thameg  of  admitting  certain  draw-
 backs  and  inconveniences  and  failures
 that  occur  in  the  course  of  administer-
 INEZ  justice  in  courts  of  law.  We
 are  here  to  correct  and  ameliorate
 them.  =  put  it  in  a  very  noble  and
 honest  sense.

 Coming  ‘to  clause  7....
 Mr.  peputy-Speaker:  General  ob-

 ®8TVations  are  made  at  this  considera-

 got  any  particular  details  with
 T6Pect  to  any  clauses,  he  may  speak
 when  we  come  to  the  clauses.

 Shri  vallatharas:  I  am  _  against
 delegation  of  powers  to  the  State

 Vernments.  In  some  other  laws
 and  statutes  delegation  exists.
 But  ‘that  does  not  mean  that  we
 should  follow  that  practice  for  all
 time.  Here  when  we  are  enacting  a
 Ceratra)  legislation,  we  should  see  that
 the  provisions  of  that  legislation
 should  be  carried  out  under  the
 Sulclance  and  direction  cf  the  Central
 Government.  So,  the  rules  which
 will  have  to  be  framed  under  this
 legislation  must  be  framed  bythe
 Ceraty-a)  Government,  and  I  would
 subarait.  that  those  rules  must  be
 Plate  on  the  Table  of  the  House  for

 Bill
 the  perusal  of  Members  of  Parlia-
 ment.  In  making  those  rules,  I
 would  submit,  the  case  of  prisoners
 should  be  given  greater  consideration
 than  at  present.  oe

 vive  ठान  पास  आएगा  :  यह
 बिल  निहायत  अच्छा  गिल  हें  |  इसके  अन्दर
 ज्यादा  नुक्ताचीनी  की  जरूरत  नहीं  हैं,  लेकिन
 में”  दो,  तीन  बातों  की  तरफ  तवज्जह  दिलाना
 चाहता  हूं  जो  मुझे  एक  बकौल  की  हैसियत  से

 इसमें  सूची  हैं  ।

 'आमतौर  से  फंसा  होता हैँ  कि जब  कोई  ट्रायल
 होता  t  तो  आकर  प्रजनन  वही शका यत  करता  हैँ
 फक  हमको  पुलिस  ने  गवाहों  को  दिखला  दिया

 हैं  -  आइडौीटफकेशन  जा  होता  हैं  उसमें  आम

 एतराज  यह  होता  हैं  कि  हमको  जेलखाने  से

 बाहर  लाकर  कोर्ट  में  हाये  जॉ  इनको  पुलिस  ने

 इस्तगासे  के  वादन  को  दिखला  दिया,  इसलिए
 आइडटफकेशन  बिल्कुल  गलत  हैँ  ।  क्रिमनल

 कोर्स  को  पावर  दी  गई  हैँ  पक  फंसे  केसेज  में,
 कंस  अंडर  कोमल  में  जब  तक  क  कोई
 क्रिमनल  बीमार  न  जौलाँ  उस  वजह  से  जा

 सकने  से  मजबूर  न  हो,  उनको  आस्त्यार  t  है

 उसको  बुलायें  सर  उनके  बयान  भी  ले  लें  ऑर

 उन  पर  चार्ज  भी  लगा  दे  1  मेरी  अदब  से  गुजारिश
 यह  हैं  कि  'प्रजनन  का  खुद  यह  एतराज  करना
 कि  मुझ  को  किसी  जगह  भेजा  जाय  था  न  भेजा

 जाय,  इसका  हस  सार  एक्ट  मेँ  कोई  जिक्र  नहीं

 | अ  जॉ  जो  कि  निहायत  जरूरी  चीज  हें  -  आम-

 तार  पर  जिन  आदिमयों  को  ढाके  बगर  के

 मुक़द्दमात  मेँ  जहां  कि  शिनाख्त  बड़ी  जरूरी

 होती  हैँ,  पुलिस  उनको  हिदायत  करती  tf  कि

 तुम  उनका  मुंड  ढांपे  रक्खा,  अगर  कहीं  कोर्ट

 बर्गर  में  लाना  होता हैं  तो  उस  वक्‍त  शक  उनको

 नहीं  लाते  सब  तक  कि  उसका  आइड्टफकेशन
 न  हो  से,  उसके  पहले  जेलखाने  से  कोर्ट  में  उनको

 नहीं  लाते,  लोकन  इसके  अन्दर  कोई  फंसा
 प्रोविजन  नहीं  हँ  जिसके  अन्दर  फंसे  कैदी  को
 जिसके  फक  बरखिलाफ  आइडटीफकेशन  हो  रहा
 हो  ऑर  जिस  को  बाहर  लाना  वाजिब  नहीं  हूँ
 आने  से  रोका  जा  सके  ताक  गवा हान  उसको  न

 दख  लें  -  कितने  फंसे  केसेज  हैँ  जिनमें  कोर्ट  माँ
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 अगर  पह  साबित  हो  जाय  कि  किसी  गवाह  को
 आइीटफकेशन  से  पहले  उसको  जेल  से  बाहर
 लाया  गया  हूँ,  तो  कोर्ट  इसी  बिना  पर  चल
 मुकदमे  को  खारिज  कर  दंती  हँ  कि  पुलिस  ने
 उन  गवा हान  को  दिखा  दिया  |  मेँ  अदब  से  अर्ज
 करना  चाहता  हूं  कि  एसे  मुक़द्दमात  क॑  रास्ते
 जिसमें  कोई  गुंजायश  नहीं  हैँ  -  इन  एवरा जात
 के  रोक  के  लिये  कोई  गुंजायश  नहीं  हैँ  ।  इसका
 भी  लिहाज  रक्खा  जाना  चाहिए  कि  जितना  का
 अपना  एतराज  कि  सुम  को  फलां  जगह  न  भेजा
 जाय,  यह  कॉमिडी  किया  जाना  चाहिए ।  माँ
 समझता  हूं  कि  आनर बुल  मिनिस्टर  क॑  इल्म  में
 कितने  ही  एसे  सेज  होंगे,  आनर बुल  मिनिस्टर
 का  तजुर्बा  मुझ  से  ज्यादा  हैँ  |  पंजाब  की  पन स्वत
 मेँ  जानता  हूं  जहां  कई  अश खास'  इस  गरज  से
 फक  फलां  पप्रजनर  को  नुकसान  पहुंचा  दिया  साथ,
 था  कत्ल  कर  दिया  जाय,  उसको  मौका  दत
 हैँ  कि  किसी  तरह  कौंधी  को  एक  जगह  से  दूसरी
 जगह

 ले
 जाया  बाय  ऑर  रास्ते  में  उसको  शूट  कर

 दिया,  था  चंद  आदमियों  ने  उस  पर  हमला  कर
 फ्क् था  जॉ  उसका  मार  दिया,  मेँ  हस  तरह  के
 कई  एक  कसाब  आपको  बता  सकता  हूं:  जहां
 एसा  बा कथा  पेश  आया  1  मेरा  कहना  यह  हैं  कि
 एसे  केसेज  में  जिस  शख्स  को  आप  से  जाते  हैँ.
 उसका  कम  से  कम  एं विराज  सुन  लीजिये,  कम
 से  कम  उसका  अपना  एतराज  कह  लेने  का  मौका
 दीजिये,  अगर  वह  नहीं  जाना  चाहता  तां  जबरदस्ती

 रुर्की का

 क्यों  भेजा  जाता  हैँ  ?  सिविल  केस  में
 क्या  ater  हैं,  आप  किसी  गवाह  को  बुलातीं,
 उसकी  मर्जी  हैं  कि  बहु  आये  या  न  आये, आप
 ज्यादा  से  ज्यादा  उसके  खिलाफ  बारिश  जारी  कर
 दंगे,  था  सिर  =  उसके  बरखिलाफ  कर  देंगे,
 सका  कसी  को  मजबूर  नहीं  किया  जा  सकता।
 लकन  यहां  पर  जिस  आदमी  का  जिस्म  आपके
 कब्जे  में  हैं,  उसकी  चह  लाइए बिलटी  हैँ  कि  आप
 उसको  उसकी  मर्जी  के  खिलाफ  पकड़  कर

 अदालत  मेँ  थहांचा  दंगे।  वह  जाना  नहीं  चाहता,

 वह एंवाएड  कर  सकता  हैँ  या  वहां  पर  जाकर

 नानकोआपरंट  कर  आर  बयान  न  ्  खाँ  जिसके

 लिए  उसको  ६  महीने  की  कद  हो  जाय,  या  तर?

 मजबूर  हैँ  जाने  के  वास्ते  -  फंसा  हो  सकता  हैँ  ह, 2
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 जहां  किसी  दोस्त  ने  था  दुश्मन  ने  आमतौर  पर

 पोलिटिकल  केसेज  जब  चलते  थे  सर  जब  हम

 ककसी  को  बुलाना  चाहते  थे,  किसी  मुकदमे  माँ

 बुलाना  चाहते  थे  ता  कोर्ट  में  दरख़्वास्त  दूं  ढ्

 थे  ऑर  बुला  लैस  थे,  लकन  अगर  करती  फंसे

 कैसे  हैँ  जिनके  फक  अन्दर  प्रिन्स  नहीं  जाना

 चाहते  ऑर  न  जाने  के  उनके  पास  वर्ड  अच्छा

 बजू दात  हैँ,  लेकिन  आप  उसको  मजबूर  करते

 हैं  क  वह  चला  जाय,  फंसे  कैसे  मेँ  मेँ  समझता

 हां  कक  जब  तक  कि  बह  मिलकर  न  बने,  अंडर

 द्राथल  हो,  उसको  आपको  इसका  डिस् करान शन  द॑ना

 चाहिए  फक  अगर  वह  चाहे  ्तो  इंकार  कर  द॑  आर

 कट  द॑  कि  में  इन  हालात  में  नहीं  जाना  चाहता।
 आप  उन  हालात  में  दाखिल  हयय  था  उसको

 इंकार.  करने  दीजिये,  उसके  बाद  पूछ  कि  माई
 क्या  नहीं  जाते  ?  लकन  जब  तक  केस  ख़त्म

 नहीं  होता,  बड़ी  माइकल  वजह  होती  हैं  कि  बह
 ओंकार  कर  द॑  कि  मूक  को  न  ले  जाया  साय

 क्योंकि  सूझ  को  गवाह  देख  कर  शिनाख्त  न  कर
 लें,  ख़सूसन  डाकुओं  के  कदमों  मेँ  शिनाख्त
 स्व  बचना  बिल्कुल  लाजिमी  चीज  हैँ  क्योंकि  फंसा
 न  होने  से  बहुत  से  केसेज  रुकम  हो  जायेंगे  आर

 इनजॉस्टस  हो  जायगी  जर  प्रासिक्यूशन  e  साथ

 भी  आर  डिफेंस  के  साथ  भी  हनयॉसस्‍्टस  हो  सकती

 हैँ

 इसके  अलावा  जनाब  मुलाहिज़ा  फ़रमाएंगे  कि

 मेर  एक  लायक  दोस्त  ने  यहां  पर  एतराज  किया
 कि  इसमें  दफा  ४  यॉ  रखी  हैँ  ?  मेँ  अदब  से
 अर्ज  करूंगा  कि  जिस  तरीके  से  पप्रजनर  को  ले

 जाया  जाता  हैँ  ऑर  उनको  बाहर  लाते  ले  जाते  हैँ,
 तो  उनके  विषय  में  काफी  एंद्रोतयात  बर्तन

 चाहिए  कि  कहीं  बह  एक्सपोर्ट  न  हो  जाय  |

 हरएक  के  बलिए  एंब्सेलूट  लल  बनाना  मुनासिब
 नहीं  होगा  i  यह  बल्कि  नाजायज  होगा।  रुप
 अपने  हंटर स्ट  में  ऑर  फप्रजनर  के  हंटर स्ट  में  यह

 बहुत  जरूरी  हो  जाता  ¢  कि  उनको  एक्सपोज  न
 किया  जाय  ।

 जहां  तक  पोलक  ला  चन्द्र  आई?  का  सवाल

 हैं  हमें  रखना  चाहिए  कि  जिस  पप्रजनर  को  ले

 जाया  जा  रहा  हूँ  वह  किस  किस्म  का  हूँ  ।  अगर
 कोड  पकाती  के  कंप  का  कैदी  हँ  तो  बाहर  हूँ



 9०69  Prisoners

 [stew  ठाक  दास  भार्गव]

 पके  उस  को  हथकड़ी  बेड़ी  डाल  कर  माकूल

 पुलिस  के  पहर  में  बाहर  ले  जाया  जाय  क्योंकि

 अक्सर  हमार  दंखने  में  आया  |  फक  किसी  डकैत

 बॉडी  को  दो  पुलिस  के  सिपाही  हथकड़ी  बेड़ी
 डालकर  ले  जाते  हँ  ह  मौका  पाकर  उसक॑

 हसर  साथी  उसको  ष्ा  लेते  हैँ,  उसकी  बढ़ी

 भी  काट  डालते  हैं  ऑर  सिपाही  को  धक्का  देकर

 भाग  निकलते  हैँ  ।  इसौली  यह  कहना  कि

 फ़िबनर्स  को  एग्सिलूट  राइट  द॑  दिया  जाय  सर

 कोर्ट  को  अखित्यार  न  हो,  कुछ  ठीक  नहीं  जंचता।

 जार  इससे  काम  चलने  वाला  नहीं  हैँ  ।  देखना

 हदें  कि  रीजन  क्या  कहता  हैँ  ऑर  फंसे  केसेज

 हो  सकते  हैँ  जिनमें  स्टंट  को  अगर  इख़त्यार

 नहीं  रहेगा  तो  पर्वा लक  ला  एन्ड  आर्डर  कायम

 नहीं  रह  सकेगा।  स्टंट  को  वह  अख़्ितयार  रहना

 चाहिए  कि  एंबसेलूट  कैसे  में  बरस  किस्म  के

 प्रचनर्स  को  बाहर  न  मंजा  जाय,  वरना  हो  सकता

 हैं  के  फंसा  करने  से  नक्स  अमन  को  खतरा

 पहुंचे  .  मिसाल  क॑  वॉर  पर  में'  कहूंगा  कि  अगर

 गॉड्से  को  सी  एंसी  जगह  ले  जाया  जाता  जहां

 महात्मा  गांधी  के  भक्त  होते,  तो  पता  नहीं  क्या

 यश  होता ।  इसके  अलावा  यह  सरकार  के  भी  खुद
 इंटरेस्ट  में  हैँ  कि  अगर  कहीं  कोई  मूवमेंट  चल

 रहा  हो  तो  हो  सकता  हँ  कि  जनर  खुद  बाहर

 जाना  चाहता  हो  ताक  अपने  लोगों  र  साथियों

 से  मिले  र  मूवमेंट  को  गाइ दो,  उस  हालत  में

 सरकार  को  यह  अख़्ितयार  रइना  चाहिए  कि  वह
 प्रिजन  को  बाहर  न  जाने  दूँ  मे  समझता  हूं
 ह,  दफा  ४  बढ़ी  जरूरी  हैँ  |  में!  एक  चीज  इसके

 अन्दर  नहीं  समझा  छह  जिसके  बार॑  में  मेँ

 एंक्सप्लेमेशन  चाहता  ।क्लब.  माँ  पावर  ट॒|
 मेक  र्ल्स  में  पार्ट  डी  में  आपने  इस  तरह  लिखा

 हु  “The  manner  in  which  a  process
 directed  against  any  person  §  con-
 fined  In  a  prison  issueq  from  any
 court  may  be  served  upon  him.”

 जहां  तक  में  इस  बिल  का  मतलब  समझा  हूं,
 बह  सिर्फ  इतना  ही  हैं  ह,  अगर  किसी  के

 बरास्ता  चार्ज  f  तो  उसको  आप  किसी  कोर्ट

 मेँ  ले  जाय  जिसके  बुरिसाश्क्शन  में  वह  हो,  अगर
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 कोर्ट  का  हुक्म  हो  चौंसा  कि  सेक्शन  डी  में  लिखा:

 हूँ  कि  किसी  शख्स  के  नाम  अगर  कोर्ट  का

 सम्मन  आये,  उसके  ऊपर  आप  तामील  कर  जर

 एक्स  पार्ट  प्रां सीड् डिग  हो  जावे  अगर  वह  पहुंच  म

 सके  ता  जिम्मेदारी  किस  की  हें,  थ  इस  एक्ट
 की  मंशा  नहीं  हें  इसके  अन्दर  प्रोसेस  कि  किस

 तरह  से  तामील  किया  जाय,  नहीं  दिया  हैं  ।  यह
 चो  सिविल  प्रासीज्योर  कोड  में  ऑर  आर  गह

 होना  जरूरी  हैं,  इस  एक्ट  क॑  अन्दर  मुझे  इसकी
 रीलवेंसी  मालूम  नहीं  हैं  ।  में  चाहूंगा  कि  अगर

 हो  सके  तो  मुझे  इसको  समझा  दिया  जाय  तां

 बेहतर  हँ  कक  यह  किस  गरज  के  वास्ते  रक्खा
 गया  हूँ  ।  जहां  तक  इस  एक्ट  में  में”  दिखता;
 तो  पाता  हूं  कि  जो  मामूली  आजादी  सिविल

 केसेज  में  हर  शख्स  के  लिये  होती  हें  वह  इससे  कम

 हो  जाती  हैं,  आप  मजब्रन  इसके  जरिए  कदी  को

 जकड़ते  हैँ,  वहां  बह  जाना  नहीं  चाहते  वहां  जाने  के

 लिए  मजबूर  करते  हूँ  ऑर  जहां  1. ह  जाना  चाहते
 हैं  वहां  एक  तरह  से  उसको  पूरा  अख़्ितयार  मी

 नहीं  हैँ  फक  वह  जो  चाहें  सो  कर  सके

 wat  तक  प्रिजन  रूल्स  का  बेड़ी  हथकड़ी
 लगाने  का  सवाल  हें,  पंजाब  जेल  कमेटी  का  में
 चेयरमैन  था  हमने  उसको  बिलकुल  लिबरल
 कर  पाया  मेने  खुद  पोलिटिकल  प्रयास  को
 अपने  दोस्ताँ  को  ऐसा  हैं  फक  चन  के  बेड़ी  डाल
 कर  एक  जगह  से  दूसरी  जगह  ले  जाया  जाता  या  ४

 खुद  पसार  एसोसियेशन  के  प्रेसीडेंट  को

 बढ़ी  ढाल  कर  ले  जाया  गया  था,  अब  वह  रूल्स

 नहीं  हैं,  अब  वह  बुटटॉलटी  प्रककक्‍्टस  नहीं  होती  #
 सर  आज  के  दिन  हम  दुखे  हैं  कि  जिसका
 संकट  डिमांड  करती  हँ  उतने  ही  रिस्ट्रक्शन
 लगाये  जाते  हैँ  |  मेँ  यह  भी  अर्ज  करूंगा  कि

 पैप्रजनर्स  को  उनके  स्वस्थ  के  मुताबिक  सफर  में
 आराम  दिया  जाय  जब  कि  वह  एक  जगह  से

 दूसरी  जगह  ले  जाये  जायं  -  अगर  मामूली  परिजन?

 हूँ  तो  ह;  क्लास  में  ले  जायं  |  अब  भी  जिन
 लोगों  को  सिविल  कोर्ट  गवाही  के  लिए  बुलाते
 हैँ,  उनके  स्किल्स  सफर  खर्च  फे  उनके  स्ट्व्य
 के  मुताबिक  हैँ  /  इस  लिये  कि  चों  प्रजनन

 ए,  वी,  सी  क्लास  के  हैँ  उन.के  स्टेटस  के  मुताबिक
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 इन  को  खर्चा  इना  चाहिये  ऑर  उन  को  अन्य
 शीस्ट्रकशन्स  में  नहीं  जाना  चाहिये  |  इस  लिये

 माँ  इस  अबल  को  सपोर्ट  करता  हूं  ऑर  में  चाहता

 हूं  कि  जा  हीस्ट्रॉक्टव  प्राविजन्स  t  उनकी

 तरफ  तवज्जह  दी  जाय  |

 इन  अल्फाज़  के  साथ  माँ  इस  पाल  को  सपोर्ट

 करता  दा  |

 Pandit  6.  8,  Pant:  I  am  thankful
 to  the  Members  of  the  House  for  the
 reception  that  they  have  accorded  to
 the  Bill.  On  the  whole,  they  seem
 to  be  satisfied  with  its  provisions  and
 think  that  they  are  an  improvement
 on  the  existing  corresponding  provisions
 in  the  Prisoners  Act,

 Many  points  have  been  raised
 which  do  not  actually  arise  out  of

 this.  I  sympathise  with  some  of
 them  and  I  can  say  categorically  that
 I  do  not  want  any  single  prisoner  to
 be  harassed  or  any  person  to  be  put
 to  any  unnecessary  inconvenience  oF
 discomfort.  Even  prisons  are  now  to
 be  treated  as  reformatories  and  how-
 ever  confirmed  a  prisoner  may  be,
 or  however  habituated  he  may  be,  it
 should  be  the  effort  of  the  authorities
 concerned  to  reform  him  so  that  he  may
 grow  into  a  useful  member  of  society
 and,  on™  coming  out  of  the  prison,
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 the  maintenance  of  law  and  order  and

 So  far  as  matters  which  do  not

 are  concerned,  f  hope  I  am
 expected  to  dilate  on  them  or  to
 more.  Ag  to  the  clauses  of  this
 I  think  many  of  the  observations
 due  to  a  misunderstanding  of
 purpose  of  the  Bill  and  ,of  the  exact
 language  and  text  of  the  various
 clauses.  If  they  were  examined  in
 their  proper  text  and  context,  then
 there  would  be  no  occasion  for  any
 criticism,  The  Bill  has  only  a  very
 limited  ‘objective  and  scope.  It  is  to
 cut  out  unnecessary  delay,  to  expedite
 the  trial  of  cases  and  to  save  the  time

 readily  accepted  them.  But  ॥  do  not.
 think  that  they  will  make  the  position
 at  all  better  than  it  is,  So  far

 a  prison  is  defined  as  this:

 “‘Prison’  includes  any  place
 which  has  been  declared  by  the
 provinci-]  Government  by  general
 or  special  order  to  be  a  subsidiary
 jail”.

 No  definition  of  ‘prison’  has  beer
 given.  The  word  ‘prison’  has  in  «
 way  been  given  a  magnified  and
 enlarged  meaning,  that  is.  it  is  not
 only  a  prison  in  the  strict  sense  of
 the  term,  but  also  certain  other  instt-
 tutions  such  as  borstal  institutions  ,
 and  reformatories  which  might  be
 treated  as  prison  for  the  purposes  of
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 .  (Pandit  G.  B,  Pant)
 this  Act,  I  do  not  think  that  any
 difficulty  has  been  caused  because  of
 this  inclusive  definition  and  not  the
 Precise  definition  of  the  word  ‘prison’
 itself  We  all  know  that  ‘prison’  is
 defined  in  the  Prisons  Act  and  we  all
 know  that  ‘prison’  is  a  word  of  every-
 day  expression.  it  is  not  necessary  to
 give  it  further  prominence  by  defining
 it  in  this  Bill.  The  purpose  will  be
 very  well  served.  It  has  been,  I
 think,  thoroughly  serving  the  purpose
 during  the  last  55  years;  so  we  needn't
 Worry  about  it  further.

 Something  was  said

 g  better  to  delegate  this  authority  to
 them,  and  they  can  then  lay  down  the
 Conditions  and  also  specify  the  places
 Where  prisoners,  who  are  carried  to

 Fy  cf FA  |
 be

 fa
 a

 Pe
 ?  will, I  ;  tisty

 this  type.  He  will  please  see  that
 clause  4  is  meant  to  ensure  the
 security  of  persons  of  this  sort.  They
 need  not  be  taken  out  and  if  any
 occasion  arises  wh  any  misuse  is
 made  of  the  provisions  of  this  Bill,  if
 he  will  kindly  bring  even  a  single
 instance  to  my  notice  jy  shall  issue
 a  circular  to  the  State  concerned.  But
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 placed  before  witnesses  for
 tion  to  be  taken  out  of  the  prison,  to
 be  exposed  to  the  view  of  the  likely
 witnesses,  That  would  be  extremely
 improper  and  nobody  will  do  it.

 Some  references  have  been  made  to
 the  word  ‘prisoner’.  I  am  going  to
 move  a  few  verbal  amendments  so
 that  the  word  ‘prisoner’  may  not  be
 there,  but  we  may  say  that  any  person
 who  is  confined  in  a  prison.  That
 word  will  be  wide  enough  and  will
 cover  all  species  of  persons  including
 civil  prisoners.  That  would,  I  think,
 remove  the  difficulty  which  has  been
 felt  by  some  of  the  hon.  Members
 here.

 _I  do  not  exactly  remember  if  any
 other  objection  hag  been  raised.  But
 I  hope  what  I  have  said  will  satisfy
 hon.  Members  and  now  we  may
 accept  this  motion  and  pass  on  to  the
 next  motion,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  provide  for  the
 attendance  of  prisoners  in’  courts
 and  for  obtaining  their  evidence
 therein  be  taken  into  consideration.”

 The  motion  wag  adopted.
 Clause  2—  ‘—(Definitions)
 Pandit  G.  B.  Pant:  Sir,  I  beg  to  move

 that  in  clause  2  anew  sub-clause  be
 inserted  in  the  following  terms,

 In  page  l,

 ()  after  line  है,  insert:
 “(a)  confinement  in  a  prison’'—

 references  to  confinement  in  a
 prison,  by  whatever  form  of
 words,  include  references  to  con-
 finement  or  detention  in  a  prison
 under  any  law  providing  for  pre-
 ventive  detention;”
 (2)  in  line  9,

 for  “(a)”  substitute  “(b)";

 (3)  in  line  15,

 for  “(b)"  substitute  “(c)".
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 The  .verd  ‘detain’  appears  later  on;
 but  we  thought  that  it  will  be  better
 to  gives  2  definition  of  confinement  in
 prison  here  in  clause  2  itself.

 Mr,  Deputy-Speaker:  It  is  in  the
 definition)  clause.

 The  question  is:

 In  page  1,

 qa)  after  line  8,  insert:

 “(a)  ‘confinement  in  a  prison'—
 references  to  confinement  in  a
 prison,  by  whatever  form  of  words,
 include  references  to  confinement
 or  detention  in  a  prison  under  any
 law  providing  for  preventive
 detention;”

 (2)  In  line  8,

 for  “(a)  Lid  substitute  ma  (b)  ™

 (3)  In  line  15,

 for  “(b)”  substitute  “(cy)”,

 The  motion  wag  adopted.

 Mr,  Deputy-Speaker:  The  question
 in:

 “That  clause  42,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  wag  adopted.

 Clause  2,  28  amended,  was  added  to
 the  Bill,

 Clause  3.  —(Power  of  courts  to

 require  appearance  of  prisoners  etc.)

 Shri  Vallatharas:  I  have  submitted
 an  amendment  to  sub-clause  (2).  I
 am  not  moving  it.

 Mr.  Deputy-Speaker  ‘Very  good.

 Shri  Vallatharas:  I  am  moving  my
 amendment  to  sub-clause  (3).  I  beg
 to  move:

 In  page  2,  Ines  to  13,

 for  “No  order  made  under  this
 section  by  a  civil  court  which  is

 subordinate  to  a  district  judge
 shall  have  effect  unless  it  is

 countersigned  by  the  district

 judge,”
 gubrttute:  “No  order  made  by

 a  civil  court  below  the  rank  and

 statug  of  8  district  munsiff's  court

 i82  LSD—5.
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 shall  have  effect  unless  it  is
 countersigned  by  the  district
 judge  in  whose  local  jurisdiction
 fhe  court  fg  situated,”

 As  I  have  already  submitted,  the
 point  is  very  simple.  The  privilege
 may  be  given  to  sub-judges  and
 district  Munsiffs  and  also  to  the
 sub-magistrate  because  they  are  now
 reguiarited;  on  the  basis  cf  thelr
 qualifications,  responsibilities  are
 allotted  to  them  under  the  system  of
 separation  of  the  judicial  from  the
 executive.  There  will  be  no  risk  in
 entrusting  that  power  to  them.  That
 is  why  I  move  the  amendment.

 Pandit  G.  B.  Pant:  The  present
 procedure,  |  think,  in  a  way  regu-
 larises  the  service  of  warrants  or
 summons  issued  by  subordinate  courts
 tu  be  forwarded  through  the  district
 officers  both  on  the  civil  and

 E with  we  are  doing  no
 sticking  to  the  present  orocedure  in
 respect  of  ordinary  indiviruals  outside.
 So,  I  hope  the  hon,  Member  will
 please  withdraw  his  amendment.

 Shri  VaMatharas:  Sir,  I  am  _  not
 pressing.

 Mr.  Deputy-Speaker:  There  will  be
 no  harm  in  sending  these  through  the
 district  officers.  The  hon.  Member
 is  not  pressing.

 The  question  is:
 “That  clause  3  stand  part  of  the

 Bill  om

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.

 Clause  4.  (Power  of  State  Govern-
 ment  tu  exempt  certain  persons  from
 operation  of  section  3.)

 Amendment  made:  In  page  2,  line
 ‘32.

 for  “the  person  or  class  of  persons
 jg  detained  in  prison”

 substitute:  “the  confinement  has
 been  ordered  in  respect  of  the  person
 or  class  of  persons”,

 —[Pandit  G.  8.  Pant]



 Mr.  Deputy-Speaker:  Now,  the

 question  is:
 “That  clause  4,  as  amended,  stand

 part  of  the  Bill.”

 The  motion  wag  adopted.
 Clause  4,  as  amended,  was  added  ६०

 the  Bill.

 Clauses  5  to  &  were  added  to  he
 Bill,

 Clause  §.—  (Power  to  make  rules)

 Amendmen  made:  In  page  4,  line
 4,

 for  “prisoners”  substitute:
 “persons  confined  in  a  prison”.

 —(Pandit  G.  8,  Pant]

 Mr.  Deguty-Speaker:  The  question
 fs:

 “That  clause  9,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  wag  adopted.

 Ciause  9,  हम  amended,  was  added  t-
 the  Bin,

 Clause  0  was  added  to  the  Bill.

 First  Schedule

 Amendment  made:  In  page  4,  line
 38,

 for  “a  prisoner”  substitute:
 “confined”,

 —[Pandit  G.  B.  Pant)

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  First  Schedule,  as
 amended.  stand  part  of  the  Bill.”

 The  motion  wag  adopted.

 The  First  Schedule,  as  amended,
 was  added  to  the  Bill,

 5  pM.
 Second  Schedule

 Amendment  made:  In  page  5,
 line  10,

 for  “a  prisoner”
 substitute:  “confined”,

 —[Pandit  G.  B.  Pant)
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Second  Schedule,  as
 amended.  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Second  Schedule,  as  amended,
 was  added  to  the  ‘Bi,

 Clause  l.—(Short  title  etc.)

 Amendment  made:  In  page  l,  line  7

 for  "1953"

 substitute;  “l955”.

 —([Pandit  G  8,  Pant]

 Mr.  Deputy-Speaker:  The  questior
 is:

 “That  clause  1,  as  amendec
 stand  part  o?  the  Bill.”

 The  motion  wag  adopted.

 Clause  l,  ag  amended,  was  added  to
 the  Bill,

 Enacting  Formula

 Amendment  made:  In  page  1,  line  l.

 after  “Parliament”

 Insert:  “in  the  Sixth  Year  of  the
 Republic  of  India”.

 —[Pandit  G.  B.  Pant]

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Enacting  Formula,  af
 amended,  stand  part  of  the  Bill.”

 The  motion  wag  adopted,

 The  Enacting  Formula,  as  amended,
 was  added  to  the  Bill.

 Title

 Amendment  made:  In  page  l,

 for  the  Long  Title,

 substitute:  “A  Bill  to  provide  for
 the  attendance  in  courts  of  persons
 confined  in  prisons  for  obtaining  their
 evidence  or  for  answering  a  criminal
 charge.”

 -[Shri  Datar]



 9.79  Prisoners

 Mr.  Deputy-Speaker:  The  question
 18;

 “That  the  Title,  as  amended,
 Stand  part  of  the  Bill.”

 The  motion  wag  adopted.

 The  Title,  as  amended,  was
 added  to  the  Bill,

 Pandit  G.  B.  Pant:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 Passed,”

 Shri  Raghavachari:  I  really  do  not
 want  to  take  any  time  of  the  House
 now,  but  J  only  want  to  make  just
 one  observation.  I  find  all  these
 amendments  have  come  today.  T
 welcome  them  all  and  they  are  very
 necessary  also,  but  may  I  respectfuily
 submit  that  in  matters  of  this  kind,
 these  things  might  have  been  consi-
 dered  earlier  and  we  might  have  had
 an  opportunity  to  see  and  examine  it
 a  little  more  carefully?  Therefore,
 I  just  want  to  enter  that  protest  that
 these  amendmer’  should  have  been
 given  a  little  earuer  and  all  of  us
 should  have  had  the  benefit  of  examin-
 ing  it  a  ttle  more  carefully.  J
 certainly  welcome  this  Bill.

 Pand't  Thakur  Das  Bhargava:  I
 would  also  add  a  word,  It  would
 always  be  better  if  when  the  amend.
 ments  came  from.  the  non-official
 benches  this  sort  of  consideration
 was  also  accorded  to  them,  Unfortu-
 nately  owing  to  the  last  two  days
 being  holidays,  I  sent  in  4  amend-
 ments  today  to  the  other  bill  and  the
 hon.  Minister  was  pleased  to  accept
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 one  of  them  only  and  he  did  not  acceot.
 or  consider  the  rest  simply  because
 they  came  late.  I  only  wish  that
 similar  facilities  were  given  to  non
 official  Members  also,

 ..Pandit  G.  B.  Pant:  |  quite  appre
 ciate  the  point  of  view  to  which  Shri
 Raghavachari  had  given  expression.
 I  am  thankful  to  the  Mcmbers  of  the
 House  for  having  accommodated  ne
 in  this  matter,  I  may,  however.
 point  out  that  this  Bill  was  introduce4
 in  1953,  notices  of  amendments  were
 given  in  ‘1954,  but  all  of  us  had
 forgotten  all  about  the  Bill  anc  also
 about  the  amendments.  In  orcer  tc.
 remind  the  Members  about  the  amend
 ments  of  which  notice  had  been  given
 previously,  a  new  set  of  amendments
 consisting  entirely  of  the  same  amend-
 ments  which  had  been  notified
 previously  wag  submitted  to  the
 Speaker's  Secretariat.  So,  I  do  nut
 know  if  we  are  entirely  to  blame,  but
 I  would  certainly  like  to  give  every
 ‘possible  facility  to  the  Members
 sitting  opposite  and  would  be  glad  if
 still  greater  facilities  were  given  to
 them.

 Mr.  Depnty-Speaker:  The  question
 is:

 “That  the  Bill,  as  amended,  be
 passed.”

 ‘The  motion  was  adopted.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  the
 2nd  August,  1955,


